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LOK SABHA DEBATES

LOK SABHA

——

Tuesuay, Decembes 12, 1974
Agrabayana 21, 1806 (SAKA)

The Lok 'Sabha met at Eleven of
the Clock.

(MR SPEARER in the Chair)
OBITUARY REFERENCE

MH. SPEAKER: Hon. Members, 1
have to inform the House of the sad
demise of Shri Gokulananda Mohanty
who passed away at Bhadrak 1n
Urisa on the 4th December, 1974 at
the age of 76.

shri Gokulunanda Mohanty was
a Member of the Third Lok Sabha
during the years 1962 to 1987. He
was also 4 Member of the Orissa
Legslative Assembly during the years
1952 to 19567. He joined the Freedom
Movement during his student days
and suffered imprisonment on a
number of occasions, A noted social
worker, he devoted a major part of
hia life in rural uplift and social re-
forms |

We deeply mourn the loss of this
Iriend and I am sure the House will
ioin me in conveying our condolences
to the bereaved family.

The House may stand in silence
for a short while, to express its
SUrrow,

(The Members then stood in slence
for @ short while).

2954 LS-1

ORAL ANSWERS TO QUESTIONS
Indiap Ocean

*435 SHRI N, K. HORO:
SHRI R. V. SWAMINATHAN:
Will the Minister of EXTERNAL
AFFAIRS be pleased fo state:

(a) whether Shri Lanka has also
taken initiative to make the Indian
Ocean a Peace-Zone; and

(b) the gist of the talks held bet-
ween the Foreign Minister of India
and Sn Lanka in that regard in
November, 19747

THE DEPUTY MINISTER IN THR
MINISTRY OF EXTERNAL
AFFAIRS (SHR] BIPINPAL DAS):
(a) Sn Lanka has played g leading
part in promoting the proposal.

(b) Durmg the visit of the Foreign
Minister to Sri Lanka in November
1974, furthe: exchanges on this sub-
ject took place. Both gides agreed
to pursue their efforts to secure the
objective of estabhshing the Indian
Ocean as a Zone of Peace.

SHRI N. E. HORO: 8ir, I had
asked for the gist of the talk that
ig going on. I would like to know
from Government, in view op the
fact that the U.S. Senate has de-
cided to curtail their expenditure on
Diego Garica—they have sanctioned
18 million dollars instead of 33 mil-
lion dollars—what would be the re-
action of the Government? Would
not the demand ore effort for keep-
ing the Indian Ocean a zone of peace
become a futile exercise?

Also, in view of the fact that the
American and Russian leaders have
agreed to some kind of a settlement
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in the international field, wogld that
not suffice? And, in that situation,
is not our government's commitment
for keeping this ag a zone of peace
a futile exercise?

SHRI BIPINPAL DAS: Sur, it does
not matter whelher the amount
spent by the U.S. is 18 million or
33 million dollars. W are opposed
to the expansion of this particular
base because that wilj disturb the
peact oif the arca winch will endan-
ger the whole area. Now the ques-
tion 15 this. We welcome detente 1n
other parts of the world and a8
U.S.A. and Russia want the detente
to be extended io %us part of the
world, we very much desire that the
base of the Diego Garcia should not
be extended.

SHRI N. E. HORO: One of the
reasons why the US. 1s trymng to
improve thewr defence position in
Djego Garcia is the presence of the
Russian Navy. 1 wouid like to know
from Govermment whether in any
talks with the U.S.S.R. Government
leaders we have made efforts in this
regard.

MR. SPEAKER: Mr. Horo, this is
the same question which was posed
during this sessiop and the Minister
said that even the Secretary-General
o UN.O. denied that there was
any presence of the Russian naval
base in the Indian ocean. This was
very categorically mentioned in this
House.

SHRI BIPINPAL DAS: Sir, 1
agree with what yon have said. 1
cap only say that a military base is
certainly different from a naval pre-
sence. Further, this is the way
through which Russian ships have to
go. This is the usual practice. But,
building up of , base and expansion
of it certainly makes a difference be-
cause it will cause disturbances in
the whole region.

SHRI R. V. SWAMINATHAN: Sir,
the UK Government have now grant-
ed permission to USA to have its
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base there. ] would like to know,
what is the reaction of our Govern.
ment gnd I would also like to know
whether they have taken up this mat-
ter with UK, in consultalion with
Sri Lanka?

SHRI BIPINPAL DAS: Sir, UK
Government had ap agreemeni even
ecarlier and they have simply repeat-
ed this, We are certainly very un-
happy about it that the UK Govern-
ment have finally agreed to grant
some additional facilities to the USA
for the expansion of the Diego Gar-
via base.

1 acfog Avomw qi¥ c fege
wimr & Avafaw sy awmar o
TEF TEY A WIKT GO A WY a%
W ¥ Y waw Ioq § 41 FAeTw wEw
& grq (Fw ag #1 a1 #1 & afe gawi
uifew &1 @ a914 & o gt P
421 A 9 ¥F tawd g gy AT gEdr
it xedfifeafoee wifag § ¥ e &
a2 dfgg ¥ fawrs FaE s 7
ney fam g& 7

SHRI1 BIPINPAL DAS: Sir, ws
have repeatedly sajd in this Housm
and in the other House as well a
publecly, that we have beep makin
efforts in cooperation with Sri Lanki
and otiher countries iy the Unitet
Nationg to declare the Indian Ocem
as & zone of peace. We have bem
repeatedly raising the matter in th
United Nations. We did thig in 1971
in 1872 and in 1973. Even thiz yesar
a resolution wag passeq in the Unit
ed Nations. Our efforts have bews
to create a world-wide public opin
ion through the UN forum so tha
this srea can be declared a gone o
peace.

SHRI R. S. PANDEY: Sir, is i
not true that many countries hav
taken the Initiative to make th
Indian ocean a zone of peace? Par
ticularly, the Asian countries mst I
Lusaka and they heve passed & una



mimous  resolution asking the big
powers not {0 hob-nob in the lndian
Ocean. 1 would like to know, what
is the reaction of the Government?

SHRI BIPINPAL DAs: Sir, what
the ihon, Member says is quite true.
Fhey have not listened to our ap-
peal up till now. We have been re-
peating this.

SHRI INDRAJIT GUPTA: From
the replies tbat e Mimister  has
gven up to now, 1 get the impres-
8lop that the concept of a zong of
peace in the Indian Qcean geems to
be co-lorminus with the  projected
base at Diego Cuarcia. May 1 know
from the Governineni, whether their
voncept 18 us limited as that or whe-
ther 1l also mcludes, for example,
the activities like the recent naval
exercises carried out by the fleets of
the Five Cenlo Powers, namely, USA,
UK Iran, Turkey and Pakistan off
the Karachy coast in the northern
part of the Indian Ocean and how
do they wview this type of activity
in relation to the demunds which we,
along with Sri Lanka and other coun-
tries, have made 10 keep the Indiun
@cean a Zone ol peace?

SHR! BIPINPAL DAS: S, it is
not true that our idea of the Indian
Ocean heing u zone of peace ig con-
fined only to the military base of
Diego Garcia. It is not true. We
have been repeatedly expressing our
opposition to these kindg of exerci-
se8, which took place recently and
which have laken place earlier But,
this time, it was on a larger scale.
It was near the Pakistan border.
We feel that it wil encourage cer-
tain circles i, Pakistan to go against

! the Simla procegs and disturb peace

in the whole area. We have been
opposed to these kinds of exercise
al] the time.

SHRI VASANT SATHE: Apart
from  our repeated protests and
ereating world opinion, it is true that

a may not be in a position to
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tuke any positive sieps to prevent
thag activity op behalf of the neo-
colonialist and imperialist forces thre-
atening the peace in this region.
What is the reaction of Government
to a recent suggestion of some paci-
fist organisations who wanted to take
a ship of pacifist volunteers to Diego
Garcia ps a4 matier of protest very
much as the Neyw  Zealand people
wanted to do at the time of the
French nucleay explosion i the S.
W. Parific area?

SHR1 BIPINPAL DAS: Any orga-
nisation is free to take up any course
of action like the pacifist organisa-
tions But so far ag Government are
concerned, we functiop at the politi-
cal level and we have said we are
opposed to the expansion of this base
in Diego Garcia.

SHRI DINESH CHANDRA GOSW-
AMI: The naval presence in Diego
Garcia was the main irritant in the
way of Indo-US relations. May 1
know whether this subject was for-
mally or informally discussed bet-
ween the US and India or with the
other CENTO powers, to which re-
ference was made by Shri Indrajit
Gupta? If not  is there any propo-
sal to hold such a discussion in the
fmmediate future?

SHRI BIPINPAL DAS: We have
taken up this matter with the Gov-
ernments concerned.

SHRI KRISHNA CHANDRA HAL-
DER: From the point ng view of
keeping the Indiap Ocean p zone of
peace. have Government sent any
official protest note to the UK Gov-
ernment for allowing a military base
in Diego Garcia to the US? If so,
what is their reply?

SHRI BIPINPAL DAS: We hawe
conveyed our views recently to Dr.
Henry Kissinger when he was here.
We have communicated our views
also to their ambassador stationed in
New Delhi. So we have been con-
veying our views to the US, o\x op~
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position to the expansion of the base
in Diego arcia. Their reply, as I
stated earlier in this House itself, 18
that their views continue to differ
from our views

SHRI KRISHNA CHANDRA HAL-
DER: Have you sent a protest note
to the UK?

SHRI BIPINPAL DAS: (Conveying
our views or protest is ag good as
sending an officlal protest note.

DR. RANEN SEN: He 18 asking
about UK.

Compensation to Indiang for their
Assets left behing in Burma

*437. SHRI S. N, MISRA: Will the
Minister of EXTERNAL AFFAIRS
be pleased to state;

(a) whether lhe payment{ of com-
pensation to the persons of Indian
origin who left behind assets in Burma
figured in the talks held with the
Prime Minister of Burma when he last
visited India; and

(b) if 50, the progress made so far in
this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OoF EXTERNAL
AFFAIRS (SHRI BIPINPAL DAS):
(a) This question was discussed in
the talks during the visit of Presi-
dent of Burma, U.Ne Win, to India
in April. 1974.

(b} The Claims which were sub-
mitted to the Burmese authorities
under the provisions of the Notifica-
tion of the Burmese Government
dateg December 8, 1873 are ynder the
consideration of Burmese authorities.

SHRI 8 N. MISRA- By what time
do Gowernment except a settlement
would be arrived at?

DECEMBER 12, 1974
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SHRI BIPINPAL DAS: It ig very
difficult to ssy from our side by
what time a settlement will be a2~
rived at . We 1ast took up this mat-
ter with the Burmese Pregident whes
he was here. The matter is still
under discusgion.

ot geN W waT Ul BwT
arerd & fy amt § sfewiw fagre
& o o gu & A F agr 9
8 1t afemlid @ & Alx et
oeft & | w7 1w A Y Frrrad s
frelt § W< Tk weaew 7 woR Tyt &
aegafer ¥ wrq &1 wwf Y fF ?

SHRI BIPINPAL DAS: The ques-
tion is about compensation to be paid
by the Government of Burma for the
enterprises taken over.

R W S . T Agd TIwA
& geltfem gy &+ oo 2

weom wEer Tt ziv @
strFT fagrs & 7w wAT § )

SHRI R V SWAMINATHAN:
Thig matter hag been dregging on for
more than 15 years Not only com-
pensatio), 18 not paid to the Indians,
hut when the Indians left Burma,
they depositeq their money with the
Burmese Govermment and with Bur-
mese banks because they could not
bring it  Even that money is not
paid The aggrieved peopls have
been approaching the External Aff-
tairs Ministry, But no action hag been
taken T would like to know whe-
ther Government will expedite it and
ask the Indian Embassy there to take
up this matter seriously. I think
they are taking it very lightly. I
have personal experience, I mywelf
have to get some compensation from
Burma for property I left ther, 20
Years ago

SHRI BIPINPAL DAS: In the
notificatio, of the Burmese Govern-
ment dated 6%h December 1078, thay
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have saig that the cash and bank
balances which have been nationals-
ed will be refunded to the owneis
after deduction of tax.

SHRI R. V. SWAMINATHAN: wall
he ask our Embassy in Rengoon to
take up the matter seriously?

SHRI BIPINPAL DAS  Certamnly
we have beep doing it.

SHRI VAYALAR RAVI: The
munister mentioned about the latest
correspondence in  April 1074 B
months have passed since then Is
it g smal] period? What steps is the
Government taking to speed up the
matter?

SHR] BIPINPAL DAS: We cer-
{ainly realise the difficulties that the
people are suffering from and Wwe
also realise that there has been con-
«derable delay in this matter But
except pursuinp the matter at the
governmental level and ambassado-
c1al level, I do not think we can do
anything more

Trwveqr % ffardt § avcomet

*444. S FAWY IOT: =T
gia wie gratq A9 ag qarT T FA
Fo fg

(%) = aay Taeam X R
ot fr-fipr e & § aiX S
HEFAAERE;

(&) o ww 37 9T g fgam
Wz § 1% & W ¥ qww I W
wfafzr framrad Q@ g ; Wi

(7)  womdt foady ¥ ¥a o%
Wi W 9 wrfem femr e #
w7 AT g ?

THE DEPUTY MINISTER IN THE
MINISTRY OF SUPPLY AND RE-
HABILITATION (BHRI G. VENEAT-
SWAMY): (a) The number of Pak
hational refugees in Rajasthan as

op 10-12-1974 13 reported to be 47258
(43782 1n campg and 3476 outaide
cemps). A  statement giving the
names of the existing cemps in Raj-
than 1s laid on the Table of the
Sabha  The refugees have been
ataying in Rajasthan ever since they
crosseg over from West Pakistan as
a result of Indo-Pak Conflict of 1971

(b) The totial expenditure imcur-
red ag reported by the State Gov-
ernment upto September, 1974 is Rs
254,35 lakhs, Daly expenditure be-
ing incurred comes to an average of
about Rs 50,000

{¢) The Government of Pakistan
is continually being pressed to accept
their responsibility o¢ these persons
who are their nationals and who are
entitled to return to their country
whenever it is possible to do se in
safety and honour till then these
persons are being provided with tem-
porary relief assistance in camps.

Statement
Camps in Rajasthan State
Barmer District

1 Barmer

2  Mahabar

3 Bisala

4 Nimbla

5 Sajitara

8  Rajdal

7. Harsani

8 Turbi

8. Girab
10 Balewa
11. Gadra Road
12, Chohtan
18. Kaparau
14, Alamsar
15. Dhanau
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16. Addl. Dhanau
17. Mithrau

18. Mithekatala

19  Blirad

20. Kelnor

21. Binjasar
22  Bakhasar I
23  Bakhasar IT

Jaisalmer District
24  Sitorm

Jalore District

25 Jeran

ot AAAR YT A@T AgRT A A0
§ fx 1 aonfagt ax somaw 4 w0
STAT @S g1 AT 2 AT 50 000 TqAT O
o &5 9T & 7 wondf 1971 &
qrfFears X gaTy agn Wi gu & e
o 1974 8- ar g wa § M ag
AT vzt g fF 95 M & arfow
qTfsaTa A WA FT T FICE |

oft oo qwemmy  fower o
& Ea T4 A FY arfow & F wraew
# wad T o zfear AT afew &
Ara 9 1y gtdw gaT &, 39 i mfwwar
¥ g @i ®y arfow Sy w1 fear § 0
AfFra ar AT Y gw A gwT

A RN TEN T FIREEE
& <gr & YT ooy & s v fam
%-'?

t ofte ¥weeawit  qrferwm I
oY arfag 7 & fag darc r mar

ot gwwx T wT F Aol
farg atlam €Y o w1 §, wife @7
sy’
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ot oo Jwzeamly  oTfweRrA I
1 A7 & o A7 §, Wfgwr T A
oy & A Ay A &

WMt wwwew wen frgee @
AT 9T 4 FOT §9F . qAofe g
FL IFT & WX 50,000 F9F Qv g&
FI QT 1 T 3 ardr vew arfgsw
¥ Trpae A Iy ?

o ofte Fwwer a7 3 A arfow
ATAT, A4 Tg THW W & savar e
I T FH AT % 4T TRT wRTT
Lao il

ot wwry TR TR rcoret
fow & ur w7 TorewTy & dar-aa §
T| g &, W Avhw A & fog darcadt
g, 97 % gRAT AT FT AvfOw WW
Ffaudres@a Ml aalsam &
ur afafafe s gt av 1w &
Az A A afr R -
FCHFI F1E TAT Fa9 IS #7 faqe
¢ @ 2§ ol aww & Fr 5§
sfafafer wvew agr 77 3o #x a1t f&
Fer Ay (rqfg v & 7

st oo HAweewrt . qrfecarw
T T i §, T A Y g8
i afew @ a7 § 1 e afvaw
¥ TR X 60,247 Syt W Tww
# 14,506 aafey, arlt o 74,753
snfer aid 19X @F TR A 10,718
safom A qITa & 5,564 wfeg, qrfy
§« 16, 282 sufer i avfremr ar
@ E A ¥ g onfever wft
™R | TEN IT AT Y T 5 o
qife omEd, WA wfw s &
AT T wawT gw A gy A &

ofY wwTe o oY @ HaT age
Asgiwgedmafm g ity
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agt W TYET g Y T v wod w1y
aqy v T pT Arfow @ F |

oft Wit Fwmewnl : Tgr W g
were Y & | F W 7gt W aga wed
ratesT HagrwRE 1 (swwwm)
gt aT g g Y gw Sfafeda
i

st teewe ww fggmmr Wi
mfewm & = § R gaetar §
4T § | X wOmieg) & Ay ¥ avedf
gk ¥ 7 A w@ ¥ fag dae g,
e anfo oy & fog dae 7y
@ fag 1 awwlr s & 9 ag Y
e fear wrg 1 3w A Y el wft
qUI P WY & | F ag wrr g g
e ey oF @ I faae s aré
fotr w3t

st Tpwer  #dT wEIEy Tae fr
moege e g aradl ? sgFa
dgodarvgag

W WG 4 HTOET FeET Ad
It is a suggestion for action which
cannot be the subject of 5 supplemen-
tary.

st am fog o 7 W@
g vt fr & R & fog daredt §
a % gy st g g fa w feat &
fergeam 7t fefeqafo & fag woars
fur § 7 faar § ar twaai & faar &,
I am AW’ war § W I o nAdqe
o1 foofa v g ?

WS WEw © WY g ot qer
aff & fur fw & fawar e & vl facar
I 8¢ not think it relates to his Minis-

try.

ofY QWY ST WTRATW : AT WATE WY
qg e § o e o R T
¥ o pewATy ww 77 § 97 ¥ qredf g7
TZT & Rt T & e 3% far
¢, T & e A w8 ik § W
HIFTT TG At 71 I & e FF
TR WG ¥ oY A¢ WY |g § W
W@ H ANE WA F e dam g
T IEY FHTY F w6 ?

st o Werwwnlt Ot W
TIRH gATS 9TH AdY 2 )

st qwr wrw areqre A feRq
f‘ﬂ'ﬁ\i’;tﬁf‘?ﬂ’rtl

MR SPEAKER He 1s the Reha-
bilitation Minuster, not the Delence
Minister

Dengue Haemorrhagic Fever

*446. SHRI SHRIKISHAN MODI:
SHRI D. D DESAI:

Will the Minister of HEALTH AND
FAMILY PLANNING be pleased to
state:

(a) whethre Dengue Haemorrhagic
fever has become a major national
health problem now;

(b) if so, whether the disease is
common in many parts of the country;

(¢) if so, the estimated number of
cases and fatalitieg in the country; and

(d) the action taken to keep the
disease under control?

THE MINISTER OF HEALTH AND
FAMILY PLANNING (DR KARAN
SINGH). (a) No Sir

(b) and (c). There have been oc~
casional outbreaks of Dengue Haem-
orrhagic Fever in certaun urban areas
in the country during the last decade.
A Btatement indicating the number
of cases and deaths during the years
1971—1974 is placed on the Table of
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the Sabha [Placed m Library See
No LT-8735/741

(d) 'This fever is spread by Aedes
mosquitoes which generally breed in
artificial collections of water State
Governments and the local bodies
have been advised to effective source
reduction measures by elimination of
such breeding places Anti-larval and
anti-adult wmosquito measures are
also being taken by these authorities.

off shifiesrr st & ol vy
T wry e 7t a7 e wrgary
Toreqrr % 7 1971 § 14 fwR gU
gxgfiardr ¥, 727 268 WT 73 H
334 | ¥F T TS ¥ gL QN TE
Trrdaw @t A 71 % ot ag frard
fergearm & wr mE o &Y ToewE # =
1 Qeqrer & frg w21 3emr fiea oo
s gt fimg g A w6t =Y feq 1o ?
o a7 A At e wre 9w T ¥
TSR T/ A5 & 30 w19 P17
THIRE

o we fag  <roredT § <Y T
R® G ¢ I9 o faew TeA K
T AATHT TR | gw A AT AL *wr
F fora% e 7o € I 9 frog
AT Wolr @ ¥ A & A F o
I nq0g Fopar § P war war waw o
* 35 wfgq @ A AT A 7w F oy
IR aaew X gt g & Far
THE™ & @R qqeT w THE
s % wravm g wifew

oft sifeer O wonad wEiza
N7 & 16 Ko areer gy § o o
wF e ¥ ag vo fard Y Quqre w7
|% | @ w1 Wi I wr e gag I
¥ fag 9% 2w SoH

guta & Torea ¥ qg a7 41 AT &)
o7 @t ow iR e Arew
dag % wrE frdtw s 2 A el
gt aft & 1 Afer 1z vy gy #
Y @ WY I ¥ gfus afww
a 7w wrer & e ow 31 FromTor Wk
# 7z wwer Y wwa )

ot wgy Qow oy www  § wAT
#gteq § oy rgar g far g Qo W
Y farror 3T AR Foar WY gATar
fr zg %1 forraraTdr 27 F woyresy 97WT
g7 &, 9t s B i drariat & Qavarr
 1(Q AFGIT GATY KT ST &, w47 AT
HiRy ¥ w7 g & fag A gh
w12 3T ¥ 95 & fr g warc w1 Y6
fFadia &g ¥ W faq g7 A0
7 foareor g A% ?

o WY fag . Hoaw RIS, W
nﬁ'mgﬁm‘f%ﬁm’ﬁ FAT FAT
J1gaT § 1 3H a7 Ao TEEIGLE WIS
Tefadem  fedaw 7 o faag &m
TR ar@eyatdug W &
faa 1

gz o Nard & 32 TF IEH
FardY §, ¥7 ¥ w4t a5 F§ I
A&t 10

ot sy v g W ;5w TR
T Fadls aHR & fae ww A
Ay 9w g7

Mo wk fag . w7 ¥ o1 dodl
g gy gun § | afew T & Taqra
qi) WY FET TZAT § IH A g9 WL AL
I AT AR FCH IR AW UG
agdr & 1

wo ek fog g Uw A ¥ DR H P. SHARMA: The hon

Minister has recommended more vigl-
ferq v g qe T Y AR At X el lance to the Rajasthan Government,

agw wlr Mrafear g™ 2w & & v But 15 he aware that there has been
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an increasing incidence of the disease
in Delhi also which is directly under
his jurisdiction?

DR. KARAN SINGH: I mentioned
Rajasthan because that was the ques-
tion the hon. Member had raised. We
have sent special instructions to every
Health Directorate in the country

Review Commitiee on Workers'
Education Scheme

*447. SHRI P. G. MAVALANKAR:
Will the Minister of LABOUR be
pleased to state:

{a) whether Government have ap-
pointed a Review Committee for the
purpose of assessing the scheme of
workers’ Education;

(b) if 80, the terms of reference and
the personnel of the said committee:
and

(c) the criteria of appointing mem-
bers of the said Committesd

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI
BALGOVIND VERMA): (a) Yes,
Sir

(b) A copy of the Government
Resolution 1s placed on the Table of
the House. [Placed in Library See
No LT-8736/74.)

(¢) The intention was to have a
small compact Committee, of eminent
and experienced persons in the flelds
of education, trade unions and indus-
try, to evaluate the Workers' Educa-
tion Programme.

SHRI P. G. MAVALANKAR: From
the copy of the Resolution placed on

the Table, I see that one of the terms
©of reference is:

“To evaluate the performance/
achievements of the Central Board
for Workers’ Education having re-
gard to the resources provided to
the Board by Government.”

May 1, therefore, ask whether this
Committee will be functioning within

the restriction of the funds made
available, or, if the Committee wcre
1o say that funds #e needed, whe-
ther the Government would make
available those funds. I also want to
know whether the experience in UK.
particularly, where the workers edu-
cation programmes are going on Very
satisfactortly for many generations,
will also be ronsidered by the Com-
mittee.

SHRI BALGOVIND VERMA: This
Committee 1s to evaluate the working
of the workers’ education pro-
grammes. They can certainly make
recommendations whichever  they
think are desirable So far as the
experience of other countries iz con-
cerned, certainly we do make use of
this wherever possible.

SHRI P G MAVALANKAR: 1
thmk, I have not made myself clesr
One of the terms of reference of thia
Committee is:

“To evaluate the performance/
achievements of the Central Board
for Workers' Education having re-
gard to the resources provided to
the Board by Government.”

If the resources provided are a cer-
tain amount, will the Government
make further resources available to
the Committee 1if they were to recom-
mend that more funds are necessary?

THE MINISTER OF LABOUR
(SHRI RAGHUNATHA REDDY): In
pursuance of the recommendations
made by the Estimales Committee, o
Committee has been appointed by the
Government to review the Workers'
Education Scheme in various institu
tions including the institution men
tioned by the hon. Member. The
Workers' Education Review Commit-
tee will go into the working of the
various educational institutions meant
for workers' education and see in
what manner improvements are to be
made, and if the Review Committee,
in their wisdom, comes to the conclu-
sion that improvements are to bé
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e, with respect to those they will
als0  examine the budget position,
funds allocated, for the purpose of
Workers' Education Review Commit-
tee, and they are free to make such
recommendations as they would con-
sider necessary in regard to finances
also

Another point raised by the hon
Member is about considering the ex-
perience of the workers education
prograrnmes 1n other countries, espe-
cially, m UK. T do hope that the
Workers' Education Review Commit-
tee—though we do not lLike to give
any :uggestion in this regard—will
certainly take into account not only
what 15 obtamnable with regard to
workers' education in England but
also in other countrics, while making
recommendations on this subject

SHRI P. G MAVALANKAR.
While I appreciate the fact that this
Review Committee has necessarily to
be a smaller one, a compact one, with
competent people, may I know why
is it that this Committee does not in-
clude any representatives from some
of the better known national labour
unfons or ogranisations. I would par-
ticularly like to point out that in Ah-
medabad the Mazdoor Mahajan has
been doing excellent work for many
decades with regard to workers' edu-
cation. I know that as a matter of
personal experience also. I go and
give talks to the workers there. How
is it that no representative of that
Mazdoor Mshajan is included in this
particular committee?

SHRI RAGHUNATHA REDDY:
When we constituted this committee,
I may submit with great respect, we
did not take into mccount the trade
union organizations as they existed in
the nature of trade union organiza-
tions. We thought we might take
some of the leading representatives of
the trade union movement, the work-
ing clasg movement, ag such. There-
fore, trom the names themselves, it
would be very clear that leading re-
presentatives of the trade union
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movement like Shri G. Remanujam,
General Secretary of the INTUC, Shri
Anthony Pillai and Shri K. G. Sri-
vastava are already there. We have
taken these names not because they
are General Secretaries or office-
bearers of the respective trade unions,
but we have taken them only becatse
they are leading representatives of
the working class movement as such
and not because they represent a par-
ticular trade union. That is the rea-
son.

With regard to the question the hon.
Member has raised, any trade union
organization or any workers' educa-
tional institution, T suppose, is free to
submit their views or any memoran-
dum thereof, for the purpose of the
Review Committee and, I have no
doubt 1n my mind that the Review
Commuttee, in their wisdom, would
welcome such steps being takem by
any trade union orgamzation with
respect to any suggestions they choose
to make
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The hon. Member will not be re-
corded.

SHRI HUKAM CHAND KACH-
WAL (*)
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MR. SPEAKER: Nothing will go
on record. We will not carry on
tiil this gentleman sits. I have called
Mr, Sathe. He is now interrupting
him. There is no question of the
Minister’s replying. I cannot compel
him to reply as the hon. member likes.
If he has got any grievance he cam
represent. Bul, he cannot hold up
the whole proceedings of the House.

(Interruptions)

MR. SPEAKER: I cannot compel
the Minister to answer in a particu-
lar way. He can write to the Minis-
ter or to me. Mr. Sathe.

Supply of Japanese Steel

*448. SHRI VASANT SATHE:
SHRI DHAMANKAR:

Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether attention of Govern-
ment has been drawn to the news item
appeared in the Press on the 13th
November, 1974 regarding stoppage
of steel supply by Japan;

(b) if 80, the reaction of Govern-
ment thereto; and

(c) the steps takep in the matter?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD): (a)
and (b). It is not correct to say that
Japan stopped supply of steel as re-
ported in the Financial Express.

(¢) Does not arise.

SHRI VASANT SATHE: Sir, I
would like to know from Government
whether it is a fact that in Japan it-
self, now due to rise in the cost of
labour, the cost of steel production is
going up. And there has been a pro-
posal from Japan to set up a steel
plant of sophisticated type in India
Hag the Government any idea of con-
sidering such a proposal?

(*) Not recorded.
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THE MINISTER OF STATE IN
THE MINISTRY OF STEEL AND
MINES (SHRI CHANDRAJIT YA-
DAYV): Sir, this was a specific ques-
tion regarding the stoppage of supply
of steel by Japan. The hon. Member
15 now asking a new question as to
whether Japan has proposed to estab-
lish a new steel mill in India of the

sophisticated nature. There is no
proposal like this at the present
moment.

SHRI VASANT SATHE: But, if

there is such a proposal, will you
consider that?

SHR1I BISWANARAYAN SHAS-
TRI: Sir, May I know from the hon.
Minister, what is the total gquantity
of steel that has been supplied by
Japan to India?

SHRI CHANDRAJIT YADAV:
Sir, this import differs from year to
year. According to our requirements,
a prior assessmnent is 'made; we make
advance assessment. 1 can say for the
information of the hon. Member that
last year, for cxample, we placed
orders with the Japanese and others
and a quantity of 538,000 tonnes of
steel got spilled over to this year.

SHRI P. VENKATASUBHAIAH:
Sir, stepping up of steel production
i the country is quite necessary in
order to avoid imports of steel from
Japan. Keeping that in view, may
T know from the hon. Minister whe-
ther the proposed steel mills at Visa-
khapatnam and Vizianagaram will be
started soon, because there is an ap-
prehension among the people of
Andhra Pradesh that these steel plants
will not see the light of the day?

SHRI CHANDRAJIT YADAV: Sir,
I agree with the hon. Member that
the steel production has to be stepped
up in our country and we should meet
indigenously “the requirements of our
country., All necessary steps have
been taken and we are still almost
about a million tonne short of steel,
and therefore, we have to impert

DECEMBER 12, 1874

Oral Answers 24

about half a million to one millign
tonne of steel We are trying our
best. So far as the existing steel
millg are concerned, we are taking all
necessary stops to increase the pro-
duction of these mills. This year,
production has appreciably risen in
the earlier months. So far as the
other southern steel mills are con-
cerned, 1t 18 not correct to say that
they will not see the light of the day.
I would take this opportunity to re-
move this sort of apprehension from
the minds of the people that these
steel mills will not come mto exist-
ence and that they will not see the
hght of the day But, the fact 1s
otherwise I have asked very recent-
ly the ronsullant. ta take necessary
steps to prepate the detailed project
reports and I am sue, before the end
of this month o1 early next month,
necessary steps will be taken tor the
preparation of DPRs  Therefote, I
would like to say that the promises
made by the Prime Minister will be
fulfilled and steps will be taken to
see that thesc steel mills come up
and that there 15 no scope for this
sort of confusion that these steel mills
will not come up.

SHRI RANABAHADUR SINGH: Is
it true that Japan has stopped the
supply of steel because of the dis-
agreement between our country and
Japan regarding the price of iron ore
that was being supplied by us and our
country has moved that the price of
Indian iron ore should be in keeping
with the international price whereas
the price that is being paid by Japan
is far below that? T would like to
know whether this stoppage of sup-
ply of steel is due to this disagree-
ment?

SHRI CHANDRAJIT YADAYV:
Sir, perhaps, the hon. Member did
nol listen to me properly. I made
it very clear that Japan has not
stopped the supply of steel to our
country. Rather, the fact is other-
wise. This year, the demand for steel
is not as much as in the previous
years. Therefore, we took the initia-
tivee. We had placed order with
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Japan and we wanted that 67,000
tonnes of steel, which wasg to arrive
in our country, should be deferred.
Therefore, it is not correct to say that
there is any disagreement. Our rela-
tiong with Japanese exporters have
been very good. Rather, they were
good enough not to insist on supply
and that part order was cancelled,
though according to the contract, they
could take certain steps but they did
not take. But as far as the fron ore
price is concerned, that 1s a different
matter. We have been negotiating
with our importers about the iron
ore price time and again and there
are no such strained relations between
us and Japan on this question.

SHRI RANABAHADUR SINGH: I
had also asked whether the price of
Indwan ore being paid by Japan is far
below the international price of ore

SHRI CHANDRAJIT YADAV-
Thi, question should be addressed to
the Ministry of Commerce hecause
this concerns them

SHRI D N TIWARY. How does
the price of imported Japanese steel
(ompare with that of indigenous stecl?

SHRI CHANDRAJIT YADAV:
Actuslly, there is no question of com-
purison of prices. We purchase those
types of steel which we require and
which we are not manufacturing in
our counby or aie in short supply
from Japan or any other country, for
that matter, and we pay the interna-
tional price

SHRI CHAPALENDU BHATTA-
CHARYYA: Will the hon. Minister
let us know the projections about the
future import of steel from Japan?
Have the figures been worked out?
How much are you going to import
in the coming year?

SHRI CHANDRAJIT YADAV:
I guve the latest figure. In 1874-T5.
we placed an order for import of
about 4,860,000 tonnes. For the next
year, it is still being worked out We
work out in advance and then place
orders.

SHRI P R. SHENOY: 1Is it a faoh
that on umt for the production of
galvanised sheets in Rourkela is lying
idle for want of steel?

SHRI CHANDRAJIT YADAV: I
require fresh notice.

MR. SPEAKER: ‘The question hour
is over. .
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WRITTEN ANSWERS TO QUESTION
Army Recruiting Centre in Kerala

*434 SHRI C K, CHANDRAPPAN:
Will tne Munster of DEFENCE be
pleased to state

(a) whether Government have
taken a final decigion to set up a
recruiting centre at Kerala for army;
and

(b) if so, the facts thereof?

THE MINISTER OF DEFENCE
(SHRI SWARAN SINGH). (a) and
(b). Two Army Recruiting Offices
which cover Recruitment to Navy also
are already functioning at Ernakulam
and Calicut in Kerala State; they are
considered gdequate, for the present,
for carrying out recruitment to the
Army and the Navy from the State.

A new Recruitment Office for the
Afr Force is being set up shortly, In
the Btate.
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Mini Steel Planis

*438. SHRI M. S. PURTY:
SHRI GAJADHAR MAJHL:

Will the Ministey of STEEL AND
MINES be pleased to siate:

(a) the number of min; steel plants
sanctioned by the Uniopn Government
during the current year to the diffe-
rent States; and

(b) the amount of money sanction-
&d and the time by which these mini-
plants are likely to start functioning?

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL AND
MINES (SHRI1 CHANDRAJIT
YADAV): (a) During the current
year, Letters of Indent/C.0.B./Indus-
trial Licences have been granted to
118 parties for setting up of electrie
furnace units. muinly for the produc-
tion of Mild Steel ingots, in the vari-
ours States as indicated below:

States/ Union Territories No.of

units

3. Andhra Pradesh . . 10

2, Bihar | . . . 4

3 Delln . . . . T

4- Gujarar .

5. Haryana . . .

6. Himachal Pradesh | . 1
Karnataka . . 6
Madhva Pradesh . . 12

9. Muharashtra . . 20

10. Orissa . . . 2

11. Pumpab. | . . . 9

13. Rajasthan . . . 13

13. Uttar Pradesh |, . . 13

14. West Bengal . . 14

ToTAL . 118
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This does not incjude units specifi-
cally licensed for production of alloy
and special steel and cestings

(b) Government have not #unction-
ed any money to these units as there
18 no acheme ol central assistance.
The schemes ale in various stages of
implementation 'nd pne  forecast (an
be made as 1o the date ol commissions
ing of these units

Production of Saleable Steel in Rour-
kela Steel Plant

*438 SHRI BIRENDER SINGH
RAO: Will the Minister of STEEL
AND MINES be pleased to state:

(a) whether the production of sale-
able steel 1n the Rourkela Steel Plant
hay been ser.ously affected during the
month of October, 1974 due to power
crigis in the State;

(b) tae losy of production us a resuit
thereof, and

(c) the steps takep by Gowernment
to increase the production?’

THE MINISTER OF S1ATF IN THE
MINISTRY OF STEEL AND MINES
(SHRI CHANDRAJIT YADAV) (a)
Yes, Sir. Produetion ot saleable sieel
in the Rourkela Steel Plant was affect-
ed 1n the month of Octabur 1974 due
to «hortage in supply of power

(b) Th¢ estimated loss of produc-
tion on thiz account in terms of sale-
able steel 15 22,318 tonnes

(c) Measures have been taken to
optimise the geneiration of power at
the Captive Power Plant at Rourkela.
Constant liaison 1s being maintamed
with Central Water and Power Com-
mission and the Urieca Stite Electn-
city Board and other power supply
grids in the Eastern yegion with a view
to securing power for Rourkela Steel
Plant on priority Arrangements
have been made to augment power
supply to the plant {rom the Damodar
Valley Corporation through the Bihar
State Electricity Board system.
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Pak proposal for Nuclear Free Zone
of South Asia

«~439. SHRI MADHU LIMAYE: Will
the Minister of EXTERNAL AFFAIRS
be pleaced to gtate

(a) whether Pakistan has made any
proposal for a nuclear free zone of
South Asia;

(b) whether China und Japan are
regarded as part of South Asia for the
purposes of thig nuclea; free zone;

(c) which countries have supported
Pakistan propnsal: and

(d) the reaction of the Govermment
to this proposal?

THE MINISTER OF EXTERNAIJ,
AFFAIRS (SHRI YESHWANTRAO
CHAVAN): (a) Yes, Sir.

(b) Pakistan has not formally inti-
mated the limits of the zone to be in-
cluded in South Asia, but has indi--
cated informally that China and Japan
are not to be included;

(c) No couniry other than Pakiatan
has co-sponsored this proposal,

(d) In the view of the Government
of India, Pakistan's proposal is not
motivated by any genuine considera-
tions for promoting the cause of dis-
armament. The proposal is only aim-
ed at putting pressure on India to ac-
cept discriminatory international safe-
guards on its peaceful nuclear activi-
ties. The Government cannot, there-
fore, support the proposal. It is also
not in accordance with generally
recognised principles and procedures
which shoilld be observed before a
proposal is submitted to the UN.
Gleneral Assembly or endorsement.
namely that there should be agree-
ment among the States concerned and
that consultations should be held
smong them {o consider the matter
including the geographic extent of the
region t0 be covered, before the pro-
posal is put before the UN. General
Aspernbly. At the United Nations
Genersl Amsembly, India has voted
against Pakistan's draft resolution on
the subject,

Death and Sickness due to Preventive
Inoculation against Cholerz in Kerunin

*440. SHRI M. K. KRISHNAN,
Will the Minister of HEALTH AND
FAMILY PLANNING be pleased to
state:

{a) whether the attention of Gov-
ernment has drawn to the fact that
two persons have died and 43 others
had undergone treatment in hospital,
at Kavalpadi area ip Palghat district,
Kerala, just after receiving preventive
inoculation agamst cholera

(bY if so, whethey anv enquiry has
been made by the authorily concerned
mto the mcident; and

fc) 1f <o, the findingg thereof+

THE MINISTER OF HEALTH AND
FAMILY PLANNING (DR. KARAN
SINGH): (a) It 1s understood from the
State Government authorities that
three persons of Kavalpadi area died
after receiving anti-cholera inocula-
tion and 50 persons were admitted in
the distriet hospital for ohservation,

(b} and (c). Detaileq investiga-
tions were carried out by the Director
of Health Services. Kerala and the
district health authorities These
showed some deficiencies in the steri-
showed some deficiencies in the
sterilization of syringes and neeles
to have been taken.

Spreading of Filaria by Mosquilees

*441, SHRI JHARKHANDE RAI:

Will the Minister of HEALTH AND
FAMILY PLANNING bhe pleased to
state:

(a} whether Indian dpctors have
found out mosquitoes which spresd
filaria and chest diseese; and

(b) if so, what steps Government
have taken against it?

THE MINISTER OF HEALTH AND
FAMILY PLANNING (DR. KARAN
SINGH): (a) Yes, Sir.



31 Written Answers

{(b) The National Filaria Control
which was launcheg in

1965 is being continued during the
Fifth Five Year Plan. The Pro-
gramme i reviewed periodically and
necessary remedical measures are
taken where possible,

Noa-implementation of Labour Court
Decisions in Gujarat

*442. SHRI ARVIND M. PATEL:
Wil} the Minister of LABOUR be
pleased to state:

(a) whether there are certain
menagements in Public and Private
Sectors in Gujarat State who have
not implemented the decisions of the
Labour Court;

(b} it so, the reasons therefar; and

{c) the action taken by the Govern-
ment against those managements?

THE MINISTER OF LABOUR
(SHR1 RAGHUNATHA REDDY): (a)
to f{¢). Information is being collect-
ed and will be laid on the Table of
the House.

Recommendationg of Bhagwati
Commitiee Report

*443. SHRI V. MAYAVAN:
SHRI JYOTIRMOY BOSU:

Will the Minister of LABOUR be
pleased to state.

(a) whether Union Government
have failed to implement even a
single recommendation of the Bhag-
wati Committee on unemployment so
for;

{b) it so, the main reasona for the
same; and

(c) whether in view of the growing
monemployment in the country, Gov-
ernment are considering to implement
them immediately?

THE MINISTER OF LABOUR
(SHRI RAGHUNATHA REDDY): (a)
%0 (c). The recommendations of the
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Committee with the commants
of the In Working
Group consisung of the repregenta-
tives of the Planning Commission, the
Ministries of Finance, Agrioulture,
Works and Housing, Industrial Deve-
lopment, Labour, Transport and the
State Governments of Kerala, Masha-
rashtra, Uttar Pradesh and West
Bengal, which wag set up to examine
the same have been sent to the Minis.
tries concerned for further action, In
a number of cases, steps to implement
the recommendations are being ini-
tiatted subject to the availability of
resources. In the remaining cassa the
matter is under consideration,

Textile Workers Suffering frem
Byssinosis

*445 SHRI ISHAQUE SHAM-

BHALI: Wil the Minister of
HEALTH AND FAMILY PLAN-
NING be please, ¢ state:

(a) whether 12 per cent textile
workers suffer from byssinosis; and

(b} if so, the steps suggested as a
preventive against it?

THE MINISTER OF HEALTH AND
FAMILY PLANNING (DR, KARAN
SINGH). (a) and (b). No separate
data is available regarding the incid-
ence of byssinosis among the textile
workers in the country. However,
according to the information available
with the employees. State Insurance
Corporation, the incidence of silicosis
and occupation pulmonary fibrosia
which includes byssinosis for the year
1072-73 was 0.3 per 1000 insured per-
sons The All India Institute of Medl-
cal Sciences, New Delhi have recently
undertaken a study of occupational
hazardy of textile workers among the
employees of the Swantantra Bharat
Mills, Delhi. The study covers about
6,000 textile workers and includer
diseases such as byssinogls. The
results of the study have not yet
become available.

Modern carding machines, which are
dust-proof, are Jass lkely $0 outpe
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this disease. Regular medical check.
up such as patch test to wensitivity
and pre.employment examinstien will
be useful in preventing the disease
among the textile workerd.
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Expenditare on Oompemsation and
Rehabilitation of West Punjab

*450, EHRIMATI BIBHA GHOSH
GOSWAMI: Will the Minister of
SUPPLY AND REHABILITATION be
pleased to state:

(a) the compensation paid
%mmmmth

34

(b) the compensation paid and re-
habilitation expenses incurred for the

East Bengal refugees?
THE MINISTER OF SUPPLY AND
REHABILITATION (SHRI R. K.

KHADILKAR): (a) It is presumed
that the Hon, Member 1, referring to
refugees from former West Pakistan.

Expenditure incurred by the Gov-
ernment of India on the relief and re-
habilitation of displaced persons from
former West Pakistan upto 31st March,
1973 was Rs, 20847 crores. Against
this, a sum of Rs, 100.27 crores has
been recovered on account of loans
and housing, partly by adjustment
against compensation due, and partly
in cash. Total amount of compensa-
tion given to displaced persons from
former West Pakistan upto 31st March,
1973 ig Rs. 191.36 crores—out of the
Compensation Pool which inciudes
urban evacuee property and Govern-
ment built property contributed to
the Compensation Pool. The amount
of compensation mentioned above does
not include compensation given in the
shape of agricultural land end pro-
perty in rural areas. Thig consisted
entirely of acquired evacuee land and
property in rural areag which was not
computed in monetary terms, and was
used for giving compensation ‘on a
Jand tp land basis, in accordance with
the prescribed scale,

(b) Expenditure incurred on the
relief gnd rehabilitation of Displaced
Perwons from former East Pakistan
upto 81st March, 1878 is Rs. 38483
crores. Against this, an amount of
Rs. 233 crores has been realised on
account of loans. The w®um of
Rs. 384.63 croreg mentioned above in-
cludes a figure of Rs 2212 crores
which represents the loans which have
been remitted and doeg mnot involve
any fresh out.go.

Compensation has not been paid to
the refugees from erstwhile FEast
Pakistan, because, under the Nehru.
Lisquat peet of April, 1960, these per-
sons retained their properietury rights
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in the properties Jeft behind by them
in that country and they can sell, ex-
change or dispose of their property.

Wage rise for Workers in &ifferomt
Bectors of Industry

*451. SHRI SARJOO PANDEY:
DR. RANEN SEN:

Wilj the Mimister of LABOUR

be pleased to state:

(a) how much wage rise was cal-
culated for the last three years for
industrial workers, mine workers, jute
workers, textile workers, plantation
workers and agricultura] labourers
vis-a-vig the rige in the cost of living
index; and

(b) the difference of wage between
a woman and meale worker in tradi-
tional industries for the same work?

THE MINISTER OF LABOUR
(SHR] RAGHUNATHA REDDY): (a)
and (b). Information s being col-
Jected ang will be laid on the Table
of the House,

Employment in Organiseg Sector and
Registered Unempleyed

452. SHRIMATI BHARGAVI THAN-
KAPPAN: Will the Minister of
LABOUR be pleased {o state;

(a) how many women are there in
employment in organised sectors;

(b) how many men are there in
organised sectors;
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(c) how many men or womaep are
there on live register for employment
in last three years; and

(d) how many men and women out
of them are in the 20 to 30 and 31.87
age group?

THE MINISTER OF LABOUR
(SHRI RAGHUNATHA REDDY): (a)
and (b). The numher of women and
men employed in the organised sector
of the economy* at the end of
December, 1078 was 21.09 lakhs and
17008 lakhs, respectively.

(c) and (d). The number of women
and men on the Live-Register of Em-
ployment Exchanges at the end of
December in the last three years ir
as follow:—

Year Women Men
(figures in lakhs;

wr o, ., 583 45 17

war ., ., 763 61 33

1973, . . 918 72 9

The classification of work.seekers ac-
cording to age-groups, is aveilable for
the following groups:

below 14 years, 15 to 19, 2024,
2534, 35—44, 4554 and 55 or
more.

The number of women end men
work-seekers in the nearest relevant
age-groups are given below:

No. of work-seekers at the end of December

Ag= Groups Wmmn men WommMen Womml o Men
(figures in Lakhs)
24 . . . a9y 33.07 394 31-66 47 35 34
5-34 . . . . 123 17a 12-Bx a8 706
-4 . . . 033 o3 338 °'33 263
'vaa all public sector establish ments and non-agricultyral estadiish-

the private sector sector employ Ing 10 or more workers.
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Aluminiug Faclery in Jeypore,
Orissa

*483, BHRy K. PRADHANI: Wih
the Minists rof STEEL AND MINES
be pleased to state:

(a) whether any licence has been
issued for an Aluminium Factory at
Jeypore in Orissa;

(b) it s0, who is the licensee; and

(c) the reasons for delay in starting
he factory?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI CHANDRAJIT YADAV): (a)
Yes, Sir,

(b) M|s, Aluminium Corporation of
India Limited, Calcutta,

(c) The company has not taken
“effective” steps for the implementa-
tion of the licence.

Pending Demands of EPF Staff
Federation

*345. SHRI VAYALAR RAV1: Wil
the Minister of LABOUR be pleased
to state:

(2) the main demands of the EP.F.
Staff Federation still pending with
Government for final decision and
approval; and

(b) the steps Government have
taken to settle these demands of ihe
workers of that organisation?

THE MINISTER OF LABOUR
(SHRI RAGHUNATHA REDDY): The
Provident Fund Authorities have re-
parted ss under:—

(2) and (b). The main demands of
the All India Ewployees' Provident
Fund Staf? Federation as contained in
its letter dated the 31st October, 1074

hﬂtmdmﬁmo!nﬂeso!w
prevailing in ‘A’ Class Banky in the
hmmmmrmom!u-

i

tion, revision of formula for the pay-
ment of dearness allowance, payment
of bonus and revision of yard-stick
tor sanction of additional staff,

Construction of Flais for Empioyees
of Lady Hardinge Hospital, New Delhi

4185. SHRI SUKHDEO PRASAD
VERMA,; Will the Minister of HEALTH
AND FAMILY PLANING be pleased
to state:

(a) the progress made so far in the
construetion of fats for employees of
New Delhi Lady Hardinge Hospital
near the hospital premises; gnd

(b) the number of flats likely to be
constructed during the year 1974-757

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND
FAMILY PLANNING (SHRI A. K. M.
ISHAQUE): (a) and (b) The land
egrmarked for the expansion of the
Lady Hardinge Medical College and
Hospital, New Delhi is at present oc-
cupied by the P & T Department and
the CPWD. The construction of resi-
dential units for the employees of
Lady Hardinge Medica] College and
Hospital, New Delhi on this land will
be taken up when the same has been
vacated by the P & T Department and
the CPWD for which necessary action
is being taken.

Ban on New Routes ang Vehicles for
State Transport Services

4186. BHRI C. JANARDHANAN:
Will the Minister ot SHIPPING AND
TRANEPORT be pleased to state:

(a) whether Government have bhan-
ned the addition of new couteg and
vehicles for the State Tramsport Ser-
vices;

(b) if =0, the facts and reason there-
for;

(c) whether the Kerala State Gov-
ernment have pleaded for reviewing
this directives; ang

(d) it so, Government's response
thereto?
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THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI H. M, TRI-
VEDI): (a) and (b). With a view to
achieving ¢conomy in the consumption
of high speed diesel oil, several mea~
sures Wwere suggested to the State
Governments, including suspension of
grant of permits for buses for new
routes, for additional buses on the
existing routes and for new goods
vehicles, for the remaining part of the
year 1874-75.

(¢) and (d). Representations werse
received from some State Govern-
mentg and several Transport Associa-
tions etc. against the suggested res-
trictions. The position has gccording-
ly been reconsidered by Government
and the ghbove instructions gre being
revised.

Over-Crowding In Buses on D,T.C.
Route No, 320

4187. SHRI BHOLA MANJHI: Will
the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether Government are aware
that buses on DTC Route No. 320
from Secretariat to Shahadara are
always over-crowded;

(b) whether the first bus which
used to leave Secretariat at 7 10 in
the morning has been cancelled re-
cently and the busleaves at T.45 AM,;

(e) whether this changs of timing
has put the teachers who have to go
to Shahadara to lot of inconvenience
and they are not able to reach their
achools in time;

(d) whether Telephone Exchange
Staff relieved after night duty are alse
inconvenient; and

(e) it 80, whether D.T.C, propose to
restart first bus at 7.10 am.?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND
TRANSIORT (SHRI H M. TRL
VEDD): (s) During peak hours, there
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is soma overcrowding in the byses
operating on this route,

(b), (c) and (e). Due to none-avail-
ability of trafic, the trip provided on
route No 320 at 7.10 AM. from the
Central Secretariat has been cancel-
led. However, in order to meet the
demand of the teachers for an early
morning service, a trip hag since been
provided at 645 an

(d) No such complaintg has been re-
celved from the Office or Staff of the
Telephone Exchange.

reafa A o wfrrer ¥ ¥ sqer W
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Pelletimation Plant in M.P,

4189, SHRI G. C. DIXIT: Will the
Minister of STEEL AND MINES be
pleased to state whether there is
any proposal to establish a pelletisa-
tion plant in Bastar District (M.P))
during the Fifth Five Year Plan
period?
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Samples reeeived for ‘testing by
Centrat Drags Laboratery, Calcutta

4180. SHRI D. P. JADEJA: Wil
the Minister of HEALTH AND
FAMILY PLANNING be pleased to
state:

(a) how many samples were recei-
ved for testing by the Central Drugs

Laboratary, Calcutta during the year
1973;

(b) how many pamples were declar-
ed sub-standard; ang

(c) the action teken against the
manufacturers of sub-standard drugs?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND
FAMILY PLANNING (SHRI A, XK. M
ISHAQUE): (a) to (c). Information
is being collected and will be laid on
the Table of the Sabha when received.

Workerg lald off In Uttar Pradesh due
to Power Crisis

4191. SHRI NQORUL HUDA: will
the Minister of LABOUR be pleased
1o state:

(a) whether thousands of workers
in Uttar Pradesh have been laid off
due to industrieg beingy hit by acute
power crisis;

(b) whether the laid of workers
and employees are being denied lay
dff compensation by the employers as
admissible under the laws; and

(c) if so, the measures Government
are taking to force the employers to

ablde by the labour rules and regu-
lations?

during January Yo August 31, 1074,
was reported to be 94,787. While
information about the mumbey of
workers laid off d September
and October 1974 for the State as a
whole is not yet available with the
State Government, the number of
workers laid off for different periods
during September and October 1974
in Kanpur, as intimated by the State
Government ig 11,13¢ and 11,500 res
pectively.

(b) and (c). Presumably reference
is to the reported directive from the
Employers' Association of Northern
India following which the authorities
of some of the textile mills in Uttar
Pradesh are reported to have decid-
ed to pay lay off compensation
sirictly in terms of the Uttar Pre-
desh Industrial Disputes Act which
mter alia provides that lay off com-
pensation after the expiry of first 45
days would be payable if the lay off
comprises continuous periods of one
week or more beyond the first 45
days. The Ministry of Labour have
no information about non-payment of
compensation payable under the law
Specific complaints, if any, in this re-
gard could be brought to the atien-
tion of the State Imdustrial Relations
Machinery

Memorandum by Trinagar Welfare
Association to General Manager of
D.T.C.

4192 SHRI RAMDEOQO SINGH: Wil
the Minister of SHIPPING AND
TRANSPORT be pleased to state

{a) whether a deputation of Tri-
nagar Welfare Association (Regd ) met
the General Manager of Delhi Trans-
port Corporation on 23rd September,
1974 and presented a Memorandum to
him;

(b) if so, the contents of the memo-
randum; and

{c) whether the General Manager
gave an sgsurance to implement the
bus services 88 demanded in the
Memorandum within a week; 1 a0,
the action taken in the matter so far?



(b) The main points raised in the
Memorandum are as under:—

() Provision of telephone faci-
Hty at Trinagar Bus Stand Booth.

(ii) Operation of two special
trips on route No. 59 at 9 A, and
830 awm. from Trinagar to Cen-
tral Secretariat via Patel Nagar
and Shankar Road andl vice.verso
at 5.15 p.M. and 645 p.m,

(iii) Stepping up of frequency of
services on route No 301.

(iv) Rectification of irregular ope-
ration of the gervices on route No.
50-C.

(¢) No such assurance was given
by thig officer. However, the DTC
proposes to augment the services to

and from Trinagar, when additional
buses become available, keeping in

view the overall commitments in
respect of the city.

The telephone authorities are not

4193. SHR1 SHIV NATH SINGH:
Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether emelter plant of Khetrl
Copper Project is reedy and if so, date
fixed for producing Anode copper
from the Plants;

(b) whether two techniciang deput-
ed by M/s Auto Cumpoo from Finland
who erected Flash Furnsce in the
gml’roimmammz

4
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(c) if g0, the ressons thersfor and

possible repercussions of thig on the
commissioning of the smelter plant?

ber, 1074 and the production of
anode copper has already started.

(b) and (c). M/g Outokumpu of
Finland had deputeg five Engineers
and Technicians for Smelter start-up
operations at Khetri. The work and
conduct of one of the Engineers was
not found upto the mark and Mjs
Outokumpu were asked to replace
him. Accordingly M /8. Outokumpu de-
puted another Engineer on 28th Octo-
ber and the person concerned was
Teleased from the project on the 6th
November 1974, As this was g case
of replacement of one Engineer by
another the question of its repercus-
sion on the commissioning of the
plant does not arise.

Pretest with Bangiadesh agalust Ofl
Exploratien in Bay ef Bengal

4194, SHRI VIRBHADRA SINGH:
Will the Minister of EXTERNAL
AFTAIRS be pleased to state:

(a) whether Government have
lodged any protest with Bangladesh
regarding the off-shore areas in the
Bay of Bengal which Dacca has
awarded to a Western firm for
exploration; and

{(b) if #0, the facts thereof and the
response of Bangladesh in this regard?
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Modical Seats for Soms/Daughters of
Ceatral an:nng Officers posted

4105. SHRI 8. D. SOMASUNDA-
RAM: Will the Minister of HEALTH
AND FAMILY PLANNING be pleas-
ed to state:

(a) whether sons/daughters of Cen-
tral Government Officers of Andhra
origin posted to Andamans are not
preferred for medical seats in Anda-
mans quota nor in Andhra Pradesh
as they have not etayed anywhere
continuously for four years; and

(b) it s0, whether Government will
consider modification of rules such
that sons/daughters of Central Gov-
ernment Officers who move from one
place to another do get adequate
chances in getting medical seaty either
m the present place of posting or in
their native State or in the Central
Government Universities?

THE DEPUTY MINISTER IN THE
MINISTRY OP HEALTH AND FA-
MILY PLANNING (SHRI A. K. M.
ISHAQUE): (a) Sons/daughters of
Central/State Government servants
posted to Andamans including those
from Andhra Pradesh, are consider-
ed for medical seats against the
Government of India reserved seats
by the Andamansg and Nicobar Ad-
ministration,

(b) Question does not arse.

Hijacking of D.T.C. Buses by Students

4196. SHRI BISHWANATH JHUN-

ALA: Will the Minister of

SHIPPING AND TRANSPORT be
Dleased to state;

(a) whether hijacking of D.T.C.
buses by college students as a protest
sguinst inadequate bus service con-
ﬁnunmmhhd;

(b) i g0, the number of DTC buses
hijacked during the last 1-112 years
gflthaMtudmmM it

v -9

{c) what steps were takem to
increase the present bus facilities to
meet the students demands; and

(d) whether sny student.DTC com-
mittee has been formed to gort out
temporary difficulties and i so, when
and how it is functioning?

THE MINISTER OF STATE IN
THE MINISTRY OF SHIPPING AND
TRANSPORT (SHRI H. M. TRIVE-
DI): (a) Yes, Sir

(b) 198 buses were hijacked by
students during the periog from July,
1078 to November, 1974. Assessment
of the loss caused to DTC by hijack-
ing, damaging etc., of its buses has
nof been completed.

(c) Besides operating a large num-
ber of special bug trips for students,
80me Nnéw regular services have alzo
been introduced. These are the
Sugem Seva 210 from the Central
Secretariat to Shakt: Nagar via Mau-
rice Nagar, Sugam Seva 430 from
Govind Puri to Central Secretariat
covering the Kalkaji College complex
and a fast Sugam Seva 81 from Moti
Nagar to Maurice Nagar to connect
West Delhi with the Campus col-
leges. A number of feeder services
like 611, from Dhaula Kuan to Sujan-
Singh Park linking Dhaula Kuan
College complex with Mudrika Sevs,
have also been introduced.

(d) An Apex Committee compris-
ing the Dean of Students’ Welfare,
Delhj University, Additional District
Magistrate, Delhi, representatives of
the Delhi University Students’ Union
and DTC officials considers all the
fresh demands of students for pro-
vision of transport facilities. Meetings
are also fixeq by the Dean, Students'
Wellare, Delhj University to discuss
urgent or ad hoc problems ag and
when these arise. Further, several
DTC officials have been deputed to
maintain linison with the authorities
of the calleges falling in their respec-
tive jurisdiction so as to attend
promptly to the grievances, demands,
requests of the students in the matter
of transport facilities, .
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Supply of Rail Coaches to Bangladesh
by Bharat Earth Movers Limited

4198. SHRI RAJDEO SINGH: Will
the Minister of DEFENCE be pleased
to state: |

(a) whether Bangladesh has placed
an order with the Bharat Earth
Movers Limited for the supply of 50
rail coacheg at a cost of Rs, 4 crores
before March, 1975;

(b) since when Bharat Earth Movers
Limited hag entered the buminess of
rail coach manufacture; and

(c) also whether thig is the first
chance for the Bharat Earth Movers
Limited to enter the export market
for its other products?

THE MINISTER OF STATE (DE-
FENCE PRODUCTION) IN THE MIN-
ISTRY OF DEFENE (SHRI RAM
NIWAS MIRDHA): (a) Bharat Earth
Movers Limited has received an
order for the manufacture and sup.
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ply of & Coaches with spares
from the desh Government.
The total value of this order 1
Rs. 445 crores. These Rail coaches
and spares are to be supplied before
March 1975

(b) The rail coaches are being
manufactured since 1947 when this
factory was a part of the then
Hindustan Aireraft Ltd, Bangalore.
The factory was, however, transfer-
red to Bharat Earth Movers Ltd,
with effect from 1st January 1985

(c) This 1s the first export order
of Bharat Earth Movers Ltd. for Rail
coacheg but the Company has been
exporting earth moving equipment
since 969-70.

Bauxite in South Kanara Distriet
of Karnataka

4199. SHRI P. R. SHENOY Wiu
the Minister of STEEL AND MINES
be pleased to state:

(a) whether bauxite pre i= available
in South Kanara District of Karnataka
State in large quantities;

(b) whether there js any reprcsen-
tation to establish an aluminium plant
in the District; and

(c) if so, the reaction of Govern-
ment thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL ANpD MINES
(SHRI SUKHDEV PRASBAD): (a) Ar
a result of Surveys conducted in South
Kanara District of Karnataka, Depart-
ment of Geology & Mining, Govern-
ment of Karnataka have estimated
reserves of 8.26 million tonnes of
Bauxite in the localities of Paduvare,
Naganakalvare, Madugal, Doddahare
ang Guppipara Plateaux. Geological
Survey of India also recently estimated
about 0.50 million tonmes of Bauzite
from XKuddarka and Kallemandkuru
Plateaux o¢ the Dictrict while studies
for Bauxite on a large numer of
other plateaux did not yielg encourag-
ing results. During the current field
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#cason programvme for 1074-75 of the
Gelogocia] Survey of India, detailed
studies by large scale mapping, pit-
ting, Trenching end Sampling are also
proposed to be continued in parts of
Niddedi and Kuddarka Plateaux.

(b) and (c). There is no proposal
ag yet to establish an aluminium plant
in South Kanara. The investigations
are still continuing ip the District and
a view for Comrmercia]l exploitation
of the bauxite deposits cap be taken
on completion of the work which is
in progress. The main deposit locat-
ed til] now, ig at Paduvare in Baindur
Taluk and the beneficiations test, or
the samples drawn from this deposit,
have not give, encouraging iesults.
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Shortage of Biood in Blood Banks

4201. SHR]I DINEN BHATTA-
CHARYYA Will the Mimster of
FAMILY PLANNING be pleased to
Btﬂtegl

(a) whether Government are aware
that the Government Blood Banks in

the country are facing acute shortage
of blood;

(b) whether it is due to the low
amount of money paid to the blood
donors by Government Hospitals and
the higher amount paid by the private
blood banks who are exporting blood
to foreign countries;

{(c) if s0, the reaction of the Govern-
ment thereto; and

{(d) whether Government will ban
the private blood banks in the coun-
try, and if not, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND
FAMILY PLANNING (SHRI A. K.
M. ISHAQUE): (a) There is, in
general, shortage of blood in Blood
Banks, However, most cases need-
ing blood as an immediate life
saving measure are provided with
blood in the Government Hospitals,
although the percentage of people not
getting it has not been worked out.

{b) No.
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(¢) Question does not arise.

(d) No. The private blood bunks
cannot be banned unless glternative
arrangements to meet the requirement
of blood are made.

Low Production in LLS.C.0.

4202. SHRI FURUSHOTTAM

KAKODKAR:

SHRI D, D. DESAI

SHR] SHANKAR DAYAL
SINGH:

SHR]I SHRIKISHAN MODI:

SHRI ANANDI CHARAN
DAS:

SHRI P. GANGADEB:

SHRI RAGHUNANDAN LAL
BHATIA:

Will the Minister of STEEL AND
MINES be pleased to refer to the
reply given to Unstarred Questiop No.
447 on 14th November, 1974 and state:

(a) the reasons for low production
in 118.CO,;

(b) whether any steps have been
taken to boost the production; and

(e) if s0, the broad outlines of steps
taken?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV FPRASAD): (a)
The low production in the steel plant
of IISCO when compared to the rated
capacity of the plant, has been mainly
due to the run down condition of the
plant and equipment as a result of
neglect of prehabilitation, programme
and inadequacy of replacement|repair
and maintenance programmes over
the years beforg the take over of the
management by the Central Govern-

ment,

(b) and {(c). After the take over, a
comprehensive scheme of Plant Reha-
pilitation was drawn up. This scheme
is being implemented at an estimated
cost of about Rs. 43 crores. With the
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completion of the Plant Rehabilitation
Scheme by 1976-77, the production in
the plant is expected to incremse close
to the rated capacity,

Retrenchment of Workers by Merowry
Travels India Limited

4203. SHRI SAMAR MUKHERJEE:
Will the Minister of LABOUR be
pleased to state:

(a) whether his atteation has been
drawn to the retrenchment of 25
permanent workers by Mercury
Travels India Limited in Calcutta; and

(b) if so, the action taken to rasin-
state the workers?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI
BALGOVIND VERMA): (a) Yes, Sir.

(b) The matter fally essentially in
the State sphere and has been brought
to the notice of the Government of
West Bengal. A

Nation-wide programme against Polio

4204 SHRI SAROJ MUKHERJEE:
Will the Minister of HEALTH AND
FAMILY PLANNING be pleased to
state: |

(a) whether there is any nation-
wide programme of immumsing
children against Polio and educate
parents on do's and don'ts concerning
the disease; and

(b) if so, the outlines thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND
FAMILY PLANNING (SHRI A. K. M
ISHAQUE): (a) No. There Is no
nation-wide programme for immuniz-
ing children against Polio. However,
the health education sspect on immu-
nization is being pursued through
Health organisations 4t various levels.

(b) Does not arise.
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Payment of Wages to Workers of
Krishan Kumar Cofton Milis Ltd,
Malwa in Gujarat

4207. SHRI VEKARIA; Wil the

Minister of LABOUR be pleased to
state:

(a) whether Government are aware
that the workers of Krishan Kumar
Cotton Mills Ltd, Malwa in Gujarat
State have not been paid their wages

since long;

(b) if 50, the ressons therefor; and

(c) the steps Government propose to
take to settle this dispute and get the
workers their wages and other dues?
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THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI
BALGOVIND VERMA): (a) to (c).
The State Government who were
addressed in the matter have inform-
ed that the Mill was closed down on
16-2-1971 and it could not make the
payment due to flnancial difficulties,
and that since the Workers' Union,
namely, the Majoor Mahajan Sangh,
Mahuvs had filed an application for
payment of wages before the Payment
of Wages Authority gt Mahuva, no
action in the matter is required to be
taken by the State Government,

New Shipping Services by Shippiog
Gwrnuﬂmuh’ﬁl

4208, SHRI BANAMAL] PATNAIK:
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether it is proposed to launch
four new shipping serviceg by the
Shipping Corporation of India;

(b) if so, the countries between
which the services are proposed to
be launched; and

(c) the prospects thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI H, M. TRIVEDI)
(a) Yes, Sir,

(b) 1. Regular coverage of Mamla

and Bangkok from Caleutta and
Madras.
2 Service between Bombay and

Pacific Coast of USA and Canada with
tontainer oriented fast ships.

3. Extension of Mner service con.
necting Calcutta and Madras with U.S
Atlantic Coast Ports to cover Bombay,

4. Increased  coverage of expori
cargoes from Madrag and Cochin by
existing liner services.

{¢) The additional coverage which
isinfactanextendonn!covermof
the existing services, is intended for
promotion of India's exports and to
meet the demands of the Trade.
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Aluminium Project in Gujarat

4210. PROF MADHU DANDA-
VATE: Will the Mimster of STEEL
AND MINES be pleased to state:

(a) whether the proposed aluminium
project in Gujarat, to be set up with
financial assistance from Iran, will not
be able to meet Iran's requirements of
export from India; and

(b) if so, whether Govegnment pro-
pose to utilise the financial assistance
from Iran for completing the slumi-
mum project at Ratnagiri in Mahara-
shtra for which the infra-structure js
already being set up?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHR] SUKHDEV PRASAD): (a) The
aluming plant proposed to be set up in
Gujarat ig intended to meet the speci-
fic requirements of Iran,

(b) Does not arise,
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Setting Up of Anclilary Industries

4211. PROF. NARAIN CHAND
PARASHAR; Will the Minister of
DEFENCE be pleased to refer to the
reply given to Unstarred Question
No. 9798 on the 9th May, 1074 re-
garding Setting up of ancillary indus-
tries and state:

(a) whether the decision has since
been implemented in this regard; and

(b) if not, the likely date by which
a decision would be taken by the
Government?

THE MINISTER OF STATE
(DEFENCE PRODUCTION) IN THE
MINISTRY OF DEFENCE (SHRI
RAM NIWAS MIRDHA): (a) Yes, Sur.
The scheme 13 being implemented and
1 high power Central Commttee under
the Chairmanship of the Raksha
Utpadan Mantri periodically reviews
the progress in the implementation of
the scheme

{b) Does not arise,
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Stesl Alloextion to Comsumers

4213. SHRI PRABODH CHANDRA:
SHRI YAMUNA PRASAD
MANDAL: !
SHRI K. MALLANNA:

Will the Minister of STEEL, AND
MINES be pleased to state:

(a) whether Steel consumers have
either falled or desist to lift theiwr
allocations; and

(b) if so, the remedial measures
proposed?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD); (a) and
(b) Some consumerg are reported to
be not lifting the aliocations made to
them by the Steel Priority Committee,
These allocations are being offered by
the main producers to other consu-
mers.

Misming Road Links Between India
and Nepal

4214. SHRI BHOGENDRA JHA!
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) the present position with regard
to the unbroken roadways from the
U.P.-Bihar-Nepal border wia Sita-
marhi, Shaharghat, HarlakhiJay
Nagar-Lawkaha Laukahi, Birpur and
Forbesganj and whether all the muss-
ing links in this border road have been
completed; iy so, the facty thereof;

(b) whether pucca road - from
Madhubani-Raj' Nagar to Pipraghat of
Kamala river and again from the
other side of Kamala river to Babu
Barahi-Khutauna and beyond has been
completed but these roads remamn
unutilised for through service due to
lack of bridge over river Kamala near
Pipraghat; and

(c¢) if so, the stage at which the
proposal for the bridge to connect Raj
Nagar and Babu Barahi gtande?
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THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI H M. TRIVEDI):
(a) to (b). The Govt, of India are
primarily responsible for roads declar-
ed as Nationa] Highwaye. All roads
other than National Highways in
States are primarily the pesponsibility
ed ag National Highways. All roads
The proposed roads are all local roads
and the Govt. of Bihar are therefore,
primarily concerned with their deve-
lopment. None of these roads figures
in the proposals submitted by them
for the loan assistance wunder the
Central Aid Programme of State
Roads of inter-State or Economie
Importance or new additiong to the
existing National Highway System
during the 5th Plan period.

(c¢) Does not aTise.

Iron ore shipped from Paradip Pori

4215. SHRI CHINTAMANI PANI-
GRAHI: Will the Minister of SHIP-
PING AND TRANSPORT be pleased
to state;

(a) the quantity of iron gre shipped
from Paradip Port in 1971-72, 1872.78,
1873-74 and 1974-78 to-date;

(b) the total cienulative loss that
has been incurred by Paradip Port so
far; and

(c) the steps being taken to pre-
vent this loss?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI H. M, TRIVEDI):
(a) The quantity of iron ore shipped
from Paradip Port during the years
1871.72 to 1074-73 (upto 30th Novem-
ber, 1974) was as under:—

(In lakh tonnes)
w2, . . . . 17:98
197273 . . . . . 1824
1973-74 . . . ' . 20°30
1974785 . 9 64

upto 30th Nove mber 1974)
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(b) The total cumulative revenue
deficit of the Port from the date of its
commissioning upto 31st March 1974
was Hs. 8.24 crores, .

(c) The following oleps have been
;)r are being taken to prevent the
oBs:

(i) Paradip Port Trust have ap-
proached the authorities con-
cerned to ensure continuous
supply of iron ore to the Port
to enable it to fully utilige its
plant capacity. Development
of Port capacity to handle 4 to
5 million tonnes of iron ore
in the Fifth Plan envisaged.

(if) The Scale of Rates of the Port
is being revised.

(iii) The General Cargo Berth
under construction is likely to
be completed by the end of
current year and after the
commissioning of the General
Cargo Berth, the Port is
expected to build up general
cargo of about 4 to 8 lakhs
tonnes per annum,

(iv) Economy measures have been
teken to reduce the expendi-
ture of the Port, wherever
possible.

Seitlement of Dues and Claimg of
Local People in Meghalaya

4216. SHR1 B. K. DASCHOW-
DHURY: Will the Minister of SUP-
PLY AND REHABILITATION be
pleased to refer to the reply given to
TUnstarred Question No. 1358 on the
1st August, 1974 regarding Expendi-
ture on former East Pakistan Refugees
in Meghalaya and state:

(a) the reasons for the delay in
disbursing the dues of local contrac-
tors in Meghalaya in connection with
their work for the Bangladesh refu-
gees and the claims of local people
for compensation for damage to their
lands and crops; and

(b) when it iz proposed to settle
these dues angd claims?
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(SHR] G.
VERKATASWAMY); (a) and (b). The
required information ig being collected
from the Government of Meghalaya
and it will be 1aid on the Table of the
Sabha on receipt,

Rising Stee} Prices in Andhra Pradesh
and Madhya Pradesh

4217, SHRI ¥. ESWARA REDDY:
Will the Minister of STEEL AND
MINES be pleaced to state:

(a) whether the Regional Controller
of Iron and Steel had raided to un-
earth bogus units and to dehoard
stock in Andhra Pradesh and Madhya
Pradesh;

(b) if so, the facts thereof; and

(c) whether this has an mpact on
the rising steel priceg in these States?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD): (a) and
(b). The Regional Iron & Stee]l Con-
troller, Hyderabad carrled out 941
inspections in his Region between lat
July, 1972 and 30th November, 1974
Supplies of iron and steel were sus-
pended to 123 units for suspected mis-
utilisation, pending further investiga-
tions. 15 units were debarred from
receiving iron angd stee] materials
under, Clause 28B of the Iron & Steel
(Control) Order, 1956. 14 cases were
referred to C.BIL. and one case to the
A.P. State Police for investigation.
67 cases were referred to concerned
Directors of Industries for suitable
action.

(c) Market prices of peveral cate-
gories of steel have shown a down-
ward trend in the last few months,

rmm;:wm

4218, BHRI AJIT KUMAR SAHA:
Will the Minister of HEALTH AND

state:
(l)thenmbuﬂ_mm

% far for drugs adulteration during
the last three years, yoar-wise: and

(b) the number of arrested persom.
who received punishment by the
courts?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND
FAMILY PLANNING (SHRI A. K M.
ISHAQUE): (a) and (b). The infor-
mation is being collected mnd will be
laid on the Table of the Sabha.

Ferro-vanadium Projeet, Orissa

4219. SHRI ARJUN BETHI: Wil
the Minister of STEEL ANpD MINES

be pleased to state:

(a) whether Government have
finally taken decision for the establish-
ment of FERRO-Vanadium Project at
Rairangpur, Mayurbhanj District of
Orissa;

(b) it so, the salient features there-
of; and

(c) the specific programme drawm
up for the current financial year in
thig regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHR] SUKHDEV PRASAD): (a) and
(b). The Ferro-vanadium Project to
be set up in Orissa has been included
in the draft Fifth Five Year Plan, The
proposed capacity of the plant is 480
tonnes of ferro-vanadium and 48,000
tonneg of pig iron per annum.

(c) The Steel Authority of India
Ltd. are taking action for updating the
project estimates prepared eaTlier by
the consulting Engineer's for the
Industrial Development Corporation of
Orissg Ltd., for purposes of taking an
investment decision.

Boosting of Caleutia Port Trade

4220, SHRI NAWAL KISHORE
SHARMA: Will the Minister of
SHIPPING AND TRANSPORT be
pleased to state:

(a) whether the attention of Gov-
ernment has been drawn towards a
news item appesring in the Economic
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newspaper dated the 16th November,
1974 under the heading ¢‘Boost to
Calcutta port’s trade”;

(b) whether some meeting of the
Commissioners of Ports was held in
the recent past;

(c) it so, the decisions arrived at
the meeting; and

(d) the export trade expected to be
boosted up as a result of adoption of

new methods as recommended in the
meeting?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI H. M, TRIVEDI):
(a) to (d). Government have seen
this news-item which appeared in the
Economic Timeg dated 16-11-1974. The
report was in regard to the opening of
the Port Commissioners’ Analogue
Model of River Hooghly. On this
occasion, mention was made about the
reason for decline in traffic of Calcutta
Port anq the hope was expressed that
the constraints from which the Port
had suffered would be removed after
the commissioning of the Farraka
Barage and the Haldia Dock System,
No special meeting of the Port Com-
missioners was held in regard to
improvement of the traffic of the port
although the Commissioners have from
time to time discussed this subject.

Liquid crystal thermal devices
Family Planning

4221. SHRI G. Y. KRISHNAN: Will
the Minister of HEALTH AND
FAMILY PLANNING be pleased to
state:

for

(a) whether Scientists at the Na-
tional Physical Lahoratory, New
Delhi have developed “liquid crystal
thermal devices” which may have
role in the Family Planning Pro-
gramme; and

(b) if so, the facts thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND
FAMILY PLANNING (SHRI A. K. M.
ISHAQUE): (a) Scientists at the
National Physical Laboratory have
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developed a ‘Liquid Crystal Thermal
Device’ which helps in determining the
day of ovulation,

(b) Ovulation in women occurs nor-
mally about 14-15 days before the on-
set on the next menstrual period. At
the time of the ovulation, there is
slight rise in the body temperature.
The device developed by National
Physical Laboratory helps in detecting
this rise in body tempera-
ture. The device contains
some organic material which does not
change directly from the solid phase
to the liquid phase on heating but
passes through an intermediate phase
which is called a liquid crystal phase
of the material. For detecting the
body temperature this liquid crystal
thermal device (in the form of film)
is put in contact with any part of the
body such as on the forehead. The
colour of the device changes with the
rise in the body temperature which
is indicative of ovulation having taken

place, Clinical trials to assess .the
efficacy of this device have just
started.

P.L.O. a5 future Ruler of West Bank
Territory

4293. SHRI YAMUNA PRASAD
MANDAL: Will the Minister of EX-
TERNAL AFFAIRS be pleased to
state:

(a) whether Government’s attention
has been drawn to the decision of
Arab Summit regarding P.L.O. as the
future ruler of West Bank Territory;
and

(b) if so, the reaction of Govern-
ment thereon?

THE DEPUTY MINISTER IN THE
MINISTRY CF EXTERNAL AFFAIRS
(SHRI BIPINPAL DAS): (a) Govern-
ment have eeen reports of the deci-
sions of the Arab Summit Conference
held at Rabat from 26th to 29th Octo-
ber, 1974 which, among other things,
affirmed the rights of the Palestinian
people to establish an independent
national authority under the leader-
ship of the Palestine Liberation
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Organisation as the sole legitimate
representative of the Palestinian
people on any liberated Palestinian
land.

(b) Government have always up-
helg the inalienable rights of tihe
Palestinian people in their homeland
in Palestine and recognised the PLO
as the legitimate representative of the
Palestinian people.

Benefit of Labour Laws to Workers
Engageq in Tailoring EIndustry

4224, SHRI MOHAMMAD ISMAIL:
Will the Minister of LBOUR be pleas-
ed to state:

(a) whether Government are aware
that the workers engaged in tailoring
industry are denied the benefits of In-~
dustrial Disputes Act and other
Labour Laws; and

(b) if so, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI
BALGOVIND VERMA): (a) The
Labour Laws are generally applicable
to workers employed in the tailoring
industry, No complaints regarding
denial of benefits have been received
by Government.

(b) Does not arise,

Health and Family Planning Centres
of Dadra and Nagar Haveli

4225. SHRI R. R. PATEL: Will the
Minister of HEALTH AND FAMILY
PLANNING be pleased to state:

(a) the number of Health and
Family Planning Centres functioning
in Dadra and Nagar Haveli as on the
31st March, 1974;

(b) the number of more centres to
be opened in these Territory during the
next five years; and

(c) the facts thereof?

2954 LS—3.

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND
FAMILY PLANNING (SHRI A. K. M,
ISHAQUE): (a) There were 2 Pri-
mary Health centres and 3 main rural
Family Welfare Planning Centres and
10 sub-centres functioning in the terri-
tory as on 31-3-1974.

(b) It is not proposed to open any
more Centreg during the next five
years;

(c) Question does not arise,

Scanty Support to Pak Proposal for
Nugciear-free-zone in U.N. Political
Committee

4226. SHRIMATI PARVATHI
KRISHNAN: Will the Minister of EX-
TERNAL AFFAIRS be pleased to
state:

(a) whether the Pakistan proposal
for a nuclear-free-zone received hard-
ly any support in the United Nations
Political Committee;

(b) if so, the facts thereof; and

(c) the countries which supported
that proposal?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI BIPINPAL DAS): (a) to (c).
Pakistan’s draft resolution received 84
votes in favour, 2 against and 36
abstentions, as compared to India’s
draft resolution which received 90
votes in favour, none against and 32
abstentions. A statement showing the
voting pattern on the two draft resolu-
tions is attached.

Statement

Voting Pattern on Indian and Pakis-
tani draft resolutions op the item on
nuclear-free-zone in South Asia

1. Countries which voted for the
Indian Resolution but voted
against Pakistan’s resolution (2}
India and Bhutan,

II. Countries which voted in favour
of the Indian Resolution but

abstained on Pakistan’s resolu-
tion. (193. !




67

I,

Written Answers

Bangladesh, Bulgeria, Byelorus-
gian S8R, Cu Cypmas, Cze-
choslovakia, DR,  Greece,
Guyana, Hungary, Malawi,
Mongolia, Poland, Portugal,
Thailand, Ukrainian SSR,
USSR, Yugoslavia and Zambia.
(Mauritius voteg for Indmn
draft but did not participate in
voting on Pakistani draft).

Countries which abstained on
Indian resolution but voted foi
the Pakistani resolution (13)

Central  African  Republic
China, Colombia, Congo, Dahe-
mey, E1 Salvador, Gabon, Ivory
Coast, Jorden, Mal,, Niger, pak-
istan, Qatar, Saud: Araby and
Sierra Leone.

(Swaziland voted for Pakistam
draft but did not participaie in
voting on Indian draft).

Countries which abstained on
both resolutions (17)

Barbados, Burma, Denmark,
Fiji, France, FRG, Indonesia,
Israel, Italy, Libya, Malaysia.
Nigeria, Norway, Sweden UK,
Tanzania and USA,

Countries which did not vote on
ejther resolution (15)

Albanla, Chad, Equatorial Gui-
nea, Grenada, Guinea-Bissau
Haiti, Jamaica, Khmer Republic,
Lesotho, Uusembour, Maldives,
Malta, South Afries Trinidad
and Tobago and Zaire,

Countries which voted in favour
of both resolutions (88)

Afghanistan  Algeria, Argentins,
Australia, Austria, Bahamas,
Bahrain, Belgium, Bolivla, Bots-
wans, Brari], Burundi, Canada,
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Chile, Costa Rica, Democrstic
Yemen, Dominican Republic,
Ecuador, Egypt, Ethiopa Fin-
land, Gambia, Ghana, Guate-
mala, Guinea, Honduras, Ice-
Land, Iran, Iraq, Ireland, Japan,
Kenys, Kuwait, Laos, Lebanon,
Liberia, Madagascar, Mauritania,
Mexico, Morocco, Nepal, Nether
lands, New Zealand, Nicaragus,
Oman, Panama, Paraguay, Peru,
Philippines, Romema, Rwanda,
Senegal, Singapore, Somalia,
Spain, Sri Lanka, Sudan, Syrian
Arab Republic, Togo, Tunisia
Turkey, Uganda, United ATab
Emirates, Uniteq Republic of
Cameroon. Upper Volta
Uruguay, Venezuela, Yemen

Dismissal Cases of Indian Qil Workers,
Dulisjan pending before Tribunal

4227, SHRI KRISHNA CHANDRA
HALDER: Will the Minister of
LABOUR be pleased to state

(a) whether certain dismissa] cases
of Indian Oil Workers, Dulajan,
Assam are pending before the Tribu-
nal for years together;

(b) if so, the reason for the inordi-
nate delay in the disposal of cases
before the Tribunal Officer; and

(c) the steps taken by Government
to expedite this matter?

THE DEPUTY MINISTER IN THL.
MINISTRY OF LABOUR (SHR!
BAL GOVIND VERMA): (a) to (),
The dispute between the management
of Oil India Limited, Dolisjan and
their workmen over the slleged illegsl
dismissal of 13 workmen was referred
to the Presiding Officer, IMndusirisl
Tribunal, Dibrugerh for adjudicatidv
in January, 1871. The Tribunal gave
an interim award in June 1872, With
& view to expediting ity enrly gisposal,
the dispute was transferred to the
Central Government Industrisl Trilo.
nal at Caleutty in October, 1974.
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Production of Iron Ore, Coal Manga-
nese Ore and Copper Ore

4220 SHRI 8 R. DAMANI* Will
the Mister of STEEL AND MINES
be pleased to state,

(a) whether production of iron ore,
coal, manganese ore and cOopper Ore,
hag picked up in the current year,

(b) the broad outlines thereof with
corresponding figures of last year, and

(¢) the steps taken tg 1mprove pro-
duction to meet fully the nternal
demand and export commitments i
th¢ current year?

at g r g ? THE DEPUTY MINSTER IN THE
MINISTRY OF STEEL AND MINES
(SHR] SUKHDEV PRASAD) (a) ana
weey ot afcane ot woreg (b) ‘Lhe production figutes of iron
A 7q "W (;ﬂ Qo %o qHo KHET) ¢ ore manganese ore, coal and copper
oie during the period January—Sep-
(?) & (v) . T I_ oFa Y @t tember 1973 and January—September,
LIRS PRV CRARE R (CUL ] 1874 are given below —
(I, Lakh Tonnes)
S Name of Mineral January- January-
No Sept 73 Sept ‘74
1. Iron Ore . . . . . . . . . 256 4 252 4
2 Manganese Ore . . . . . . . Ire 02
3 Coal |, . . . . . . . . . $82 0 615 6
4. CopperOre ., . ., | C e 78 101

(c) Following steps have been taken
to increase production to meet the
internal demand and export commut-
ments, -

Iron Ore~~The anticipated produc-
tion during the year 1974-73 is expec-
ted to take full care of the require-
menty for internal consumption and
export targets, subject to the avail.
ubility of transport for movement to
the consuminglexporting sectors.

Mongonsse~The produchion  of
mahganese iy already more than the

internal demand and commtments for
export

Coal—Intensive working of the
open cast mines and the mechanical
underground mines, timely procure-
ment of needed equipment, rationali-
sation and re-organisation of transport
facilities, ensuring un-interrupted
power supply, expansion of existing
mines, arrangements for adequate
supply of inputs, are some of the mea-
sures taken to improve production

Copper —Apart trom intensifying
the gevelopment of existing mines of
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the Khetri Copper Complex and the
Indian Copper Complex, steps have
been taken for development of gpen
cash mining at the Chandmari Copper
Project, construction of 1000 tomne
capacity concentrator plant and deve-
lopment of Rakha (Phase I) Project.
Feasibility studies have been taken up
for Rakha (Phase II) Project and
Malanjkhand Project. As 3 result of
these measures, production of copper
metal is expected to go upto 45000
tong by the end of the Fifth Plan.

Discumdons with Nepal's Permanent
Representative at U. N, regarding
Nuclear-Free-Zone for South Asia

4230. SHRI K. MALLANNA:
SHRI D. B. CHANDRA
GOWDA:

Will the Minister of EXTERNAL
AFFAIRS be pleaced to state:

(a) whether India’s Foreign Secre-
tary has held discussions with Nepal's
Permanent Representative gt the UN.
in New York regarding the attitude of
Nepal op the proposal for a Nuclear-
Free-Zone for South Asia, spearhead-
ed by Pakistan at the UN; and

(b) if so, the facts thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI BIPINPAL DAS): (a) and (b).
As part of the continuing dialogue
between the Governments of Indiu
and Nepal, the discussions between
India's Foreign Secretary and Nepal's
Permanent Representative to  the
United Nations at New York covered
inter olia Pakistan's proposal for a
nuclear-free-zong in South Asia, These
diocussions being diplomatic exchan.
ges are confidentinl and it would not
be in the public interest to disclose
theiy contents. It may be mentioned
thet Nepal has voted offrmatively on
hoth the Indign and Pakistani draft
resojulians on the subject,

Written Annwers 7

Allocstion from Petroleum
"mmntdﬂmum“

4232. SHRI R. N. BARMAN: Wwill
the Minister of SHIFPING AND
TRANSPORT be pleased to state:

(a) whether Centre has aliotted
any money from the petroleum levy
for the development of OSTC and
CTC at Calcutta; and if a0, the amount
of the grant;

(b) whether State Government has
made any representation to the Centre
for a bigger allocation for the CTC,
particularly in view of the serious
depletion of its fleet in the fire at the
Rajabazar depot recently; and

(c) the reaction of Government to
the request of the Btate Government
in this respect?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI H. M, TRIVEDI):
(a) The Govt. of India have agreed,
mn principle, to advance loans not
exceeding Rs. 6 crores to the Calcutta
State Transport Corporation and Rs, 2
croreg to the Calcutta Tramways
Company, through the Govt, of West
Bengal, for the purchase of buses and
tram cars, The actual relesses will
be restricted to the expenditure to be
incurred by the two undertakings
during the current financial year for
the purposes indicated.

(b) Yes, Sir.

(c) In view of the present financial
position, it has not been possible for
Govt. to agres to a higher allocation
for the Calcutta Tramways Company,

unhw @ ¥ fedwicdt & fld
qwif & s

4233 @ foqfw feg : T
wrreen oite ofeare fedewy oot Wy
w0 g« fx

(%) w1 Wrex reeTC e Wi
dolt ¥ frelrafodt & forg fufan ove
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woeTd ®Y o 1074 ¥ sTA T
wraex fogr qur §,

(@) afx g, ot 7% feady aaTifn
L&

(M) @1 ¥@ W4T § 30AW &
X ¥ fogdd s Y € §, W%

() afe g, A fadet awedl
ey war § ?

vy St qficare frdtua wxter
¥ 3T (ot go o qo YEEE) :
(%) Tt w1 arfim whaawat ¥
faq ®1§ wqzia A faar o w7 §
feq fafan qout Y aifas At
# anufaw carem ¥ W1 ST R
ady % g ax ¥ sneear Y € § 0
TG FAAW CYATEEAT GIAWT BT OF
o0 § I " T W A i & fag
v fa ¥ 47 ®Y sywear ¥ A

w® e

(3) 1974-75 & faclm =8 &
WMAAR WAEERET ANy & e
anEY gq ¥ £ Arew FW & fag
fafas 3, %1 23 75 SOV 9T Y
wa € §

() ®YT (w). srafas cares
®7 WYX 3T AR AR & ferg
farany Tew &1 IqaW fwar wat § wa®
ot § gt § &1 qear afy faav o

wrem ¥aan, iz, ra eden® whve
firfr ok v w7 W w worgy W

4234 ot ge wx wan ¢ W
we aa) aurd, 1973 ¥ warfey
AW 4w 1627 ¥ SO ¥ qwiw ¥
g wary ot gov iy for:

{®) war Qo Tet e qu
wron Tawg oY ffiree ) o wret
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sYow g, K1EY, qwe™ X aw w
! & wdardy whrn fafa < ofx
waT A ;€ §, wrcafy g, A v w
It & wfwer fafa o oxly o fpely
fw aqw 1 At dn §;

(@) wiwe fafa o O afn s
FOA & fog, ORI R w7 qn Ak §
mar t® AW ¥ wrfewt & faeg v
wrdargl o af §, W<

(7) ¥ wHwfat & it §
wiren fafa & faq gt stfemr
oY § ST 1w T ®) ger sqvat ¥
forq sedtw & Amaw =t g §; o alz
7, A 19 O ¥ fag a1 31
wT wraany S ar gy 7

wn s ¥ 39 Wl (s ww-
dfen o)  whasr fafa afasfay
¥ frrer 9% ghwa fear § —

(%) wg afewm sfaex fafa w1
2 afwdl 1 gwaTs w1 @ § W
IaEY AT 38 awr Ay )

(@) W (). 8T T Fe¥ |

SAIL Directive

4235. SHR1 H. N, MUK.H.E]?.]’I.ﬁ Wi
the Minster of STEEL AND ES
be pleased to state:

(a) whether SAIL has given § new
directive to ease stee] shortages;

(b) it me, the broad gutlines thereof;
amd

(c) how far the supply would be
Sowing to each industry?
TEE DEPUTY MINISTER IN THE
Mmrors'ummm
gmsumnmm ) No,

) and (). Db wot asive.
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Bhifting of Head Office of Hindastan
Latex Ltd.

4236, SHRI RAMAVATAR BSHAS-
TRI: Will the Minister of HEALTH
AND FAMILY PLANNING be pleased
to state: '

(a) whether cost of transport of
finished product of Hindustan Latex
Ltd. is ten times the cost of transport
of raw latex and whether for this and
other reasons iwp experienced mem-
bers of Board of Directors of the Com-
pany gtrongly recommended dispersal
of future Nirodh factories and vehe-
mently opposed shifted its Head Office
from Delhi; ang

(b) whethey instead of paying heed
to their sound recommendation, Gov-
ernment have dropped only those two
members while reconstituting the

Board of Directors?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND
FAMILY PLANNING (SHRL A. K, M.
ISHAQUE): (a) No. The Government
is already considering to disperse the
new Nirodh factories at different
places opn regional-cum~-techno-econo-
wie grounds. As regards chifting of
Hea@ Office of Hindustan Latex Ltd.,
it was done strictly in accordance with
the general policy of Government of

India,

{b) No. It is not correct.

Advertising Astbama Cure by St
George's Homoeopathic Clinic and
Pharmacy of Mangalore

4237, SHRI RAM SEWAK: Wilj the

Minister of HEALTH AND FAMILY
FLANNING be pleased to state:

(a) how the “Asthama Cure” a

DECEMBER 13, 1974
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(b) i not, how the Pharmacy i
being allowed to advertise the medi-
cine as Homoeopathic so freely; and

(c) what steps Government propose
to take to prevent such abuse of the
science of Homoeopathy?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND
FAMILY PLANNING (SHRI A. K, M.
ISHAQUE): (a) In the Drugs and
Cosmetics Rules 1945 under the defi.
nition of Homoeopathi medicine, com-
bination of Homoeopathic medicines
is also covered. As such ‘Asthams
Cure’ manufactured by the 8t
Georges Homoeopathic Clinic and
Pharmacy of Kankandy, MangaloTe
can be classified as a Homoeapathic
medicine,

(b) and (c). Do not arise.

Statement made by Pakistan Prime
Minister Re; Increase in Pakistan
Defence Activities

4238. SHRIMATI SAVITR] SHYAM:
SHRI CHANDRA SHEKHAR
SINGH:

Will the Minister
be pleased to state:

(a) whether the attention of Gov-
ernment has been drawn to the recent
Newspaper's report of Delhi-daily dat-
ed the 20th November, 1974 in which
the Prime Minister of Pakistan Shri
Bhutto has stated that Pakistan hes
to increase her defence activities;

{b) it so, the reaction of the Indian
Government thereto; and

(e) whether keeping in viéw of the
repeated threat of Pakistan, the Indian
Government will incressé her defence
resources?

of DEFENCE

THE MINISTER OF DEFENCE
ésmu SWARAN SINGH): (a) 'Yes
ir.

(h) and (¢). All related develop~
ments in Pakistan bearing on our
security are taken into conaiferstion
while reviewing our dsfence messures,
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¥fva wiwss fanf sgeer & feeelt wie
wge feer  wwrfwedf o fwolte
qéiumet ey s

4240, st tq T wwi: w@r
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fw:

(%) war¥wlra afaen fafe sree
& wTAgT A1 faedl) feqa wmafery %
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L1

(@)afx g, aY faarla sy
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IR Y T qa 2 (deafaq
QYT grar wirw) ®Y mdAY @ fxg
U # 4§77 §, sa anafore wmr
¥ 32T ¥ w7 fawex ar 4 | un
fearfir edmm & fedt o1 dwfeae

AR & €T F wqagrc £ €Yy
A & a9 T forare fvar ardn

Payment of 1500 Bills by DS P.

4241. SHRI ROBIN SEN: Will the
Minister of STEEL AND MINES be
pleased to state:

(a) whether attention of CGiovern-
Tent hag beer, drawn to a neWs report
published in the Caloutta edition of an
English newspaper dated 1ith October,
lmtntbe-!-cs“'rhen.s.r_hadto
pay the bills of another 1500 as the
Contractor firms maintained that they
bad 0 keap the trade union leaders
in good humour for the sake of indus-
trial pence*;

(b) whether the report iz correct;
and

(c) if so, the names of such trade
union leaders?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD): (a) Yes,
Sir.

(b} No, 8ir.
(¢) Does not arise,

Import of Drugs which are Manufac-
tured Indigeneously

4242. SHRIMATI ROZA DESHPAN.
DE: Will the Minister of SUPPLY
AND REHABILITATION be pleased
to state:

(a) whether Government orders for
drugs worth crores of rupees are
being given to foreign firms despite
higher prices while the same drugs
manufactured by Indian firms are
available; and

(b) if so, the facts and reasons
therefor?

THE MINISTER OF SUFPLY AND
REHABILITATION (SHRI R K
KHADILKAR): (a) No, Sir,

{b) Does not atise,

Ban on Use of Hexachlorophene in
Cosmetic ang Toilet Goods

4243. SHRI S. N. MISRA: Will the
Mimster of HEALTH AND FAMILY
PFLANNING be pleased to state:

ta) whether Government have
since taken a decision on the question
of banning the use of Hexachloro~
phene in cosmetic and toilet goods;
and

{b) if so, the nature thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTHE AND
FAMILY PLANNING (SHRI A. K. M.
ISHAQUE): (a) and (b). Yes, A
notification prohibiting the import and
manufacture of cosmetics containing
hexachlorophene ig being finalised in
congsultation with the Ministry of Law,
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Rourkels Fertiliser Plant

4244, SHRI GAJADHAR' MAJHI:
Wil] the Minister of STEEL AND
MINES be pleased to state:

(a) whether the Rourkela Fertili-
ser Unit has established several new
records of production quring Septem-
ber, 1974; and

DECEMBER 12, 1974
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THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD): (a) Yes,
Sir.

(b) The record achievements of
Rourkela Fertilizer Plant during Sep~
tember, 1874 are given below:-—

Item

September, 74 Prievi
Fronnes; " Record
‘onnes)

Ammona Production (Monthly) .
Ammona Production (Daly)

9335 20 8259 70

. 369 00 356 8o
(on 28-9~74)

. 28037 40 26352°s0

L] - - -

Nitric Acid Production , . .

Calcrum Ammeonia Nitrate Production (Monthly) . 24173 00 23823 00

CAN Loading (DalyY . . 1988 91 1587 o0
(on 30-9-74)
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L] o g¥y AgrT 4 7€ & zawr famin

4245. ot frar Wi : w1
e die afeean fdem wa ag
T & &7 56 {5 Iv At ¥ 5w
r0x s W § wTaww qanRa
farmay 21 9T I wTN A 0

Aran 3?7

v wite afcare firdtom savem
¥ wa Wl (st Qo %o THo wWE) :
ufrard O A aw wwafeal mr
o ategT et § sodvr ¥ sy el
qafral #) w§ dard o o amit ¥
W oY g S 9T wew W
afone faitaw damd frar sz
§; v dvem & sy ve dew T

FO AT t@m & fafemr sl
/ETIAT qg 1A a7eY an@ dfwdl naf
safaw @res 321 7 39 FWAT &
wfd AWy a1 ¥ g7 fawre fea
HET

aredY AveAT ¥ FAAR WrAvaRal
wH%w ® wewg anfear & fog
iy 7€ Tiw %) @7 § 9a@% anfas
ey ¥ & fn 12000 R IT M
¥ fog 2000 W exfemrom §

19 Aar ) wraifray o & fog
fur wouy vafudl ot seww gy
aer quier qrat i asren woy & fg
S Wt e water a8
ey w



81  Written Answers AGRAHAYANA 31, 1600 (SAKA) Written Answers 82z

Proposal {0 inivediuce generic namey of
Drugs

4248. DR, SARADISH ROY. Wil
the Minister of HEALTH AND
FAMILY PLANNING be pleased to
state:

(a) whether the Government are
considering to introduce generic names
of drugs instead of the brand names;
and

(b) if so, when, and the broad out-
lines thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND
FAMILY PLANNING (SHRI A K M.
ISHAQUE): (a) and (b). A Commit-
tee on Drugs and Pharmaceuticals
Industry constituted by the Mimstry
of Petroleum & Chemicals 18 conmder-
ing question whether it would be n
the national interest to substitute
brand nameg by generic names and if
so, the manper and extent to which
it should be done. The Panel appoint-
ed by thus Committee has mince
furnished its report to the main Com-
mittee and the same jg under con-
sideration

wnsnw ot oy Ihen ferow
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Casual Labour in Railways, Mines,
Plantation, Jute and Textile Industries

4248 SHRI SARJOO PANDEY, Wil
the Minister of LABOUR be pleased
be pleased to state

(a) how many casual workars aré
there 1n raiiways, mines and planta-
tions and jute and textile wndustries
under Central and State Govern-
ments;

(b) their monthly wage in each
sector;

(c) how much money Government
saves by maintaining as casua] wor-
kers; and

(d) how wuch work load Govern~
ment achiévea through thdr‘ium‘l‘
work?
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THE UnPUTY MINISTER IN THE
(SHRL
BALGO1 VD VERMA): (s) Accord-
ing to the periodic survey of labour

MINISTRY OF LABOUR

Writt«n Answers B4

conditiong conducted by the Director,
Labour Bureau, the percentage of
casual labour .in varlous industries s
as under:—

Percentage of Casual Percentage of casual

Name of the Industry Period of Lnixm to thetotal  Labour to the total
Enquiry wotkers engaged in  worders
production in the in- production  in the
dustry as a whole public sector.
2 3 4
Textiles
Cottan . . . . Ig6o-61 21 09
Silk e« .+« 1960-61 04 o7
Woollen . . . . 1971 32 2:7
Minas
Cole . . . . [1962-63 -8 51
Iron Ore . . . 1962-63 8$g 28
Gold e .. 196263 24 27
Managese . . . . 196263 85 Nit
Sute . . . 1971 Less than 1 Nil
Plantations
Tea . . . 1961-62 114 Information not
avatlable
Rubber . . . . 1981-62 25 7 -
Coffee .+« . 1961-62 15 el

According to the information fur-
nished by the Ministry of Railways,
there are about 3 lakhs casual workers
on the Railways.

(b) The casual labour is generally
employed on daily wages and not on
monthly wages except in case of
casual labour in Raillways who are
brought on regular monthly wages
after completion of certain continuous
period of work.

Most of the establishments where-in
casusl labour is employed are govern-
ed under the Minimum Wages Act
atd ag such Central and State Gov-
ernments have prescribed minimum
wages by issuing notifications. The

minimum wage is generally a daly
wage which is all inclusive. The
casual labour in Railways is gome-
times paid at 1/30th of minimum of
scale of pay plus dearness allowance
applicable to corresponding categories
of railway staff but in no case at rates
lower than those fixed under the
Minimum Wages Act.

(¢) The question does not urise as
casual lsbour is employed on purely
casual work which the regular worker
is not expected to do.

(d) There ig np difference ipn the
workload of regular and casual lnbour
in 8 hours work (which {3 the normal
shift work),
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Sugar Workers in the Country

4248, SHRI SARJOO PANDEY: Will
the Minister of LABOUR be pleased
10 state:

(a) the total strength of sugar mill
workers in the country;

(b) whether thelr wages are uni-
form; and

(¢) if not, their wages State-wise?
THE DEPUTY MINISTER IN THE

MINISTRY OP LABOUR (SHRI
BALGOVIND VERMA): (a) Accord-

Statement

86

ing to the report of the Second
Central Wage Board for the Sugar
Industry constituted in 19865, the total
number of sugar mill workers in
1965-66 was about 2 lakhs.

(b) ..o; wages differ from zone to
zone.

(c) A statement showing wages
payable in terms of the recommenda-
tions of the Wage Board, as on 1-T-
1974, is enclosed. However, this
excludes further increases due to pay-
ment of relief, and also the wage
revisions reported to have been carried
out recently in U.P. and Bihar.

Wages of unskilled workers in different zones, on 1-7-1974 in terms of recommendations of the
Second Central Wage Board for Suger Industry.

Zone

States included in the zone

Total Minimum wage
per month (Rs.)

Central
Northern

. . . .

West
Orissa.
. Guierat, Tamilnadu, Pondicherry,

Southern

. Rajastan & Madhys Prade<h

. . . . . Puniab, Haryans, P.U., Bihar,
Bengal, Assam and

212 28

222'28

Kenals, Andhra Pradesh and

Mysore.
. Maharashtra only.

Maharashtra

. . .

. . . .

227 28
236 28

Rehabilitation of more Dispiaced Per-
song in Malkangiri Zone pnder Danda-
karanya Project

4280, SHRI K. PRADHANI. Will
the Minister of SUPPLY AND REHA.
BILITATION be pleased to state:

(a) the number of families of dis-
placed persons proposed to be rehabi-
ltated in Malkangiri Sub-Division
under Dandakaranya Project in ad-

dition to the families already gettled
there;

(b) the number of such families al-

ready moved for settling there or have
been Beitled; and

(c) the nature of engagement pro-
vided to the displaced perions moved
thety retantly for settlementy

THE DEPUTY MINISTER IN THE
MINISTRY OF SUPPLY AND RE-
HABILITATION (SHRI G. VEN-
KATSWAMY): (a) 11,000 famihes,

(b) 772 families have been moved
during the current year for reselile-
ment 1 the area.

(¢) Manual reclamation of land.
construction works such as nistar
tanks, ratting tanks, road works etc.

Objection Agalust Settlement of fresh
Displaced Persons in Malkangiri Zone
of Dandakaranys Project

425]. SHRI K. PRADHAN: Will

the Minister of SUPPLY AND REHA-
BILATATION be pleased to state:

(a) whether the local tribals and
others have raised objection to the
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movement of Iresh displaced persons
intd Malkangiri Zone of Dandakar-
anya Project for settlement;

(b) it s0, the reasons therefor; and

(c) the steps taken by Government
to avoid the resistance of local people
sgainst the influx of displaced per-
sane into that area?

THE DEPUTY MINISTER IN THE
MINISTRY OF BUPPLY AND RE-
HABILITATION (SHRI G. VENKAT-
SWAMY): (a) A few local M.L.As and
tribsl leaders of Malkangiri area are
reported to be agitating against induc-
tion of fresh displaced persons into
Malkangiri area. Local tribals ag such
do not sppear to be conoerned.

(b) Unfounded fears of future non-
availability of land to local tribalg and
discrimination against them are bemng
propagated by the leaderg of the ag-
tation.

(¢) Authorities of the State Govern-
ment have been assuring the leaders
of the agitation that their fears &re
unfounded. They have also explained
to these leaders of the benefils which
will accrue to the local tribalg as a
consequence to the Potieru Project.
Further efforts are continuing to re-
assure the leaders of the anxiety of the
Government of India as well as the
State Government to safeguard the
interests of the local tribals,

Ayseut Area of Potern Dam in Danda-
karanya Project

4352 SHRI K. PRADHANI: Wil
the Minister of SUPPLY AND RE-
HABILITATION be pleased to state:

(a) the extent of Ayacut area of
Potéru Dam proposed o be canstruc-
ted in the Dandakaranya Project;

(b) to what extent the proposed
frrighted land belongs to local peo-

: B
¥

o) numeber of displaced per-

settied and those %o be
and

-]
i
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(@) the total arvea of land handed
over to Dandakarenya Project by the
Orissa Government previously and at
present separately?

THE DEPUTY MINISTER IN THE
MINISTRY OF BUPPLY AND RE-
HABILITATION (SHRI G. VENKAT-
SWAMY): (a) 1,50,000 acres.

(b) Out of 150,000 acres, 83,000
screg are under oultivation—#81,000
acreg by looal people and 22,000 acres
by displaced persons—ang remaining
87,000 acres are irrigable and cultu-
rable waste land at present under
forest. Of the available 67,000 acres,
40,000 acres are proposed to be utilised
for rehabilitation of displaced persons
and the remaning 27,000 acres will be
utilised by the Government of Orissa
for the benefit of tribals and other local
people.

(c) 6,180 families have already been
gettled 1n the area, 11,000 more families
are proposed 1o be resettled in the
command of the proposed Potteru Irri-
gation Project

(d) Land released previously—
1,42,134 acres. No further lend has
been released so far.

Construction of Poleru Dam in
Dandakarapya Preject

4253, SHRI K PRADHANL: Wil
the Minister of SUPPLY AND RE-
HABILITATION be pleased to state:

(a) the estimates of Poteru Dam in
Dandakamanya Project;

{b) when it i& expected to be coms-
(¢) whether any allotment has been
released so far; and

(d) if not, the reasons therefor?

Rs. 1,481.24 Jakha,
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(b) The construction work on the
barrage iy in progress.

(c) An ‘on account’ payment of
Ra, T1.23 lakhs to the Government of
Orissa was ganctioned by the Govern-
maent of Indis on 16-10-1974 in connec-
tion with the execution of Poteru
Irrigation Scheme upto 31-3-1974,

(d) Does not arise.
Deaths due to Malarly in Delhi

5254. PROF, NARAIN CHAND
PARASHAR: Wil the Muster of
HEALTH AND FAMILY PLANNING
be pleased to state:

(a) the total number of deaths
caused by Malaria in the Calendar
year 1974 in the Umion Territory of
Delhy; and

(b) the comparative figures for 1972
and 19787

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND
FAMILY PLANNING (SHRI A. K. M.
ISHAQUE). (a) ang (b). No deaths
due to malaria have been repories
from the Union Territory of Delh
during 1972, 1973 and 1974

Commliitee to study Service conditions
of Employees of Border Road
Organization

4255, PROF NARAIN CHAND
PARASHAR, Will the Mmister of
DEFENCE be pleased to state:

(a) whether Government have a
propossl to appoint a Commuttee to
study the conditions of service and
the avenues for promotion in case of
civilian employees of Border Roads
Organjsation; and

(b) if 8o, the likely date of setting
P of this Commitiee?

THE MINISTER OF DEFENCE
(BHRI SWARAN SINGH): (s) and
(b), Np sueh Committee {a 8¢ present
Contemplated,
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Salling of ship of 8,01 from Haldia
Without Crew

4259, SHRI C. JANARDHANAN:

Will the Minister of SHIFPING
AND TRANSPORT be pleasad to
state:

(a) whether a ship of the Shipping
Corporation of India saileg away from
Haldja on 13th November, 1074 with-
out crew members; and

(b) if s0, the facts and reasons
therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI H. M, TRIVEDD,
(a) and (b) On the 13th November,
1974 when “"CHATRAPATI SHIVAJI
a tanker t87,500 DWT) of the Shipping
Corporation of India wag due to sail
irom Haldia for West Asi; Gull to
bring crude oil to India, an engine
from Rating refused 1o ubey orders of
his superiors and the Master of the
ship concerming his duties Al efforts
in persuading hmm to obey orders
fatled. Meanwhile, the tide in the
river had begun to fall and the Magter
apprehending the risk of further de-
tention of the vessel 5t Haldia involv-
ing considerable loss ang the risk of
salling with the recalcitrant Rating
summoned the police who, after preli-
minary investigations removed the
Rating from the ship. Other crew
members, except one, left the ship in
sympathy. The Master of the ahip,
after taking all the factors mto con-
sideration, gailed the veasel with the
remaining staff on board on the 13th
November jtself.

2. Subsequently, an agreement was
reached between the Shipping Corpo-
ration of India and the National Union
of Seafarers of India at Calcutta apout
the crew members, except the dis-
obedient seaman, rejoining the ship at
Bombay, The Shipping Corporation
accordingly instructed the Master of
the ship to divert the veasel to Bombay
in order to pick up the crew left be-
hind. The ship anchored off Bomrbay
on 18.11-74 and the crew, who had

alsp reached Bombay opn that date, re-
joined the ship and it sailed. The
Shipping Corporation hag deputed the
senior most Marine Superintendent to
investigate the matter further,

Reclamation of Lang for Resettlemens
of Eefugees
4260. SHRI ARVIND M. PATEL:
Will the Ministeie of SUPPLY AND
REHABILITATION be pleased to
state.

(a) whether the Rehabilitation Re-
clamation Orgamisation is behind
schedule in reclaiming land for the
resettlement of refugees from former
East Pakistan, Tibet and the renatiia-
tes from Sri1 Lanka and Burais, and

(b} 1f so, the reasons for the delay
and the area reclaimed zo far?

THE DEPUTY MINISTER IN THE
MINISTRY OF SUPPLY AND RE-
HABILITATION (SHR] G. VENKAT-
SWAMY). (a) No, Sir.

(b) Reasong for delay do not arnse

The Rehabilitation Reclamation Or-
ganisation have reclaimed about
1,18,406 acrey for resettlement of
displaced persons and repatriates and
tribalg in Dandakaranya and ex-ser--
vicemen in Andeman and Nicoba:
Islands from ils nception mz. I-11-
1864 upto 31-10-1974 Besides, spare
capacity of the unitg of the organsa-
tion hag been used for reclamation on
an agency basis for State Govern
ments etc. for other purposes

Deatits in West Bengal and Assam

4261. SHRI NOORUL HUDA K& Will
the Minister of HEALTH AND
FAMILY PLANNING be pleased to
atate:

(a) the number of deaths in Assam
and West Bengal due to malnutrition,
cholera, gastroentritis and other
diseases between the period 1st May
to 31st October. 1974; and

{b) whether the Central Govern-
ment have rushed medicines and other
medical ald to assist the victimg and
If so, their quantum?
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THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND
FAMILY PLANNING (SHRI A. K. M.
ISHAQUE): (a) and (b). The informa~
tion is being collected and will be laid
on the Table of the Sabha,

Concentrator Plant of Khetri Copper
Project

4282, SHRI SHIV NATH SINGH:
Will the Minister of STEEL AND
MINES be pleased to state:

{a) the number of dayg Concentra-
tor Plant of the Khetri Copper Project
has worked in 8 month since last one
year, the number of days it was under
breakdown;

(b) the reasons for frequent break-
down, and whether any sabotage in
desigp or erection by any agency is
doubted;

{¢) the amount spent so far and the
amount likely to be spent on modifica-
tion of the Concentrator Plany since
its commissioning; and

(d) whether operatio, of second
stream of Concentrator Plant is immi-
nent and the French Group (Vanopic)
Consultant have given a trial run of
the Concentrator Plant?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD): (a) The
Concentrator Plant at Khetri Copper
Project has on an average worked for
24 days in a month during the last one
year. During the balance 42 days, out
of the 330 working days, the plant
operations were shut down mainly for
carrying out modifications with a view
to over¢ome certain operational diffi-
culties, and partly due to breakdowns

(b) In the initial siages the break-
downs were mainly due to certain des-
ign deficiencies which had to be recti-
fled. However no ssbotage in design
or erection by any agency is doubted.

(¢) The amount spent so far on
modifications to the plant i about
rupees three lakhs. The additional
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amount likely to be spent op this
account is Rupees one lakh. -

(d) The second stream of the Plant
is operative. However, at present
only one stream g running. The
French Consultants hag given a trial
run of the Concentrator Plant in Nov-
ember, 1973,

Acid-cum-Fertilizer Plant in Khetri
Copper Project

4263. SHRI SHIV NATH SINGH:
Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether FEDO contraclor for
Acid-cum-Fertilizer Plant in Khetri
Copper Project have stopped the work
‘many timeg becausc heavy amount 18
payable to them from Khetri Copper
Project, if so, the facts thereof; and

(b) whether Khetr1 Copper Project
is heavily under debt and financially
it has become unmanageable; if 8o,
who is responsible for this state of
affairsy

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHR] SUKHDEV PRASAD). (a) M's
FEDO stopped the construction work
at Khetri in September, 1974 due to
delay in the payments. A part pay-
ment was made by Hindustan Copper
Ltd to FEDO in September, 1974, after
which the work was restarted by
FEDO. FEDO again stoped their work
on 3lst October, 1874 as Hindustan
Copper Ltd. was not able to make pro.
gressive payments due to extremely
tight resources position. However, &
sum of Rs. 1 crore has recently been
paig to M|g FEDO towards their out-
standing bills and it is expected that
FEDO would resume the work shortly.

(b) Khetri Copper Project ia one of
the units of Hindustan Copper Ltd.
The financial position of Hindustan
Copper Ltd. for the last few months
has become difficult, Some of the
reasons for the same are incresse in
excise duty on copper metal effected
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from August, 1974, and inability of
Hindustan Copper Ltd. to get necessary
credit facilities from banks against
stocks of copper concentrates and raw
-materials like rock phosphate fuel oil,
ets. On account of the substantial
quantities of copper concentrateg and
other raw materialg stocked for the
commissioning of the smelter substan-
tial funds have been locked up against
which the Company did not get re-
quisite credit facilities from tthe Banks
On account of the credit squeeze ap-
plied to various industries. Measures
in the form of grant of Rs. 2 crores as
short term loap to the Company and
the recent release of Rs. 3.39 crores for
‘Khetri Copper Project out of the bud-
getary provisions have been taken to
ease the financial position of the Com-
Ppany.

Visit by Prime Minister of Hungary

4264, SHRI VIRBHADRA SINGH:
‘Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether the Prime Minister of
Hungary visited India in November,
1974; and

(b) if so, the purpose of his visit
and the discussions held?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI BIPINPAL DAS): (a) Yes, Sir.
“Thie Chairmap of the Council of Min-
isters of the Hungarian People’s Re-
public, His Excellency Mr. Jeno Fock
paid an official visit to India from
November 21 to 26, 1974, at the invi-

tationy of the Prime Minister, Smt.
Indira Gandhi.
(b) The purpose of the visit was

further strengthen Indo-Hungarian
friendship, cooperation and mutual
understanding. The discussions held
between- the two Prime Ministers co-
wvered bilateral and international qu-
estiong of mutual interest. The ex-
change of views confirmed the close
sitmilarity of views of the two sides
and the talkg gave further momentum

%o the development of Indo-Hungarian

co-operation.
2954 1.S—4.

A copy of the Indo-Hungarian Joint
Communique issued at the end of, the
Hungarian Prime Minister’s visit on
November 26, 1974 is being placed in
the Library of the House.

Cases of Lowest Tenders set aside by
DGS & D

4265. SHRI M. C. DAGA: Will the
Minister of SUPPLY AND REHABI-
LITATION be pleased to state:

(a) whether DGS&D set aside the
lowest quotations of tenderg in cases,
namely, P|107]426]099|7-5-74|PL open-
ed on the 19th September, 1974 and
202|46|390|13-3-74|27-4-74|PL.  opened
on the 23rd July, 1974; and if so, the
reasong assigned for the same;

(b) whether there is any authority
on behalf of Government to enquire
intg serious irregularities and lapses
on the part of deciding officials of
DGS&D; and

(c) the number of cases wherein
lowest tenders were set aside during
1973 and 1974 by the DGS&D>?

THE MINISTER OF SUPPLY AND
REHABILITATION (SHRI R. X.
KHADILKAR): (a) Yes, Sir.

First Case (Correct Tender No. P/
107|46]099|7-5-74|PL).

Tenders were opened on 18-85-1974
First four lowest offers of large scale
units were ignored in favour of the
next lowest offer from a small scale
unit by allowing price preference of
about 14 per cent. Normally, price
preference up to 15 per cent allowed
to SSI units over the offers from
large scale units.

Second (Tender No. 202|46{390|13-3-74]
27-4-74/PL).

Tenders were opened on 23-7-74,
when nine offerg in all were received
(six from large scale sector and three
from small scale sector). The tender
enquiry contained three items. Ouf
of four offers in the zone of considera-
tion, two dig not conform fully {o the
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technical specifications and were ig-
nored. The order was divided between
the other two offers, as follows:—

468.5 M/Ts
425 M/Ts

Large Scale Unit:
Small Scale Umt:

A price preference of about 9 per
<ent was given to the small scale umt.
A portion of the order was, however,
given to the large scale unit to ensuie
prompt delivery.

(b) Yes, Sir.

(¢) The lowest offers are sometimes
jgnored for valid reasons Howeve
statistics are not maintamed and 1t 18
considered that the time and labour
involved m collecting the same would
not be commensurate with the 1esults

T.B. among Government Employees

4366 SHRI BISHWANATH JHUN-
JHUNWALA: Wil the Mimster of
HEALTH AND FAMILY PLANNING
be pleased to state:

{a) whether Tuberculosis coniinues
to be major health hazardq in the
country;

{b) whether quite a good number
of Governmeny employees i Delln
suffer from suppressed T B.; and

(¢) whether Government  have
any scheme of screening the emplo-
yees every year and if not, the reasons
for the apathy to combat the disease?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND
FAMILY PLANNING (SHRIA.K M.
ISHAQUE): (a) Yes

¢p) No information is available
sbout suppressed T.B, cases,

{¢) No scheme has been planned
as iy no evidence to indicate
that incidence of T.B, among
Government servanty is higher than
among the general adult population.

DECEMBER 12, 1874
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AHeged Mimappropriation Cuses in
Khetri Copper Project

4267. SHRI SHIV NATH SINGH:
Will the Mimster of STEEL AND
MINES be pleased to state:

{a) whether CBI. is investigating
some serious bunghng/misapptopria-
tion cases in purchases of materials in
Khetri Copper Project;

(b) 1f so, the facts of such cases, and

(¢} the action heing initiated against
{he officeis whose integiity appears to
be doubtful?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD) (a)
Yes, Sir.

{b) It would not be 1n the pubhe
interest to disclase the detasls t1l) the
CB1 complete their investigations

(¢) Decision op action to be taken
will follow the completion of mmvesti~
gations iy the C.BI1

Loan to Bangladesh

4268 SHRI ISHAQUE SAMBHALL:
Will the Muster of EXTERNAL
AFFAIRS be pleased to state:

{a) whether India has decided to
grant an emergent loan of Rs 10 croreg
to Bangladesh; and

(b) if so, ihe facts thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AF-
FAIRS (SHRI BIPINPAL DAS): (a)
Yes, Sir.

{(b) The eredit is meant to finance
suppHes of POL products, salt. pig
fron and cement from India tg Bangla.
desh.

The credit carries § per cent rak
of interest per annum. The principst
is repayable in two equal Insta
on 30th September, 1877 and 30th Sep-
tember, 1978.



1ol  Written Answers AGRAHAYANA 21, 1896 (SAKA) Written Answers 102

Cases regarding Adulteration of Drugs

4269. SHRI C. K. CHANDRAPPAN:
Will the Minister of HEALTH AND
FAMILY PLANNING be pleased to
state:

(a) whether Government are aware
that large scale adulteration is taking
place in drug industry;

(b) how many casss have bteen
registered, culprits arrested and sen-
tenced in each State during tne last
cne year; and

(¢) whether Government propose
to take more decisive actions and
give deterrant punishment toc these
anti-social elements as Government
have done in the case of smugglers?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND
FAMILY PLANNING (SHRI A. K. M.
ISHAQUE): (a) The prevalence of
spurious and adulterated drugs has
assumed significant proportions.

(b) The information is being col-
lected and will be laid on the Taule
of the Sabha.

(c) Under the provisions of the
Drugs and Cosmeticg Act the punish-
ment for the manufacture ang saie of
misbranded and adulterated drugs is
imprisonment upto 10 years and fine,
with a minimum of 1 year which
could be reduced for any special
reason to be recorded by tlie Ccurt.
It is proposed to amend the Act so as
to make these penaltieg moie deter-
rant.

Kudremukha Iron Ore Project

4270. SHRI ARJUN SETHI: Will
the Minister of EXTERNATL AFFAIRS
be pleased to state:

(a) the progress made in expanding
- the joint ventures, signed between
India anqg Iran during the last visit of
our ‘Prime Minister especially with
Jranian assistance expanding Kudre-
mukha Iron Ore Project, starting a
joint Indo-Iranian shipping line etc.
within the past four months; and

(b) tihe broad outlines thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AF-
FAIRS (SHRI BIPINPAL DAS): (a)
and (b). The Agreement on Inde-
Iranian Shipping Line which is @&
joint venture between India and Iran
has keen finalised. The Agreement en-
visages establishment of a joint
shipping company called IRANO-
HINDI SHIPPING COMPANY
LIMITED. It will have its head-

varters in Tehran and 49 per cent of
tne shares will be held by Shipping
Corporation of India and 51 per cent
by the Arya National Shipping Line.
It will have the capacity of 500,000
tons fo operate between the two
countrieg as we'l as portg in Far East
ang such other ports as are mutuaily
agreed upon. Details of other pie-
jectg such as Kudremukh Irgn Ore
Project are at present under discus-
sion with the Iranian authorities.

Indo-Bulgarian Agreement

4271, SHRI ARJUN SETHI. Will
the Ministe; of EXTERNAL AFFAIRS
be pleased to state:

(a) whether Government have
signed recently an agreement with
Bulgaria in Dejhi; and

(b) if so, the facts thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AF-
FAIRS (SHRI BIPINPAL DAS): (a)
A protocol was signed on October 1il,
1974 at the conclusion of the first
meeting of the Indo-Bulgarian Joint
Commission on Economic, Scientific
and Technical Cooperation.

(b) In the Protocol both sides
identified areas where cooperation in
the fields of food processing industry,
agriculture, wnachine building, keavy
industry and joint ventures, eleciro-
nics, chemicals and pharmaceuticals
and trade exchanges wil] be pursued.
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Reactions of Pakistan op talks with
Sheikh Abdullah

4272, SHRI C. K, CHANDRAPFAN:
Will the Minister of EXTERNAL
AFFAIRS be pleaged to state:

(a) whether Government’s attention
has been drawn to the reported view
expressed by Pakistan Prime Minister
that any formula adopted by India and
Sheikh Abduliah to resolve Kashmir
issue would not be acceptable to
Pakistan unless his country is a party
to it; and

(b) if so, Government’s reaction on
it?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AF-
FAIRS (SHRI BIPINPAL DAS): (a)
Government have seen press reports
to this effect.

(b) The discussiong with  Sheikh
Mohammed Azdullah are entirely an
internal matter for India, in which
Pakistan hag no locug standi. This
has been made clear to Pakistan.

Lock out in Group of Journals
Published from Bombay

4273. PROF. MADH1I DANDAVATE:
Will the Minister of LABOUR be
pleased to state:

(a) whether lock-out has been
declared in the Free Press Journal
and Navshakti Group of Journals pub-
lished from Bombay;

(b) if so, since when the lock-out
has been declared; and

(c) the steps taken by Government
to lift the same?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRIi
BALGOVIND VERMA): (a) to (c).
The matter falls essentially in the
State sphere. According to availiable
information, the lockout in the Indian
National Press, Bombay, publigshers of
‘Free Journal’, ‘Jan Shakti’ and ‘I'ree
Presg Bulletin’ was lifted from Novem-

DECEMBER 12, 1974
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ber 17, 1974 following a settlement at
the intervention of the Labour Min-
ister, Maharashtra.

IWT 2w ¥ faast aFz F FrIw
AR FITAF § IVFTRX HFHATY

4274. *Y QAo wHo gIAT: FAT
qA AT TZ aF07 FT FaT F37 (% -

(F) =at(aset #1 F471 F afzom-
TIET ITT 3T F FATZ FIEMAT [IT
TEQTT FETE FTRGIAT H FTH T a4
g5 ar@ ¥ #Afgs afgs aTame
q

ey
W

Q:

(=) =fz 77, 91 2@ 9T ALFIT AT
Fa7 wfafmar g o1 g7 Fqamz =it
FI UFAMLT FZTT FL F (Aq0 g7x7<
FT AT HIFT TF 2 7

AR AATAT H Iq #qAY (A
Miaz a|t) @ (F )”fl?( ). ag A1aat
gfgarda: <sg & ag8a § war )
qq HATTT F 9189 39 farcm q% FIT
=97 F27T € !

Reorganisation of Hindustan Steel Ltd.

4275. SHRI S. N. MISRA:

SHRI D. D. DESAI:

SHRI P. GANGADEB:

SHRI RAGHUNANDAN LAL
BHATIA:

SHRI SHRIKISHAN MODI:

SHRI PURUSHOTTAM
KAKODKAR:

SHRI ANADI CHARAN DAS:

‘Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether Governrnent have re-
organised the Hindustan Steel Ltd.;

(b) if so, the nature of

changes
made; and

(c) whether the reorganisation has
been completed and if so, the salient.

features of the proposed set up?

w4



THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD): (a) to
(c). Presumably, the reference is to
‘the restructuring of Hindustan Steel
Limited in the context of the estab-
lishment of Steel Authority of India
- Lrmited. This matter is still under
- the examination of Government.

=

roposed Import of Steel during next
Financial Year

- 4276. SHRI S. N MISRA. Will the
inister of STEEL AND MINES be
‘pleased to state:
-
(a) whether Government propose to
import steel during the next Financial
Year;

(b) if so, the quantity of steel likely
to te imported;

(c) the names of countries from
where it will be imporfed; and

(d) the foreign exchange likely to
be spent as a result thereof?

THE DEPUTY MINISTER IN THE
- MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD): (a) to
(d). The Import Plan for the next
financial year is at present under
preparation in consultation with the
end-userg of steel.

arthing of Spurious Ayurvedic
— s Racket by J. & K. Vigilance
Commission

4277. SHRI VIRENDER SINGH
RAO: Will the Minister of HEALTH
AND FAMILY PLANNING be pleased
to state:

(a) whether a countrywide racket
in spurious Ayurvedic drugs has been
unearthed by J&K Vigilence Commis-
sion in which top officials of various
State Health Department as well as
some leading Ayurvedic Pharmacy
firms are involved in Srinagar;
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(b) whether many people lost their
lives after having taken these highly
injurious drugs; and

(c) whether any arrests have been
made in this matter and if s0. what
action has been taken by the Gov-
ernment?

THE DEPUTY MINISTER IN THE
MINITRY OF HEALTH AND
FAMILY PLANNING (SHRI A. K. M.
ISHAQUE): (2) to (c). Information
is being collected and will be laid on
*he Table of the Sabha when received.

Bombay Backbay Reclamation Project

4278 SHRI MADHU LIMAYE. Wil}
the Minister of SHIPPING AND
TRANSPORT be pleaseg to state:

(a) whether his Ministry used
or intends to use the power conferred
on it under the Indian Ports Act
amendment recently enacted to stop
the Maharashtra State Government
from going ahead with the Bombay
Backbay Reclamation Project; and

(b) if not, the reasons for not taking
prompt action in view of the conges-
tion and traffic jams the further im-
plementation of the scheme will cause
in the city?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI H. M.
TRIVEDI): (a) Presumably the refer-
ence is to an amendment to section 46
of the Major Port Trusts Act, 1963 to
provide that mo person shal} under-
take the reclamation of foreshore
within the limits of a port or port
approacheg except with the previous
permission in writing of the Port
Trust Board. This power will ke~
come available after the Amendment
Act is brought into force and the
Major Port Trustg Act applied {o the
Port of Bombay.

(b) Does not arise.
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Creation of atmospherg of mutual
collaboration in Wes{ Axia

4279, SHRI MADHU 1IMAYE:
Will the Minister of EATERNAL
AFFAIRS be pleased to gtate;

(a) whether it is not a fact that
India has consistently supported the
forces of Arab nationalism and anti-
imperialism in West Asia;

(b) whether this has not generated
suffictent goodwill for India in those
countries, especially in the oil pro-
ducing Stiates;

(¢) which of these oil producing
Stateg have offered to sell pil to India
at a concussional rate;

(d) whether India's diplomacy has
prepared the ground for the develop-
ment o® mutually beneficial commer-
cial exchanges and collaboration in the
matter of industrial development with
these countries; and

{e) whether Government propose
new measures to achieve greater co-
ordination between the External Affair
‘Ministry and Commerce Ministry in
this area of diplomacy and business
activity?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AF-
FAIRS (SHRI BIPINPAL DAS): (a)
India has alway» supported the legi-
timate aspirationg of the Arab peoples
for determining thewr own desliny,
free of foreign pressureg and inter-
ference and hag consistently con-
demned aggressive acts guch as the
Israsli armed aggression in West Asia,

(b) Government has every reuson
to believe that this policy hag been
widely appreciated in the Arab
world, .

(c) We have had bilateral discus-
giong with a number of countries jn
the ‘egion including Iraq and Iran-
both of whom have extended delerred
payment facilities as well as entered
into technical, industrial and economic
coliaboration, . s de

DECEMBER 12, 1974

Written Answers ro8

(d) and (e). The Ministry of Ex-
ternal Affairs ig in constan touch with
other Ministries of the Government
of India, including, of course, the
Ministry of Commerce, in order (o
ensure a continuous coordination in
such matters affecting our foreign
relationg 1 the polilical and economic
spheres.

Indo-Japanese relations

4280. SHRI MADHU LIMAYE:
Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether the recent symptoma of
world economic recession ang pheno-
menal metease in oil prices  have
affected Indo-Japanese relations in
genetal and foreign trade relations in
particular;

{b) if s0, in what way; and

(c) the steps which the Government
prupose to take to further jmprove
relations with Japan?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AF-
FAIRS (SHRI BIPINPAL DAS): (a)
The recent symptomg of  worid
economic recession and phenomenal
increase in o1l prices have had littie
influence on Indo-Japanese political
relations As regards trade, it is not
only expanding but the halance of
trade ig increasingly in favour of

India.

(b) The balance of trade in favour
of India rose from Rs. 382.2 crores in
1972-73 to Rs. 985.6 crores in 1973.74.
Not only has this been the result of
the price inflation in the world last
year, but in many cases the quantum
of our exports to Japan has also in-
creased,

{c¢) The annual bllatera]l discus-
sions between the foreign offices of
Indig and Japan took place m New
Delhi in November 1874 During
November alse the Indo-Japan Com-
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Business Cooperation Committees (a
representative body of the business
and industries community) held dis-
cussions in India. These discussions
have helped to further improve our
relations with Japan,

Export of Ships

4281. SHRI MADHU LIMAYE: Will
the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether the public sector ship-
yvard do not have sufficient orders
from Indian Shipping Lines;

{b) whether the shipyardg are ex-
ploring possibilities of exports: and

(c) whether any success has heen
achieved in  secining orders from
abroad?

THF MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRIH. M TRIVED]I):

ta) No, Sir.

(b) Yes Sir.

{c) Yes. Sir Mazugon Dock Lamgted
has secureg export orders for a total
value of Rs. 8 crores for supply of
two medium sized coasters for a party
in Bingapote and €5 barges for Iran
and Saudi Arabia, Som® [oreign firms
ciuntries have aiso shown interest
placing orders for ships on Iindustan
Shipyard Limited.

Dharna by ALT.U.C. and its Affiliated
Rallway Employees Unions

4282, SHR1 JHARKHANDE RAL
Will the Minister of LABOUR be
pleased to state:

(s) whether Government are aware
that AITUC ang its affiliated railway
employees uniong federation members
had 5 dharna in front of Parliament
House on the 20th November, 1074 for
the victimised railway employees and
sguingt compulsory Deposit Scheme of
Govermment; and

ltr(b) it so, Clovernment's reaction to

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI
BALGOVIND VERMA): (a) and (b).
A Dharna took place at the Boat Club
on the 20th November, 1874, The
general policy of the Government is'
not to victimise its employees; but
when the employees resort to acts of
violence or serious indiscipline, ap.
propriate action has to be taken as
per laws and ruleg in force.

Cases of labour dispules in Gujarat

4283. SHRI ARVIND M, PATEL:

SHRI VEKARIA:

Wil the Minister of
be pleased to state:

LABOUR

(a) the number of cases of labour
disputeg received from 1st January,
1974 {o 31st October, 1974 in Gujarat
State;

(b) the number of cases referred to
the Tribunal/Labour Court; and

(c) the number of cases still pend-
ing and the rcasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI
BALGOVIND VERMA): (a) to {c).
Information 13 bemg collected and
will be laig on the Table of the House
after it is received,

Talkg with Prime Minister of Sri
Lanka op Asian Security

4284. SHRI R, V. SWAMINATHAN:
SHRI P. M. MEHTA:

Will the Minister of EXTERNAL
AFFAIRS be pleased to slate:

(a) whether the Forelgn Minister of
India had talks wilfithe Prime Minis-
ter of Sri Lanka on the 19th Novem-
ber, 1974 and discussed the Asian
Security proposal with her; and

(b) it s0, whether any agreement.
hay been reached in this behalf?
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MINISTER
MINISPRY OF EXTERNAL AFFAIRS
(SHRI BIPINPAL DAS); (a) During
the talks between the Foreign Minister
of Indig and the Prime Minister of
Sri Lanka on November 19, 1574 there

Wag no discussion on any specific pro-
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posal for security jn Asia,
{b) Does not arise.

New projects to boost Defence

Productjons

4285. SHRI R. V. SWAMINATHAN:

Will  the

SHRI P. M MEHTA:

SHRI D, D. DESAL

SHRI RAGHUNANDAN LAL
BHATIA:

SHRI PURUSHOTTAM
KAKODKAR:

SHRI SHRIKISHAN MODI:

SHRI ANADI CHARAN DAS:

SHRI P. GANGADEB:

Minister of DEFENCE

be pleased to state:

(a) whether his Ministry is consi-
dering to start new projects 1o boost
defence productions; and

(b) the cost of expenditure to be in.
volved in the projects?
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THE MINISTER OF STATE (DB~
FENCE PRODUCTION) IN THE
MINISTRY OF DEFENCE (SHRI
RAM NIWAS MIRDHA): (a) Certain
new projects are under consideration
of the Government {0 increage defence
production.

(b) The cost of the projects can be
indicated only after Government sanc-
tion is gecorded,

Mini Steel Projects In Joint Secter

4288. SHRI 1SHAQUE SAMBHALIL:
Will the Mimster of STEEL AND
MINES be pleased to state:

(a) whelher two minj steel projects
are coming up in )oint sector; and

fh) if so, the broad outlines there-
of?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEE[, AND MINES
(SHRI SUKHDEY PRASAD): (a) and
(b). It is presumed thal the reference
15 to the sething up of electric are
furnace umits for the manufacture of
muld steel ingots 1n the Jont Sector.
A gstatement showing the particulars
of such units for which Letters of
Intent COB'Industnal Licences have
been granted is piven below. —

Sl.  Dacity
No. Name (t(‘-.ﬁg;‘:sj" Location
1. Astam Industnial Development Corporanon  Ltd.,
Gaubaii, , 7 T . 50,000 Assam (exact location
not indicated)
R R Do o530 P, o K
3. Gujarat Industrial Inv i .
Ahmedabad e Corporation By o0 Bhavnagar
4. Haryana Poly Steels Ltd., Chandigarh 50000  Hiwar
5. Steel Complex Ltd., Feroke, Kerala . . .« 50000 Calicut
6. Gogle Steels Ltd., Tarapur « + . . 50000 Tarapur (Maharashtra)
7. Industrial Development Corporation of Orissa « 18,000 Hiraked
8. Industrial Development Corporation of Orissa « 18000 Dhenkanal
9. Punjab Concast Sieels Ltd. , Ludhiana . . + %0000 Ludhiana
0. Raissthan State Industrial & Minerals Development ¢
. Ltd' 'J“W - . . . - v 30:000 INWJ‘
1. U.P. State Industrial Development Corporstion Ltd.,,
Kanpur, , . . 1,00,000 Ballia District
12

- Western Maharashtrg Development Corporation L1d.,

18,000 Ahmednagar
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Bhips ohiained from Britain by Ship-
ping Corporntion of

4287 SHRI P. G MAVALANKAR:
Will the Minster of SHIPPING AND
TRANSPORT be pleased ty state:

(a) the amount spent by the Ship-
ping Corporation of India on obtain-
fng ships from Biitain during the (ast
three years; and

(b) the mode of delivery and rapa-

city of the said ships bult in Buitan
for India?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRIH M TRIVED1)
(a) and (b) The Shipping Corpoira-
tion of India Lid have not oblained
am new ship, fto;m U K duning the
last three yeais However for  the
two bulk carers of 75000 DWT ewh
ordvied by them in the UK mm March,
1971 4 tota] vayment of £.4863 nmul-
lwn have bren made 1ill November,
1974 The first ship 15 experted to be
dehivered i1n Decembe:, 1974 and the
other in August, 1973

Lock-out in two factories of Bengal
Potteries Limited

4288 SHR1I DINEN BHATTA-
CHARYYA Wil the Minster of
LABQUR be pleased to state

(a) whether attention of Govain-
ment hes been drawn to the illegal
lock-out of two factories of the Bengal
Potteries Lamited by the management,

(b) whether Government aie also
aware that ahout 5,000 workergs who

—

have not yet been paid even thewr
earned salary, are facing tremendous
financial erims; and

(c) if so, the steps taken by Gov-
ernment to lift the lock-out?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI
BALGOVIND VERMA) (a) 1o (c)
The matter falls entirely 1in the State
sphere

Expansion of Rourkela, Bhilai and
Durgapur bteel Plants

4280 SHRI RAJDEO SINGH Will
the Minister of STEEL AND MINES
he pleased to »state

(a) whether before 1he expansion
took place, ¢ ipacity ufilisation was a®
high as 113 per cent at Bhlar 98 per-
cent at Rourkela and 101 per cent at
Durgapur and alter expansion 1t (ame
down 1o 78 per cent ut Bhiln 46 per
cent at Duigapur and 58 pel tent at
Rourhela, and

(b) if so the reasons for low capa-
aty utilisation after  spending neay ¥
Re 400 crore on expansion of thece
three plants?

THE DEPUTY MINISTER Iy THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD) (a)
The highest production of ingot and
saleable steel n any finanual year,
before and after the first cxpansion
stages, expressed as a peicentage of
the installed capacities and the year
in which this was achieved are in-
dicated against eath of the thiee steel
plants at  Bhila, Duigapur und
Rourkela —

HIGHEST PRODUCTION

PLANT:
As ,of Yearof As’ of Yearot
capacuy  achieve wapatty aheves
meat ment
{Belore Expansion {After Expansion®
INGOT STEEL Spansion) pen
Bhlw ., 114 4 1963-by 853 197273
Dusgapmt ., , , . . ., 100 6 190463 <1 4 196b-69
Rowtke , | | | |, | 106 5 1965-06 h5 4 1972-73
SALEABLE STEEL :
Bhilw v e e e e 110 0 1964+08 f8 9 1972-73
. . . . . . 88 6 196364 42°5 1967-08
Routkew , . ., . . . 110 5 1965-66 65 G 1969~70-
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(b) Expansions were designed to
absorb in-buily capacities provided at
the Million Tonne Stage. Accordingly
-such reserve capacities in criticaj units
Aas alded the attainment of rated ca-
pacity at the M.T. Stage would not
be available during and after the
-expansion and, therefore, attainment
of rated capacity at the expanded
stage generally takes a longer time.
However, the lower utilisation of ca-
pacity at these plants during the last
few years hags been due to a variety
of reasons differing from plunt to
plant and often from ycar to year.
Broadly speaking, the main gactors
were; the unsatisfactory working ol
coke oven butteries: back-log of main-
tenance/inadequate maintenance load-
ing to equipment troubles and break-
downs; collapse of the steci meluns
shop roof of Rourkela Steel Plant 1n
July, 1971, affecunk the operation of
the cntire steel plant for several
months; disturbed industrial relalions,
parlicularly n the Durgapur Steel
Plant and to some extent in the Rour-
kela Steel Plant: power restrictions/
failures and gevere power cuts/inler-
ruptions; inadequate availability of
coal and gerious dislocation in rail
movement on account of jntermittent
slow down and industria] unrest in
ithe Railways jn 1973-74.

Reinstalement of Workers of Barsua
Iron Mine in Tensa, Orissa

4290, SHRI SAMAR MUKHERJEE:
Wil] the Minister of LABOUR be
pleased to state:

(a) whether 16 workers of Barsua
Iron Mine in Tensa, Orissa, a captive
mine of H.SL.. Rourkela were not
taken back to job even after the ac-
quittal judgement of the High Court;
and

(b) if so, the reaction ol Govern-
ment thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI
BALGOVIND VERMA): (a) and (b).
Sixteen workmen of tie Tensa Iron
Ore Mine were dismissed by the ma-
nagement of the Hindustan Steel Ltd,
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Rourkela on the basis of their convic-
tion in a crimina] ease. The appesl
against the judgment of an wppellate
Court scquitting the workmen was’
dismissed by the High Court of Origsa.
The award of the Industrial Tribunal
for the reinstatement of the workers
has not been implemented 3 the ma-
nagemen{ has obtained stay order
from the High Court.

Increase in Unemployment of
Educated

4201, SHR1 SAROJ MUKHERJEE:
Will the Minister of LABOUR be
pleasced io state:

(a) whether attention og the Gov-
ernmeny hus been drawn to the fact
that acvording to the figures maintain-
ed by the employment exchange the
number of cducated Job seekers have
gone up by 757879 within a year;

(by if so, the reaclioy of Govern-
ment thereto: and

(c) the steps taken so far to chal-
lenge this problem?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI
BALGOVIND YVERMA): (a) The
numbers of edurated (matriculates
and above) )ob.scchers on the Live
Register of Empluyment Exchanges
during June, 1972 to June, 1974 were

as follows: }

Asuon Number
3o-6-1¢72 . . . 26,11,827
Jr-12-1972 . . . 32,74,182
30-6-1973 e a s 3525395
31121973 . ., . 3901647
30-6-1974 . . . + 40,32,252

(b) and (c). While the various sec-
toral programmes included in the
Fourth Plan in the fields of Agricul-
ture, , Irrigation, Industry, Transport,
etc, have created fresh employment
avenues for the unemployed persons
both educated and uneducated, the
Government have also during the re-
cent years implemented a number of
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specia] gchemes designated {o create
employment opportunities for educa-
fed job-seekers. These are:

(i) Programme for Educated Un-
employed;

(ii) Spetial Employment Program-
me for States angd Union Terri-
tories; and

(i) Half-u-Milhon Jobs
me.

Program-

During 1971.72, a special cenirally
sponsored scheme for the benefit of
educated unempluwéd persong was
started including schemes relating o
expansion and, jniprovement in the
qulity of primary education financial
assistance to wmall entieprensuss for
self-employment ventures, 1uryl engi-
necring surveys, agro-setvice enties,
expansion  of consumer cooperative
stores, mvestigation of road projects
design units for rural water supply.
ete Under this propramme for educa-
ted unemployed, an amount of R 92
crote. wa, released during the Fourth
Plan period

In 1972-73, another prugramme,
wamely Sepcial Employment Program-
me for Statezs and Union Territones
was formulated. The amount released
under this programme, during the
Fourth Plan period was Rs 50 crores
which resulled in the creation of 3.80
lakh jobs during this period.

During 1973-74, the Goveri-ment
formulated the Half-a-Million Jobs
programme with a view to generating
employment and self~-employment op-
portunities for the educated unem-
ployed persons. This programme in-
cluded 3 categories of schemes, name-
ly, (i) Self-Employment Schemes,
(i) Training Schemes, (iii} Employ-
ment Incentive Schemes. Under this
programme an amount of Rs. 54 cror-
es was released during the Fourth
Plan period resulting in the creation
of 384 lakh jobs during this period.

In the current year ie 1974.75,
another programme known ag the Em-
ployment Promotion Programme has
been initiated with a thrust on self-

employment schemes with an over-
all provision of Rs. 40 croreg in the
Central Budget, I js expected that
considerable job opportunities will be
created during the Fifth Plan through
the implementation of various gchemes
of development such gg medium jrri-
gation, soil  conservation, industry.
etc.,, in the corporate gector, the unor-
ganised gectors ang in the tertiary and
allied services, trade and commerce,
social services etc,

It wil] thus be seen that al| possi-
ble steps are being taken by the Gov-
ernment to promote employment/self-
employment opportunities in the coun-
try for various categories of educated
job.seekers consistent with the avail-
ability of resources.

Closure of Centre for Medical Re-
search and Training Project

4202, SHRI SAROJ MUKHERJEE:
Will the Minister of HEALTH AND
FAMILY PLANNING be pleased to
state:

(a) whether despite an earlier state-
ment by Union Mimster for Health in
Parhament that th. Centre for Me-
dical Researvh and Training (CMRT}
project has been “rlosed and has not
beep, extended” jt 1s still etive in
various placeg in West Be.gal, and

(b) if s0, the steps taken by the
Goveinment in the matter?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND
FAMILY PLANNING (SHRI A. K. M,
ISHAQUE): (a) and (b), The Minis-
ter for Health and Family Planning
made the following statement in the
Lok Sabha on 30th July 1974:—

“John Hopkins was running two
projects, one in Calcutta and one
in Narangwal. These two projects
have now been concluded. They
have not been extended.”

The research projects under the
Centre for Medical Research and
Training were ganctioned for different
periods ang the last date of expiry
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of thegse projects was 30th September
1873, No scheme hag been extended
thereafter nor any fresh gcheme ap-
proved.

Submissien of Report by Centre for
Medical Research ang Tralning

4203, SHRI SARQJ MUKHERJEE:
Will the Minister of HEALTH AND
FAMILY PLANNING be pleased to
state:

(a) whether Government are gware
of the fact that contrary to the Health
Minister’s statement, the Centre for
Medical Research ang Tramning bas
not yet submitted the reporis of re-
search and studies conducted in West
Bengal and elsewhere, nor has it vet
closed down 1ts establishment: and

(b) if so, the reaction of the Gov-
ernmeni thereon?

THE DEPUTY MINISTER Iy THE
MINISTRY OF HEALTH AND
FAMILY PLANNING (SHRI A. K. M.
ISHAQUE). (a) and (b). Research
Project Reports of the Centre for
Medijcal Research and Tramning, Cal-
cutta, for the years 1963 to 1972 and
those of Narangwal for 1971 and 1972
have been placed in the Library of
Parliament, The research projecty un-
der the Centre for Medical Research
and Training, were sanctioned for dif-
ferent periods and the last date of
expiry was 30th September 1973 No
scheme has been extended thereafter;
nor gny fresh scheme approved.
Closure of Malwan Port in Ratnagiri

to Konkan Coastal Passengep
Service

4204, PROF. MADHU DANDA-
VATE: Will the Minister of SHIP-
PING AND TRANSPORT be pleased
to state:

(a) whether the Malwan Port in
Ratnagiri district of Maharashtra has
remained closed for the Konkan Coas-
tal Passenger Service; and

(b) it so, what steps are taken to
ensure that & prominent port like
Malwan is again re-opened for the
coasta] passenger service?
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THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI H. M. TRIVEDI):;

(a) Yes, Sir,

(b) The port of Malwan 1s a tidal
port and has a very narrow approach
channel which has become particu-
larly dangerous following the wreck-
mg und sinking of the vessel m.v.
ROHINI in December 1972, The Stiate
Government of Maharashtra hag been
requested to arrange suitable navi-
gationa] aids like provision of lighted
buoys over the rock ag well as the
wreck angd wulso to have the area sur=
veved They have also been requested
to arrange lor a launch to two boats -
cairying passengers to and from the
anchorage of the passenger vessels.
The resumption of the call of the
Konkan passenger vessels at Malwan
can be considercd after these measu-
res have been taken.

Registered unemployed persons

4295. PROF NARAIN CHAND
PARASHAR;
SHRI SUKHDEO PRASAD
VERMA:

Will the Minister of
be pleased tu state:

{a) the total number of unemployed
youngmen registered as op the 30th
September, 1974 with the Employ-
ment Exchanges of the country, State-
wise separately in the categories of
(i) Graduates (i) Matriculates and
(ii1) Non-Matriculates;

LABOUR

(b) the comparative number of the
unemployed on the 30th September,
1972 and 30th September, 1973; and

(¢) the steps taken or pioposed to
be taken by Government to provide
employment to the various categories
mentioned above?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI
BALGOVIND VERMA). (a) and (b),
The tota] number of job.seekers on
the Live Register of Employment
Exchanges on 80th September, 1874
was 86.8% lakhs compared to B1.98
lakhs and 64,57 lakhs at the end of
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‘September, 1973 and September 1972

respectively. Data regarding educa-
tional composition of job-seekers on
the Live Register are collected in
each year. A
statement showing State-wise number
of (i) Graduates (ii) Matriculates
and (iii) Non-Matriculateg on the Live
Register as on 30th June, 1974 com-
pareq with the corresponding figures
as on 30th June 1972 and 30th June
1973 is laid on the Table ¢f the House.
{Placed in Library. See No. LT-8§737/

74).

(¢c) While the various sectoral pro-
grammes included in the Fourth
Plan in the fields of Agriculture, Ir-
rigation, Industry, Transport etc., have
created fresh employment avenueg for
the unemployed persons Loth educated
and uneducated, the Government have
also during the recent years implemen-
teq a number of gpecial schemes de-
signed to create employment cppor-
tunities for all catzgories of job-
seekers.

During 1971-72, a Crash Scheme for
rural employment was also initiated
to provide work for 1000 persons on
.an average in rural areas in each Dis-
trict for a period of 10 months in a
year. During the same year, a special
centrally sponsored scheme for the
benefit of educated unemployed per-
song was also started including schem-
eses relating to expansion and im-
Provement in the quality of primary
educatien, financial assistance to gmall
entrepreneurs for self-employment
ventures, rural engineering surveys,
agro-service centres, expansion of
consumer cooperative stores, investi-
gation of read projects, design units
for rural water supply ete. During
1972-73, another programme, namely
Special gmployment Programme for
Stateg and Union Territories was for-

ulated with a provision of Rs. 27
crores on the understanding that the
States would mobilise additional re-
sources to an equal extent. In 1973-74,
the Government formulated the Half-
a-Million Jobs programme with a view
to generating employment and gelf-
employment opportunities for the edu-

cated unemployed persons. This pro-
gramme included three categories of
schemes, namely;

(i) Self-employment Schemes.
(ii) Training Schemes,
(iii) Employment Incentive Schemes.

During the current year 1974-73,
another programme known as the
Employment Promotion Programmes
hag been initiated with a thrust on
self-employment schemes, with an
overall provision of Rs. 40 croreg in
the Central Budget. It is expected that
considerable job opportunities will be
created quring the Fifth Plan through
the implementation of various schem-
es of development such as medium
irrigation, soil conservation, industry,
etc, in the corporate sector, the un-
organised gectors and in the tertiary
and allied services, trade and com-
merce, gocial services etc.

It will thus be seen that al] possi-
ble steps are being taken by the Gov-
ernment tc promote employment/self-
employment opportunities in the
country for various categorieg of job-
seekers including the educated as
wel] ag the uneducated, consistent with
the availability of resources.

Construetiop of sea wall w prevent
sea erosion in Paradip Port

4296. SHRI CHINTAMANI -PANI-
GRAHI: Will the Minister of SHIP-
PING AND TRANSPORT be pleased
to state:

(a) whether Government have sanc-
tioned any money for construction of
sea wall for preventing rapid sea
erosion in Paradip Port i, Orissa;

(b) if so, the amount sanctioned;
and

(c) the amount asked for by the
Paradip Port Trust?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI H. M. TRIVEDI):
(a) to (c). The works on the construe-
tion of the first phase of sea wall



123  Written Answers

from chainage 1300 to 1600 M. and
from chainage 4750 tg 5860 M. at an
estimated cost of about Rs, 110.00
lakhs have been sanctioned and are
in progress. Paradip Port Trust have
recently submitted an estimate for a
gurther section of the sea wall (second
phase) from chainage 1600 to 4750 M.
cosling about Rs. 342 lakhs. This esti-
mate js under scrutiny in consultation
with the authorities concerned.

Indian Doctors in USA

4207. SHRI B K  DASCHOW-
DHURY: Will the Mnister of
HEALTH AND FAMILY PLANNING
be pleased to state

(a) the nuwmbe. of Indian ductmrs
who are now working 1n tre USA,

{b) what percentage of the medical
profession m the USA this  number
constitutes;

(¢) how much 1t cosls the Indian
exchequer on the average o produce
one doctor; and

(d) to-date what is the amount lost
to India on acco int of the flught of
doctors to America?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND
FAMILY PLANNING (SHRI A. K M.
ISHAQUE): (a) gnd (b). About 8,000
Indian doctors—both jmmigrants and
non-immigrants are reported to be
working 1 the US.A ull October,
1974. They constitute about 2 2 per-
cent of the tota] pool of medical doc-
torg in the Uniteq States.

¢e) and (d). According to a study
conducted in 1984 by the Jawsharlal
Institute of Post-graduate Medical
Eduéation and Research, Pondichetry,
the estimated' cost of training a doctor
woiked out to' mpproximately Rs.

80,000/, The total cest therefore, in-
curred en 8000 dortors zomes to Rs.
64 crores.
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Scheme for exteasion of Natlonal
Highway No, 31 frem Siliguri
to Darjeeiing

4208 SHR!I B. K. DASCHOW-
DHURY: Will the Minister of SHIP-
PING AND TRANSPORT be pleased
to state:

(a)} whethey his Ministry hag sanc~
ticned the scheme tn extend the Na-
tinral Hishway No, 31 from Siligun
to Darjeeling marking that pottion of
the road 48 No 31B;

th) 1f so, the to'al amount earmark.
ed for the projery and amoun{ sanc-
tioned sp fav, if any; and

(¢} when the proposed constructron
for extension of the 1ond wil) start?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIFPING AND
TRANSPORT (SHRIH M ~ . VEDI};
ta) No final deci~iuy oout the new
additions to be made to the existing
National Highway System duting the
5th Plan peiod ha, yet been taken.
It 1s, therefore, not possible to indicate
at thi~ stage the position about any
road or roads which mght be taken
over a< a national highway during the
cuireni Plan period

{tb) and (c). Do not ansc

Rehabilitation Assistance o Indian
Enclaves Refugees
4299 SHRI B. K. DASCHOW-
DHURY: Will the Minister of SUP-
PLY AND REHABILITATION be
pleased to state:

(a) the total amount an far sanction-
ed and disbursed In granting rehablli-
tution assistance to Indian Enclaves

vefugees; and

(b) whether t o s stlll i
continuance angd if e uken
by Government to exped hl:b-
cess?

THE

Y 0@‘ 8 AN%‘ RE-

mu:r:mon (SHRY 's‘i.‘v ENKAT-
SWANY): (a) and (D). The
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tion is being collected from the State
Government and will be laid on the
‘Toble of the Sabha,

‘West Bengal demangd for proportionate
Cese Tax

4300 SHRI B. K. DASCHOW.

DHURY: Wil the Minister of SHIP-
PING AND TRANSPORT be pleased
to staie-

(a) whether Govermment of West
Bengal has demanded more thay R 11
crores as pioportionate cess tax (road
tax) realised by Government of India
for us np 1t8 roads with;n the State
particulatly in the coal belt areas, and

(b) if so0, the reaction of Govern-
ment thereto?

THF MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI H M TRIVEDI)

(a) No such proposdl has been le-
ceived so far

(b) Does not arise

Increase in ceiling on income for ESI
Scheme benefits

4301 SHRI Y ESWARA REDDY
SHRI § A MURUGANAN-
THAM

Will the Minster of
be pleased to state:

(a) whether Governmen; have a
ptoposal under consideration to in-
crease the yncome ceilmg for Emplo-
yees State Insurance Scheme benefits;

(b) if so, the broad outlineg there-
of, and

(c) the present lmit and when It
wag fixed?

LABOUR

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI
BALGOVIND VERMA): (a) and (b).
Yes, proposals are yet to be finalised.

() The existing limit of Rs. 500/
Perr motith ‘whs fixed by an amendment
of the Aet'ty 1906 amd ﬂmdmb
from 36-1.1968.

Amendment of Plantation Labour Act,
1951 to provids fer housing facility to
workers

4302 SHRI NOORUL HUDA- will
the Mimster of LABOUR be pleased
to state

(a} whether Government nave 1e-
comrnended the ncorporation of a
provision 1n the Plantation labour Act
of 1951 for deteirent pun.shment to
plantation owners failling 1o fulfil thewr
~fatutory obligation to prowvide hous-
ing tg; thetr woirkers, and

(b)Y if :n, the broag outlineg there-
of?

THE DEPUTY MINISTER IN THE

MINISTRY OF LABOUR (SHRI
BALGOVIND VERMA) (a) and (b
No In the Plantationg Labour

{Amendment) Bill 1973 already intro-
dured 1n the Rajva Sabha, a provivion,
empowering the Cuourts tc reguune
within specified peliod to remedy the
matter jn respect of which the offence
was committed including non-provi-
<10n of housing facilities has however
been uggested On expiry of such
pertod or extended period for non-
comphance of the said order the em-
ployer, on conviction, shall be pumsh-
able with impnsonment for a term
which may extend to six monthg or
with fine ywhich may extend to one
hundred rupces for every day after
such expiry or with both

Payment of overtime allowanc, to the
staff of Ishapore Ordpance Factory

4303 SHRI MOHAMMAD ISMAIL.
Will the Mimister of DEFENCE be
pleased to state:

{a) whether certaiy categories of
non-industrial staff i the Ishepare
Ordnance Factory are not given over-
time allowance; and

«b) i 8o, the facty; and the reag-
tion of Government therean?
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THE MINISTER OF STATE (DEF-
ENCE PRODUCTION) IN THE
MINISTRY OF DEFENCE (SHRI RAM
NIWAS MIRDHA): ({(a) No, Sir.

(b) Does not arise.

Developing a research sirategy by
Indian Council of Medical
Research

-4304. BHRI D, D DESAIL

SHRI ANADI CHARAN DAS:

SHRI SIRIKISHAN MODI:

SHRT PURUSHOTTAM
KAKODKAR

SHRI F GANGADEB-

SHRI RAGHUNANDAN LAL
BHATIA:

Will the Minister of HEALTH AND
FAMILY PLANNING be pleased to
state:

(a) whether 3 new reseaich strategy
has been developed by Indian Councu
of Medical Resea:c¢h:

(b) 1if w0, whethnr the new strategy
{3 to guide its activities into areas of
national importance having a bearing
on immediate public health problems;

(c) whether concrete time-bound
Tesearch projects have beep formula-
ted by its task forces; and

(d) if so, the facts thereof?

THE DEPUTY MINISTER IN THE
‘MINISTRY OF HEALTH AND
FAMILY PLANNING (SHRI A. K.
M. ISHAQUE): (a) to (¢). Yes.

(d) A major responsibility of the
‘Ceuncil in future will be to identify
the areas in the tield of bjomedical
wmnd public health research of immedi-
ate national importance. Having iden-
wified these areas, it will be the duty
wof the Council to formulate, on a
natipnal basis, research projects de-
-signed tp provide practical and fea-
-gible solutions to such national prob-
jems. Busic research on fundamental
aspects in the national institutes will
e supported to a limited extent. Si-
milarly & small proportion of resesrch
fellowships offered by the ICMR will

DECEMBER 12, 1974
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be for basic studies relajed to health.
High Priority Areas:—

1. A few major areas of national
needs in medical research are Mala-
ria, Leprosy, Cholera and ‘Filaria-
sis’,

2. In the field of research on fer-
tility control emphasis will be on
svnthesis of oral contraceptives
from Indian yams, determination of
actual dose schiedule of oral contra-
ceplives in under-nourished women
and study on the problem of infer-
relationship between nutrition  and
fertility.

3 Malnuirition continues to be a
major tactor affeciing public health
and attention will be paid to prob-
lem« 1 thig area.

4. There iy need fo; 1esearches on
health delivery systems.

5 Schemes for impiovement in
drug testing and drug toxicology
and mvestigation of blo-uvailability
of drugs would be undertaken

Formulation of projects:

In the formulation of these program-
mes, the major consideration has been
that while basic research should not
be neglected, the main thrust must be
towards discovering practical and
feasible solutions to the major health
problems facing the country.

Research in Medical Colleges:

The Comncil has initisted a number
of steps for mobilising energising and
enthusing the large body of medical
colleges into joining the main-siream
of medical research.

Callaboration with other acientific



139 Written Answers AGRAHAYANA 21, 1897 (SAKA) Written Answers 130

S ¥ wryforw afiree sivww

4305, off wyrow fey ww ¢
T v s afowere fedowr St

g Ty A g w6 fr

(*) war srgfre faforn oo
v fuferar cxfadt & wigw gow,
T aay w0 §;

(@) wr wopre & ¥ fafeen
dewrdt ot ¥ ghawr o afy ¥
WX

() =fe g, o awerT & darern-
drr g fad mgfow fafsar qeam
§ it 3 fovg e N wgva W
Moy’

vresy wite qficare fratorr same
# Iest (st go ¥e qwo TER)
(%) mgpfas fafireer g% oo fasfen
fafesmr qafe «fr &1 for WY, Tg
TTEAY 7 gEwTy e foor g
Fup g aficil & cus uic Eacif gl

(@) a& (7). wrea @owTT aT
€ Trpforw Paferar deamr =t wamn
a1 wgr & | fw oY, wrew aeTe et
faferar derm *Y usread oWl &
Te-THry, IvFw, aarear fivr vt
¥ swra & farg agraan & Fraffor det
& wgure faelly yrwe ¥ § v
EA I 4T\

Distribution Conirol m Aluminium
Ingot

4306. SHRI R, 8 PANDEY:
Wil Minister of STEEL AND
MINES be pleased to state:

(a) whethey Government have de-
cided to impoas distribution control on
sluminium ingots; and

(h) if o, the reasons thereof?
2054 188

(SHRI SUKHDEV FPRASAD): (a)
Forma! control over the distribution
of aluminjum metal has been imposec’
under the Aluminium (Control)
Order, 1870 with effect from 5th Oc-
tober, 1974. (b) Formal control has
been considered necessary and ex-
pedimtiormjntaininzmdmuﬂng

equitable disfribution of aluminium

Transportation of Coal (o various
Perts

4307. SHRI P, R. SHENOY; Will the
Minister of SHIPPING AND TRANS-
PORT be pleased to state:

(a) the estimated quantity of coa!
proposed to be transported to various
ports for the years 1973-74 and 1874
75 port-wise;

(b) the actual quantity tansported
in 1973-74 and till date in 1974-78,
and

(c) the reasons for shortfall in
transport?
THE MINISTER OF STATE IN THE

MINISTRY OF SHIPPING AND TRA-
NSPORT (SHRI H M. TRIVEDI): (a)
During 1978-74, 10.08 lakhs tonnme-
of coal was proposed to be transported
by sea and the figure
for 1074-75 is 17 lakhs tonnes. The
transport of cosl by sea is on accoun
of Rajlways, thermal power siations
and cement industries. The break.up
for the years 1978-74 and 1974-T5 for
these interests are as under: —

(lakh Tonnes)

power statior
5
and cement
induatries

97374 N . 4§80 §-00
1974-75 . 500 12-00
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Proposed Movements are not usually
planned portwise, in a rigid way. How
ever such details for the quantities
actually trangported are given in the
answer to part (b).

(b) Quantities actually transported

port-wise during 1973-74 and 1974-75
(upto November 1974) are as
under:—

(lekh tonnes)

post to which  Quantity

transported
. . Madras 145
197374 Tuticoeia 3-06
Cochin 0-2§
Bhavnagar 031
Nev Lakhi 070
Okha [ {:]
Sikka 007
1974-75 (April ‘74 Madras 1°27
’?m ﬁw. ‘14) Tuticorin 1°35
Cochin o 42
Bhavnagar 028

(b) whether after completion
harbour work, the employees

CR Y
g
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harbour gohct will be absorbed in
the new Port Trust to be farmed; snd

(c) whether the old Mangalers
Port Trust will be merged with the
new Mangalore Port Trust?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIFPING AND
TRANSPORT) (SHRI H, M. TRI.
VEDI):

(a) The Port of New Mangalore has
been declared a Major Port from the
4th May, 1074 and it is already open
for limited traffic. The entire project
is expected to be completed by the
middle of 1975.

(b) and (c). No decision has yet
been taken for the “constitution of a
Port Trust for New Mangalore, The
question whether the old Mangalore
Port Trust would be merged with the
New Mangalore Port Trust will be

" considered at the appropriate stage.

The personnel requirements for the
operation and maintenance of the New
Mangalore Port will vary from the
personnel requirements at the cons-
truction stage. Depending on the re-
quirements of the Major Port, after
all construction work is  completed,
the staff strength will be determined,

sicm v, W ¥ ot wherd
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Take Over of Laxmi Narayan Trust
Matoraity, Dhanbad

4813, SHRI RAMAVATAR BHAS-
TRI; Will the Minister of HEALTH
AND FAMILY PLANNING be pleased
to sttate:

(a) whether he i asware thed
ﬁ&mmmw
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Dhanbed is on the verge of collapss
as published in the ‘Coalfleld Gazette’
on ind June, 1974 snd the demand of
the people that “Gowverrment should
immediately take it over”; and

{b) the action taken by the Gov-
ernment an this popular demand to
save this Hospital from being

MILY PLANNING (SHRI A, K. M.
ISHAQUE): (a) No such informa-
tion has come to the notice of this
Ministry, We are however trying to
ascertain the facts.

(b) Does not arse.
Oaverage of Riee Milla in Bihar under
EPF and FPF, Act, 1953
4314. SHRI RAMAVTAR SHAS-

138

(b) if so, in
conducting officials?

;
E
&

BALGOVIND VERMA): The Provi-
dent Fund authorities have reported
ag under:

(a) and (b). During the period
November 1972 to November 1974,
there were three such cases of acquit-
tal, all relating to the same establish-

cutor, no appeal against the acquittal
could be filed. The matter is being
Jooked into.

Coverage of Faciories, Establishments
and Mines under EX.F. Act in Bibar

4318, SHRI RAMAVATAR SHAS.
TRI: Will the Minister of LABOUR
be pleased to state:

(a) the number of factories, estab-
lishments and various categories of
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not readily available amd is being
collected. It will be Iaid on the Tsble
of the Sabha in due course

Recruiiment In Tertftorial Army

4317, BHRI P. G. MAVALANEAR:
Will the Minister of DEFENCE be
pleased to state:

{a) the present strength of the
Territorial Army and whether Gov-
enment propose to Intensify the
recruftment for the mald Army;

(b) the functions allotted to the
pereonne] of the sald Army durihg the
last three years;

{c) the broad outlines about train-
ing and equipment for the sald Army
during the last three years and
whether they are adequate;

(d) if not, whether Government
propose to take steps to strengthen
the said Army; and

(e) if so, what are those steps?

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI J. B.
PATNAIK): (a) ‘The present
strength of the Territorial Army is
approximately 34,300.

Wide publicity is carried out to at-
tract more citizens to join the Terri-

torial Army.

{b) The Territorial Army units were
allotted the following tasks during the
last three years:—

(i) They relieved he regular
Army ol static duties and
acted in aid of civil autho-
rity.

(i) They helped to maintain cer-
tain essential services where
the life of ‘the eommunity
awould otherwise have been
affected,

{iif) They provided umits for Air
Defence when necessary.

(c) The state of training of TA
units' i sutistactory and thelr eqaip-
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ment is Adeqguate for the tasks allotted
to them,

(d) Does not arise,
(e) Does not arise.

Hal@ia Deck Project

4318. SHRI JYOTIRMOY BOSU:
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) the main features of the Haldia
Dock Project and its estimated cost;

(b) whether the cost has gone up
and if 80, the reasons therefor and to
what extent;

(c) when the construction work
started and when the project was
acheduled to be completed and com-
missioned; and

(d) the factors responsible for de~
lay in commissioning the project ?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND
TRANSPQRT (SHRI H., M. TRIVEDI)
(a) The main features of the Haldia
Dock System are construction of an
impounded dock with a lock entranee
1000 ft. long and an iron ore berth,
a coal berth, a fertiliser berth, two
general cargo berths and a finger type
jetty. Handling of cargo in the ore,
coal ang fertilizer berths will be enti-
rely mechanised. One of the general
cargo berths will have transtrainer
and portrainer cranes for handling
container traffic. The finger type
jeity will have cranes for transferring
cargo from larger ships to smalier
ships or inlo craft. Besides, the Oil
jetty has already been constructed
and commissioned fn August, 1068,

r The project is now estimated to cost
about Rs. 10225 crores,

(b) The cost of the Project as esti-
mated in 1965 was Re. 40 crores. The
plan for the Project was reviewed
and certain addidenal works were
raty 1 view'of changed eireumstanoes

in ‘of circumstanes.
*ﬁmummmm
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due to the sharp rise in prices of mate-
rialy and isbour during recent years
and due to revised prices of various
equipment being manufactured by
the indigenous manufacturers,

(c) The construction work started
In Jenuary, 1968, The original time-
schedule for completing and commis-
sioning the Haldla Dock System was
December 1871. According to the
present indications, the Haldia Dock
Project is expected to be commission-
ad by about the middle of 19735,

(d) The delay in the construction
of the dock is due to several factors
like (1) change in the dimensions of
the Jock on the basis of anticipated
availability of deeper draughts as
assesged after detsiled hydraulic stu-
dies, (2) dificulties in lowering the
water table at the lock entrance of
the dock system to enable deep exca-
vation being carried out prior to
undertaking construction, (3) general
shortage of steel and cement, (4)
mnadequate supply of wagons for
movement of construction materials,
(5) low productivity of labour and
unanticipated dificulties mn working
conditions during the monsoon period
reducing considerably the availability
of working time per year and (8)
delay in supply of plant and equip-
ment by indigenous manufacturers.

Effect of Snake Venom on Rheumatie
Diseases

4318, SHRI JYOTIRMOY BOSU:
Will the Minister of HEALTH AND
FAMILY PLANNING be pleased to
state:

(a) whether according to Dr. A
Mazumdar, Director of the Madan
Mohan Lal (MML) Centre for rheu-
matic diseases in Delhi, snake venom
18 axtremely effective in the treatment
of arthritis; and

(b) it so, the facts thereof and
Governmant’s reaction thereto?

(b) The use of make venom in
Ayurvedic preparations for treatment
of some diseases is well known. Its
use in the treatwent of arthitis is
still at experimental stage,
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vy st oqfeare frdde sy 3%
qaTy ¥ yur w6 fy -

(%) w1 e QA & g
4wz wTeal &Y g, fraria o<
ararge ddr andfer afar o
agr &Y wrdy ; W<

(u) afxgr, AR FOY?

wvaresy witt qfcare Pty s
# g9t (st goikoqwo yegne): (%)
1T (@), wremm’ s ey ddr
wradfes erfea A fady oz §,
famiY ¥ Hag ozl wfge at ararfe
wY aoarg ) A1) § Ted e 1A qear
an fafsear whaerfoiara faur @
81| ag #T3eT qaT fwar T )
“Corarora’ FY AT o A1 (W T WreEw
2 simareal ¥ v A feat srar Wi
safad o oY iy & fore foemr A
wEer WY TTFRE §, 1 AAT FFSTAT A1
& Y qTIT R AT T 37 TG gt
sxfaar arar g

qficare Frdvomr & wecwes
wadeqr # Wl

€322, o STETC Wi T ¥
wresq it oficare oy W3 W
Ty ¥) gar w by e

(%) ufeare fraver & Sere
w1 qraear ¥ aa A7 i I foady

vy 3¢ .
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{a) wfoere frer & o
fawfon oy vk wg feat wr wfar vt ;
L 144

() 1 T faerw s ot ot 2

varesyy wie afienre firdtwe sy
¥ el (W Qo ¥o Qe vUEYY)
(%) W § fr fred o et
(1971-723 1973-74) & dram
gfcre fratoer & ofoirer eeq 92
wre = O 7R § W ferg wreey
afa ¥ vt €y ow W gE A

(1) wieare frdior s R
wivrit Wt et W ghawt &
e fael gy, W, s,
deY, srre fefieat W am A ¥
wfrdus W suee g w1 § ¢

(v) feddmaid MU
ofeare fravae 9T oY wqmifr =0y
™ & e} —

1971-72 6175.56 WA W

1972-73 7874 30 WA e

1973~74 $377.25 WM %o

ST whed Wi § il sarmg
# ot o% oy Tt 3 amlifay

whey Arr A R &
tw ¥ quet Ot @ Wit

4323. Wit e wiw Rvwr: w1
wvens sfte qficwre fdvem ot og v®
&t 37 6 fin

(») wr dw % qee-t GuY ¥
Wttt

() afe gt, &t ooy # grw-
finiar vw ov oy v o wal ;

Writlen Amsvers e

(%) vw e b it oot Pt
wit §; s

(W) o it 5 wetogt & v
gt omer § ¢

wareey site oftwre frdw sy
¥ wushlt (s o o Twe yugw) :
(v) tw % gt foedt & @t
F & % o g At 40

(&) &(w). 2w ot warr e vy
SHTTA: 18 oY ¥ 20 @ wF dre
&1 xw urrwren @ wifoe . ¥ g
& et e & wok o wfw e
STERFT %Y sy Qv g0 fot ar
gl o fw ¥ W @ Rwid
fergeam o e, Sz w= #Ywqwer
v (Erega-Rtfidt) W wre o
T 1 orrdr & WS, 1974 7
O 6,54,856 Wi aieT faw daic
® 1 I e fofs syl s g
T TRT ¥y WX g W
O ¥ frrew g & ) QR LRt
W ofeww o, fwdw, dweww kg
TETOW Wi & o Y § qu
T Aud fgrgean Y 1T € sy
¥ win warew vomw (e so
W¥e ) ¥ 3t Owr & w9 & WY oA
&7 forvwy fagr war § 7

iy AT 9T v Ak wer
(wme ifaw) oo qwrd wife der
frdv qw-t Rt ar qw # Fiata
wfy fear amar § o wwai # Quam
S0 ff & Iwew Wl gt
k¥ e ¥t famtor T wTe o
fawla & quy fare QO el oo
W char fafod® ot &0 foosi &
fwg ity sy e 1w g
1973-74 % on Qi ¥ § @y O
o7, swrwpre b fedwa &,
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1074~78 # et wewy it fafndy
W) T W WG AT QW wTeee ¥
¥ faefor & ot § | A Whew
¥ vw ot ot ow Aaly wndne ¥ fag
wde wY fer &

@er v P e o ok W ek

4324 W WiwTe W dTer: W7
o e wy Wi W yaT Al e .

(w) wor sy feqx wrE 3fm
Fee i N et FE e oy § &
fanr &2 A vrd o § foradr oredt
ot ww FElEt W wser aw
€ frwan §

(@) afeg, M wEwarwg,
it
() ow w@rwr & fad foa s

& foy oW i ® WRaC ™ ¥ |
wag?

ﬁmmﬂq‘vq‘mﬂﬁom
fagt garT go que Wre fafwfwdl §
e gonrg ooy v § o

() s aft gzam

() Qo wgo e & Fxzadt X
w2 o il wAT 1 ¥ 6wk W W
LU R L

w 1971-72 W 1973-74 ¥
e o ffn

4328, st wrewlt Wik : W veany
wite wew et o T A FAT R

(%) vt ok 1971-72 WR
1973-74 & o fev-fam 3wy &y
weqra o gl fan; Wi

(w) on frafe & forht fadeht
wEr warg wf ?

weav s wer sy % a9 WY

ot wiwre ¥ g sl (o so Wo (o gode ) (%) W ().
wwre) @ (v) o e ook a 19717270 1973-74 ¥ QT
sfne o b ¥ sracay o rE g e i TETT 47 WA TRAtT quy v faaly
wr el et A § ) daeoaTe ¥ gt faRefy ST ot wra g R —
Wit wf & ey qrw g Wl §
™ 197172 1973-74
A W
(grr o Fawiwre) (wgre aw fret
1 2 3 4 s
GHEG $700 7705 — -_
o tw 781 919 1852 3616
wi 24215 17095 — —-—
LiLh ] — -

854 1027
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1 2 3 4 5
garg —_— - 198 431
graTT 700 586 3 5
s 15870 13141 13040 13007
ius 435 278 1837 2961
FeRTE 690 576 -— —
AL — -_— 1292 3229
wifaar 163 112 237 386
L0 790 641 1282 1354
feoft wifar 40599 43089 - -=
Fifar —_— - 15747 18799
mifrz 74 81 —-— _—
wefoar — — 34 35
TR 3200 2892 —_ —
femrrge 44 40 216 263
LG 101 72 420 382
HifaaT ®4 86367 79709 - —
Ho To e 16152 12785 - —
el A1 2037 776 — -

ga 201973 180497 36652 45200

Encroachment of Land by s Lady
Teacher, Delhi Cantonment

4326. SHRI SARJOQ PANDEY:
Will the Minister of DEFENCE
be pleased to state:

(a) the outcome of the action inj-
tiated by the Executive Officer, Delhi
Cantonment for the encroachment of
a publit land by g lady teacher; and

(b) what action has been taken
againgt the illegal possession by the
authority concerned?

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (8HRI J. B.
PATNAIK): (a) The period of notice
of eviction under Section 5(1) of the
Public Premises (Eviction of Unau-
thorised Occupants) Act, 1071 which
was served on the Iady teacher expir-
ed on 5th December, 1974, She has
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however, not removed the encroach-
ment so far.

(b) The Cantonment authorities
propose to remove the encroachment
with police assistance,

Central Ald to West Bengal, Asam,
Meghalaya, Tripura ptc. for speading
on Bangisdesh Reftigees

4328. SHRI SAMAR GUHA: Will
the Minister of SUPPLY AND REHA-
BILITATION be pleased to state:

(a) the break-up of the figures of
amounts of Central grant, ‘aid and in-
ternational aid, collectively or several-
ly to West Bengal, Assam, Meghalaya,
Tripura and any other State for gpend-
ing on Bangladesh refugees during the
days of liberation struggle of Bangla-
desh; and

(b) whether Government have got
reporis of the expenditure of such fin-
ancial aids from these State Govern-
ments ang if so, the facts thercoi?

THE DEPUTY MINISTER IN THE
MINISTRY OF SUPPLY AND REHA-
BILITATION (SHRI G. VENKAT-
SWAMY): (a) The following Cent-
ral grant/aid and internalional aud,
were sanctioned to the State Govern-
ments concerned for expenditure on
Bangladesh refugees:—

— o — — - —— e —

Amount of
Name of State  Amount of aid n kind
Government Central grant provided
n cash out of mnt-
ernational
aid receiv-
¢ | through
UN Focal
Pomt and

bilateral

aid.

Rs. in crores.
West Bengal 110'§7  14°33

Tripura . 20022 2:48
Meghalaya 1400 127
Assam , 714 047
Bihar . o 14 o or

e

iszror 1856
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(b) The State Governments have
not so far furnished complete audited
accounts in respect of Central grants
sanctioned to them in cash. The
matter is being pursued with them
vigorously. The detailed bills already
submitted by the State Governments
are being scrutinised by the respective
Accountants General,

Berviig Conditions of Cinema Empio-
yees in Delhl

4329. SHRI VAYALAR RAVI: Will
the Minister of LABOUR be pleased
to state:

(a) whether the Cinema employees
in Delhi, like booking clerks and gate
keepers with long service, are being
paid less than Rs. 300 and Rs. 200 per
month respectively at present;

(b) whether guch employees are not
given any house rent allowance or
medical allowance or facilities of Con-
tributory Provident Fund;

(¢) whether in view of the high cost
of living, Government propose to take
any steps to amcliorate their condi-
tions, and

(d) whether Government propose to
brmg such employees under the pur-
view of Labour legislation like Mini-
mum Wages Act and Indusirial Dis-
putes Act?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI
BALGOVIND VERMA): (a) and (b).
According to the information obtamn-
ed from the Delhi Admimstration, the
wage rates pf the employees of most
of the Cinema Houses in Delli like
Booking Clerks, Gate Keepers, etc.
are governed by an Award of the In-
dustrial Tribunal, Delhi as modified
from time to time by mutual settle-
ments between the Motion Picture
Exhibitors Association of Delhi and
the Cine Employees Association
The present total emoluments o8
effective from 1lst November, 1974 im
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the case of ths employees of most of
the ‘A’ Class Cinemas are as under;—

Starting Wage Wi of
Category g Wage $I f
who have
put in 10~
I
e,
Rs. Rs,
1. Booking Clerk. , 274/~ 329/-
2. Gate Keeper,  , 264/- 319/
3. Head Operator , 364/- 457/~
4. Assistant Operator
[Electrician. . 309/~ 395/~
5. Peon/Chowkidar/
Bearer |, 244/- 293/-
6. Sweeper/Cleane
Masalchs ﬂ. 234/- 288/-

The wages are inclusive of basic
pay, Dearness Allowance and Addi-
tional Dearness Allowance which is
based on cost of living Index (base

'
-3
]
.
|
&
i
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Written Answers 1852

Correction of Answer to Unstarved
Ques.don No. 5085, dated 28-7-1974
Re. sale of scrap by Rourkela
Steel Plant,

(SHRI SUKHDEV PRASAD): The
following reply hss been given on
28-3-1974 §p Lok Sabha Unstarred
Question No, 5085 by Shri Chintamani
Panigrahi:

“(a) Yes, Sir,

(b) Sale proceeds of steel
scrap and iron scrap inelu.
ding ingot moulds during
1971-72, 1972-78 and 1973-

74, (April — December,
1073) are as follows:—
1973-74

1971~72 1972-73

Rs.s507-8 Rs, 608-7 Re.397
lakhs lakhs : mi?? 3
B

g)m'-

mb“a

1973)

(¢) The information is being
collected and will be laid
on the Table of the

House.”

2. Subsequently, it came to the
notice of the Government that infor.
mation furnished with reference to
part (b) above related to total sales
of Rourkela scrap made both by
HSL, Central Sales Organisation and
by the Rourkels Steel Plan Manage-
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the question and also fo furnish in-
forma jon with regard to the year
1073-74 aa g whole that is for the
gﬂ:d 1-4-1878 to 81-3-1874, as fol-

(a) and (b) Miscellaneous itemsa
of scrap which are rerollable,
industrial or melting scrap
and scrap items in mixed
condition or used/rejected
scrap are sold by €he Rourke-
1a Steel Plant. The Plant also
disposes of used iron and
steel materials,

The sale proceeds for the years 1871
72 to 1073-T4 are as follows:—

Year Rupees in lakh
‘el . . . . 4793
1972-73 ... 441°57
9374 . . . . TS

5. With reference to part (c) of
the question the parties to whom these
gcarp items have been sold dJuring
the above mentioned years are fur-
nished below:—

1971-72

1. Mjs, Laichand Hiralal & Co.
15, Khetwadi Main Road Bombay-4

2. Mjs. Krishna Steel Industries,
Main Road, Rajgangpur.

8. Konark Steel Industries, Main
Road, Rajgangpur.

4. Mis. Rajendra Stee! Re-rolling
Mills, Mansar Road, Gurgaon
(Haryana).

1972-73

1. M|s, 8. P. Dey & Co., Mahatma
Gandhi Read, Calcutta-?

2. Mis, Sesldah Sales Bureau,
3071, Acharya Prafulla Chandra
Road, Caleutta-8,

Mis. Steel & Metal Craft, Nala
Road Rourkela.

4 Mjs, Hindustan lepat  Ltd,
Maharsi Debendra Road, Calcutta-
8.

5. M|s. Somnath Sahu, Rourkels.

6. M{s. Metal Forgings (P) Ltd,
B.I, Mayapuri Area, Behind Rajouri
Garden, New Delhi-27,

9. M|s. Khoobchand Kumar Jai,
Loha Mandi, Agra-2,

8 M|s. Small Re-rolling Mlls
Association of Orissa, Rajgangpur.

9 M|s Kedarmull Sons, Main
Rourkela-1.

10, M|s. S. L. Agarwala & Co.
Rourkela,

11. M|s. Banaras Steel Rolling

Mills, D/10, Small Indusirial Estate,
Varanasi,

12. M|s. Bijay Kumar Basant
kumar, 161]1, M. G Road, Calcutta-
7

18. Mjs, 8ri R. K. Roy, Clo. UP
Iron & Steel Bisra Road, Rourkela.

1973-74,

1. Mjs. 8. P. Dey & Co., Mahatma
Gandhi Road, Calcutta-7.

2, Mjs. Haryana General Tra-
ding Corporation, Seconderabad.

3. M|s. Wali Mchammad, Rurkela.

4. Mjs, Kedarmull Sons, Main
Road, Rourkela,

3. M/s. Jibon Bose, 488-Middle
Road Calcutta-14

6. Mls. Hazarilal Joharmal Jain,
Khandrua.

7. M!s, Banarag Steel Re-rolling
Mills, Main Road, Rajagangpur.

8. M|s. Rijay Kumar Basant Kumar
161]1, M, G. Road, Calcutta-7.

9. M's, Small Rerolling Mills,
Main Road, Rajagangpur (Orissa).
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The reply given to parts (a) and
(b) of the Unstarred Question
No, 5085 on 28th March, 1974 was
based on information furnished by
the Central Sales Organisation of
Hindustan Steel, Calcufta. Since it
was slated by thre Sales Organisation
at that time, that it will take some
time to collect the information re-
garding part (c) of the question, an
assurance had to be given,

2. Subsequently, it came to the
notice of the government that infor-
mation furmshed in reply to part (b)
of the question related to total Sales
of Rourkela Scrap made both by
HSL’s Central Sales Organisation
and by the Rourkela Steel Plant
Management, whereas the question
sought information only respect of
sale of serap made by Rourkela Steel
Plant Management. It was, there-
fore, considered appropriate that the
information in respect of Rocurkela
Bteel Plant alone should be given in
answer to the question. Hence the
amswer to parts (a) and (b) of the
qguestion is being corrected

3. Information regarding part (c¢)
of the question has also since been
received and the opportunity 1s being
availed of to fulfll the assurance with
regard to part (¢) of the question
by furnishing this information

13 hrs.

QUESTION OF PRIVILEGE
AGAINST SHRI L. N. MISHRA

IMPORT LICENCE CASE—contd.

www wiRw A W A
T & AR fear § 39 a9 A g
HTIRT FARRT @I |

ot wrzwt firgr®t wrdedt (vrrferae)
qa fea¥ & a1z o) fam 3 quma faear
1 9 W & Wiy § 1 39 L AANT
quat w3at £
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Case (QOP) 156
Wy WP : A T gAry

oft wew fagrdt ool : 37 A
% fog g wom & fadinifastt sany
3 R weeT § fr suw i ¥ oY Wiy
anr W ogT &1 & wfaw @@ oA
aan

wom ager T fadarfasty
g7 A a2 a12 ¥ d|r ST

st we fagrdy wrwdedy ;¥ A€ @
Ay Fwar ) WY oy 918 § & gAY &
A 1 & At § fx A af mea
e & g1 |

oy wEE  gAT a9 g wud
%) dvfaa <

Nothing new, because that must re~
late to the original motion; nothing
new to be introduced.

SHRI PILOO MODY (Godhra): Is
he to sign an affidavit about what he
has to say?

MR, SPEAKER: Why are you
offering your comments? I do not
want them, Let him speak; there 15
his running commentary, like cricket
commentary throughout the day.

ot wrew fagrdt el cwwd wew
# wqfeam =@y ar) wrody oY wiwg
aragy fam % favg gark faaarfasre
¥ nemal o wed faa ® g ow &
for wafore <at § YRR w| T AR
ot Wy faar § wwk fom ¥ woey
T wart g

X aer # ag ol o) w2v fy
oY werr AT foa % WNAe B &
witw fer & 1 goT T wfwa oy §
frefi i Aen@e B ko &
safwrme 3fer frar A fle sy
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AAwT BYR & TN oY 18 v w7
AW %2 7 {5 17 gera aal
WA & fe amd ¢ 8 feast 1974
T AT 8 HY §FT 41 W@ W AFLY)
LELURAR

“xfy fum ¥ w1 5 w7 wnt 5y
ga% afacrera & aman afy faa
7@ Yfer sAw Al f& smaew
frwr | ¥fga ag o) awar fx
%2 foat ? o1% o fyam AT ga 3
o

Y ARl & AT WAy
At wiwa ;oo fom 5 fadw o3
darT gut

W afex neaw faw  Em
TAR U T A WA

ot e fagr® wwdRt Sy
waaT Y fx 9q whgw @ ¥
frax gear adfy fead sy §
AN BER ¥ ggw TR qar
sva % famt fawd o ol w0y
wniae ¢ fxar oty

o avyw ) ata § v o wmy
AT Ay W AT T W) )
W WA AT A
oI 3 wod wIdW } anaw fzy ay
I® T WY A 99 A ¥ AT A
Wi faar § 1 ofY form Yooy qwA R Ay
wfRaw & g 9T awely @1 ar
a1 oty

39 fer wa ag ATt AT AN |
RaeTyy o afwe o o &
TR ¥ Q% AN WY,

“As far az 1 remeber, I pussed on
the letter to the officer conerned in

the normal course of business, No
order was passed by me."

a7 ¥ wrdw oy fear ¥ Ay
fegwat ®Y o afwa qram fam 3
oF WIE A §% & & 9AW AW
wtat § f e s e &1 & w3
FIQR.

“I have recorded, I remember, a

note alomost three months earlier
i August and that note related to
the examination of the matter in the
Minstry of Law of certamn legal
points, diserimination, ete This was
for contesting 1n a court of law, not
for helping anybody.
FIT 4 WILW T@! AT 7 /1AW 1 q&™HA
¥ ey A1, At & a7 A fafa aamw
1 g Ay WA, W AA GG F
mqidw Ag ar, . (§Zedw) L L,
7 for o8 @ § ™ gm0 Wl g
g1 f& @t fra Ratea gy A oW
W A & fag adw dn FU W 5
W@y ¥ fo o1l |\ T AweaAy
6 A wx aF fomd el 1 7
mia A WY I8 § @ ) wa
R RRIF P sufea
Y ueh 7@ # famr a1 f5 enw ¥
Ay wavey A Y wizw fad | oF wiRw
9% 11 7 AR AT S 127 1.
R wAET A wed A fraaAl & @A
R M7 wrRw Ve el § | W A wnw
A€l Wi fa= s ¥ SEA
# wmr A g ww &% § ey i
TZW OF AEY 4T AT &, 9% QD 1193
a1 WX gAU 9% 12 9C 47| AR
N aa gy fs 1199 o ar sdwm
fear 3= wgr 7t a1 fw .

“.....that should be contested 1n
the court.

12 QR TN WIRW fzat 3w og gy
wat &1 fix fafa sarem €y ca sy oy
o s 3 a) wgot & oM wdw
faer f22 ¥ & qoar wgw g fe
N ¥ ¥ wiw femr oy o fufa
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(4 wew fagrtt wiwrkaf)

Aamwa o 7T ot ot ¥ QAT qrRw
oF oy fel o @k 7 au? A
wyved ¥ feate ooy foraw oy e wsiy
Y gITAA ¥ war w1 Ay fex fafa
Aarew ¥ U4 feg gt andr ) ?
iR fafa aarer €Y g &Y 4 ar
X WX TF 1T 4% a%a & W1 TT
W TR ¥ iR WY @t Y o
% g 990 ¥ |

7 qrig v i g g
Atay ¥ fafe sama o7 5 @
a% Y s oY af oY QY 2g w7 W@
1 ? oft wfea aroam fqm ga® At
EALE SECE FE R T ST
WY 12 9T foa a¥r | @ A Wmeda
8 } g=afua Y &7

¥ A1 Tt arr ¥ ofr wfwe
araam fam X o framt & 7ut7
T}

“I had recorded I remember, a
note almost three months earher
in Avgust....."

feT 0% W AT 7T IR 7 0w
AT WA ¥ W1 A9, | TE TUIT FAT
Frerari § 1 W wiw A 9T T3
afy fear snar wfge | wber awer
Qa g fer Mgt ® aav 1 ot om
A 11-9-74 Y T AT {7 ¥
LCE T SRR LEAE: ]

legal opinion may be taken and the
case contested,..”

ggats wiw ¥ g€ a1 ewer ¥ ?
ae 7¢ § T qgar A oxreE @
vl s ¥ a2 ¥ § wrfafanamg
NATR T T H? T AW F
5o &g o §, o war ¥ ye
ey 0w -

Case (QOP) 160

ot quo QRe el : oY d3w
AR T C

W W W s
fafrezt & =g B 47 wmit og
afy fear | ¥few writ & O g
Rasa

W wEw g e . AdY
awET ¥ ag w § fF {X SnAw
Wiz qrw afy fear § Ofen 4%
Efer st ot fom1 § ? g
friz Y7 weur ?

MR. SPEAKER: The simple thing
18 this,

SHRI SHYAMNANDAN MISHRA
(Begusarai): There is dwstinction
between final order and interim or-
der, The interim order apparently
says....

MR. SPEAKER: He says he never
passed any order,

SHRI VASANT BATHE (Akola):
The mterim order does not say any-
thing The interun order must
say something about licence. It has
nothing to do with the grant of li-
cence; there must be connection with
the grant of licence, Taking legal
opinion has nothing to do with the
grant of licences,

ft wew fagrhwedelt ;oY
T Ty 7 3 wAwdl, 1972 WY
Y oF wrizgx qa fear ar @ oY
afera arae fea % 39 wY welgw
w3 fear | qarw og § ¢ are @
qg WRAT AT §3 qr | gy Sy
AET FT LATAT N FT @ wav |

wrdsrz ¥ ug war v § fy
A 94 gqerew ¥ wwer W oaf—
(weewr) woom  aged,  weanf
ek a1 ot §1 gafeg e
s @ ol § | wnidie @ agwe
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am, § 5 faq on! 3 warew 3
awwt ofeg fen, sad W
¥ oy wfwe wromn fasr ot Al
art ¢ f§ wwer ofow ¥ faar
Y, FEmmng &
w1 ot sfwa aroam fam
23 3 f5 & ¥ v o1 & Ha w9
¥ wme w0 | wa ofr wafeE w7
qa 37 %) fgar, A7 S8 % @M
#x feggme & ddwm WY df, At
I 9§ A 97 dg WAl
A fmar fr ag #w fxzyr gw,
T Fmmnew fwar §, 9% A1 77
yr fr ag ®q smew Fo s
arfge, wa &1 mfen &% & faar
@ og P oag sRW A ST

MR SPEAKER The question was

ihat the Minister passed the order
Did he pasy the order?

Nt wzw fagd aeddt g
qrade &1 oF fg=al @l @Al

S

‘On 23-11-1972 Shri  Tul Mohan
Ram after meeting Shr1 L N
Mishra 1n hi, office told S Shn
K V Nair and § M Pillai that
the Minuster had asked the CCI&E
to examine the position ang put
up the case early Thig represen-
tation was despatched to the
CCIXE on 24-11-1872 from the
personal section of the Mimster
after an acknowledgment of 1ts
receipt was sent to Shri Tul Mo-
han Ram by Shri L N Musra
vide his DO letter No 1438
VIP'MFT72 dated 24-11.1872
After perusing the advice of the
CCILE in his note dated 28-8.72,
the Mimster hag in the meantime
already directed an on the spot
cxamination of the matter at Pon-
dicherry by S{Shri K N R Pillm
and X Raman who were going to
that side on some other official
work The two officers went to
Pondicherry in the 1t week of
Jamuary, 1978."

2054 L8~6,
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1w § 9wz § fe oF feg sz &)
argen w fzar mar o fe 5 valy
& wrawm o @At § o

maA AERA, W AEN W oWy
FI QF aTd W qW FHY <397 1 97
/AT AMFAA § 1 39 X HGHT AT
Wt 79 F7g §, 37 AN feewary
AAY AT AT AL [ 7 oA qudy
it F9i4 & faq w4y F2 @,
fF 5 7t &1 srdw e Ay ar
AR T awAlw B fx s wfew
qgn fqw A1 a1 ammfegar &
A1a 77T A1fzo a1 i€ 5 gva@t w1
A AT g 97 faam o, @r gy
FEx fo afy fzm w | wo3a Y
wrar afay | (emeaw) @7 w1 Y
SR UL AR SRR N
I F1 HUF F7 T E

MR SPEAKER Is it directed by
the Minster or b ythe officez?

SHRI SHYAMNANDAN MISHRA
In whose name 15 the order passed
and who 1ssued the order? The ga-
zette notification 15 made by the offi-
cer Your order; every day come to
ug through the Secretary-General

MR SPEAKER 1 own them

SHRI SHYAMNANDAN MISHRA
Please do not lay down a rule which

will jsubvert the parhamentary de.
mocracy

MR SPEAKER The clarificauon
will come a3 to where does the officer
stand and where does the Mimster
stand

@t e fagt @ o
fegmat &1 84l wgRd ¥ A 38
1 W 3@ &1 gy

“The date of the note 15 admatt-

ed to be 5 2 1973, the date on which
1 ceased to be Minister of Foreign
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[sft wew fagrdt arwaadt]
Trade. Since this note has been

quoted to establish that it is in
confict with my statement before

DECEMBER 13, 1874
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Ty & wlt aghag dfem
ot wikw ¥ 2, walt wgew duw
¥ 43 37 5wt s §, o fw
whet B owgd ¥ 5 oo waf gd

this House on August 28, 1874”
—yes, it is—

t o & vew ¥ gr widw §ar
¥1 ¥ WM | 84T GF TONU Ag
“T would like to submit that any gy

such assumption is unwarranted A
U GBI g T

and baseless.”
ww #T wmER @1 § 7 oun =g Al

’ You must be clear where the Mims-
LG S ter stands and where the officers

stand, whether the orders are of the
officers only, or the Minster's orders,
or they are denied by the Minister

“Even teking the note a; it is,... W

w1 wfeq aramm fwa F1 FEAr
ag & fv o=y ) 48 51 S ® SHRI ATAL BIHARI VAJPAYEE:
feam @ A &y § ? W oag WY Has he demed t? (interruptions)
- He 4 ot h th
forrEmY Wﬂ'f qT T &7 hm} toedeg;s tz}:!e ) ::li:. e courage even
w14 AT 91ge ¢ 7 asdw awad
¥ nat &) fomerdy § a1 oY ?

Hrodtowmde 7 A1 wTH &7 2
¥9 ¥ O0F HweT ¥ ‘TR Wi
wifees” | W X W o WAT

MR SPEAKER: We must be clear
in our nunds

SHRI MADHRU LIMAYE (Banka)*
Have you made up your mind al-
ready?

wEHTE

HRLT § | TA AT ¥ wIAT R
1§ Trra T ¢ | W9 94™ Aa)
ui g adl #1 T8 42T F F-
we® 9 @A & fwe =@y 1 wady
Algaa & w1 wER 3@ W oAk
A

SHRI SHYAMNANDAN MISHRA:
Sir, you had been a Mmnter also

and you know the relationship bet-
ween officials and Mimsters ...

MR. SPEAKER: I am not g Iife«
less person; 1 have been sitting here
and Disteming I can speak

SHRI PILOO MODY: 1 can under-
stand Shri Stephen geiting up, 1 can
understand Shri Sathe getting up or
other members getting up, but not
Your getting up.

ot waw fagrdt st weaw
when, s @y qdt W § o oww

st wew fagrt v
w odwET A gt wwear g, oW
fafadw % & =R wmET WY,
£R TEH 3, o0 U6 1o fAw €
gt &€, W fow wifest &
dre fean &, wW &Y f wanfaw
¥T | w1 gy wiesT ® fawr gy
gu oF Y af T AEm—aE
w (ma o el oy ¥o s &
T AT ¥ & awd § W wifgaT
g A€y Wi srar g °

a® ¥O04 ¥ fagmg W Y
W wg ¥ & wer a1
ey a1 ¥g #T A whww W
fasr woft fadard & wwar wR
Eoongd & e ol ot & oud
wgr fo w0 gedier W oWt
am §, fet =g fo ¥ am &,
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W M fremht w1 Ay oR S
aft T | feerh &7 A Wk
&% o T q, @ B g fm
W YT T foar 91 ) BT B
g7 franft &1 s § ofew tharee
frw, o R (wwww) T
w0 & ey am < & 1 (s
AN qg A § fe 9w faamo ¥
foq ot gwes v @ aw @
fw #) wrem g oar ) oww m
9 fema< %t fawmw &1 wwar
AT, AT Y fww ¥ Fr f& o
faar & 2 & #f sraTd 7@ 4
o o 3% amard @Y, 97w
A fo faamg o= wr &1 fer B
g 2 fe gudgs ™ X S ogw
7 R 3w ¥ fAg } famver #
BT ST wAA § 7 AT gomgm
m“ﬁﬁm‘*ﬂm 1
sfed sroqw fos o gw s @
AR ) i) wfRa aE S wa
AW THE ag W & W ovw ow
@R ogh AT BT R g ¢
h oal das1 ffes agdt avt
&l § (wwwm)  weaw
wrn & ww &) 9N 4w g

MR SPEAKER You ask me to
give a ruling Sometimes, when ] am
m suspense, I have got the nght to

ask the Member to clear a point
EET YIE g 7947 &, wroy vyl
% famwama y g1 @ wré
wmer A &, 39 foar v1am ag ar,
A3 T 4L 97, IAFT &1 FE w0
MY A armag d

Hoy you connect it with Mr Mmhra

what was in the proceedings?
RN urw fogrdawddt § smow
W AT §aF I o WY avdarg) ?
waW W WM R 4§
gy fa wn & s #F arEr 6w
Tk WY witee g wiigg |
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ot wew fagr® oy ;&
AL L AN U |

“gg Wow Tor ¥ fe oo
g T & w ft wfera rovee
far & a¥ afrsqar & 1t
GRATER TR TR HAAT frer agran
& P § 0\ 2@ wsk st
"t ATy fitr & frerr qo afer
aaes fam ¥ am o uw opw

T R R

ot wfwamoaw e o st
¥R AT wm oaE &7

a7 swAqAr g our A ?

weow wgew ® uw & g
¥T I E | UR U§ g aar A
f& g% aT fufrewr At @z *fr
fafsree @ «p1 & & & ®1§ wigw
arH <4 faar ¥

ot wew fagdaddt @z &
B @ T A FT g 91 iR
W ®IT 10 AGE ®I TR 93
Mfsg 77 i a7 9 AR W
()

steam amw faowr 9T £
@t gt acam g5 w1 wdT
a1 WM A AFY F § wJAT 81 8
fa wrdT &= oziw &7

ot wrew fagret wamet s Afag
wat 9aGa #thm Y a e 7@

“Much has been sai4 about Shn
Tulmchan Rams presumed nti-
macy with me I would hke to re-
peat again that the foregomng facts
establish that I had not accepted
repeated representations made by
Shii Tulmohen Ram "

feT v e &1 gaver fumt
AYT w7 § fr oot oF & WY g8
v wg % Ay §1 &% g S
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[#Y wza fagrdt i)

a1 THA A naeaFIioy afufa €1 daw
F1 | 39 437 ¥ qg wai g€ iw faarmn
FT1 afy frg & am oy var w07 Iq
® 4! qaART TH § 43F ¥ FY Al
ggarr wr Farg g fe wfea ararag
fm & foar oY & arw g7 ew@ &7 A7y
@1 19 | wfad arera fa ady Ay
s7fv 31 99 ¥ faqr ¥ At @A
FT A% W@ § wilgs wwenr {17
07 g« &Y F139Y | 7 9@ ALY AT

quaw mgeg  fray a7 wang
f§ 77 &1 vword frar sa faieg
Faem,

ot wew fagrdr ad frar §
wd@fe & ¥8 w@r g & Y afas
arviam fam J &y Y o€ & 71ad Ar
garatzar g casvew afr garqzx g7
Al A1 ATERIT 7 987 WG FIFY
oF 8f7 ¥ &1 907 4) gAAEA IH
At afq A fa 8 faar qu a7
AT 42F § %2 744 ¢ fx whw w1 A1y
faar & atw 97 A, mfar et &
g wIanY ? wrfa gaq ¥ 2y qzear &
Fara @ WYX o127 vfag Aemga W 4
3§ sHAATd o TegwT fwg R

weaw Wgaw O AAIA IR
# wrfqT awear 3eed Q14 ¥ F170
AW AT Fav

sit wew fagrQ a4, 9w
ARFT fﬁr L 1 34T 3 gltﬁ aﬁ?

afery arage frem 8t gara)
{vrwwm ) AT wgAl wE #
f& ot afwn areram fm & rmam
T @er W Awar few, Qe
¥ Avy wAY, @WT ¥ @™ arr
WY ) w1 7 AT e fafery
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T &Y dw Of, 3@ o7 4w WX
qrAY ®7 qUAY £ gAY | g ot wiwa
rcrn fps fafrre g, fadia § o &
a fafadrs # %4y o7 faviw SAdaa ¥
T AT WY AT G DG KIA
ar ga ®Y TT7 a§ayar gnir ) fafadra
F4dY A sow 7t w1 agaa §

T weqm WaEg, wid g €
dmal 3 w3 ! wafed & X AwA
fear § fr wra fafadrsr #3847 €1 ax
hfwn |

wuaw e FRT (R @29 9T
AT # |

I will see to the debate which took
place yesterday and today

gEY ATAT F A4 ¥@ AT &y

% 39 &1 Aeq wrfwn g

st ww fagrd waddt 77 amA
FarrRagFrITUTE?

weaw wgvwm 7 at Ay sifrfeae
EwAarsA AR TR WIR ArAT
AT A W TET )

oft et fagrdt madd W A
3T ARIT ¥

oo wgYeq  AEY, E AT A A )
HTAT | qg a1 WAy qgaqr 9 @ §
WIS aT v & °

oft wew fagr®t st :  wgar
a7 57 ¢ § % a1 ater arvge
faa & fasme fasmifasre & qersa
&t gRT{r gaar 9T w1 faarr w1y

WEqR AEAW qE @A AT IR Y

o wrafapQ waidt oz @
ay qard | AATIT I ATFRFATAIRT
7g gt 5 faf Ax sqdc & wgraar
ww fxar uta | va & fag nears oY
srguzsar Ll | A7 qearw amT Ry
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MR, SPEAKER: I must see every-
thing,

ot wew fagrdt et fo T sm
o 8 fadga wTar wigar § fe s
WY T JIEA § A 4F A G WOAT
fada 7w oF i fag w aF @
arr 4y Y suf ® W wSE A 2@
1

vy wien seer W fefm
#fwg 3od ¢ A1 Az a1 fz 2w

AN (F q®e Ao fam)
woIR WERA, $8% 3R F (% ¥ W94
&g 1T WF ac fuAr WY F1 oA
I fRar &, 7 sy A A1 oAmE
FT 2ATRAT & | agd fza W o1 wew
fagidy A= T A A, 28 AUFA FT qY
37 F1Amy far ar d=1 5§ AAeR
agy zaTA w ¥g A7 W1 A0
7% ad Ged At L AT & A
3 fea wgn a1 fe af T =y § o€
Larads .. ..

e uTAg wre FIg A H’?
ot qmo gae fam FEA ¥ T W

oYty oY F 5@ g % AR ®f
arr &40 § % wy Wl SA & A a3
€ ewm § a1 Wy Avwfe A §) W
w1 w1 feat £R 7 @& g1 21 fT
& forsf® €14 3 ) A wrzw fagr(y ol
oY saTET P w TR frwrer awA €
R am Y, 7 geafa @, A ez A
an atiy ¥ Tt avw A o A}
gy amar w1 ew wrad B,
g ow oY WY daw faw W@ 4
gAme § v fr e srdraddr
Wi vl oY, vafeg ware: 38
wisn wrfgy ar fis 3R foar oV & vy
deftegmqu 1 A wg e

T am § < swdE 7 6 awla
A g AN R A Y R,
(vawamar) ... ...

q WY AT K aTA & W FT
ZAT ATEA, AT AT A A OF AW
saql fs & o fedy foar % 93 &)
fuar & ferg Amt #1 w0 O wfsq
AT & ) 3% T e o o arfaa
Aga 4T f1§ qgew A § A fuan
oY %1 afaess § awa | wafeo § foay
#1 ¥\ fazr &7 & fmq Az g HiFa o7
%1 afar o7 v o A gan ) W
WE A fF em AT AT A F
#4117 § A1 wew fagrdy araqdr oY
HU AGAIAATET AN LR HGA A<
34 o1 A1 %2 fx feaan g ofare

(zzia) |

gafm 371 FIR ST & ATH A
A A AR 2 A froaw
T BET AT AN B Y ..
(vomam) . .....

ot wew fgrd R . 3T R
faat 47 & famrs 7w 3 18 ) ¥77)
7™ 27 £f WKL ¥7A § | §fwa g ua)-
Wgra & WA @R A WA & fam
dm7 g 81X w7 fram ¥ fg Aae
g % faamm ax @I RL. ...
(snwm). .. .

ot g & Qe fm LT AAIRTA
sifefen Y &) || (wwww)....

sy oY A wedr gfer & fg
wfrfees £y afafwiy a1 €. = grsa
% oqY & 1 w1 fw ager famr a1 & T
B9 A 9 %) 4T ALY | AT W oY
wix T gwg A foeet & A @@
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[t q®e g fuw)

B WA Fqoraw At
fem war § o afy orAer W
e wYE Wt A & 1 YT EE wrarx sy
TT § R AYT §WT AT A, qg
W & A W et & 1w
fe wwe ag ama § aY ama) o ot A
at g, Gﬂ'ﬂ’i‘ﬂﬂ*ﬂfﬁﬂﬁtﬁ‘ﬂ
zal § WR § oF am
®ZAT QT g fw v avg & A0 anq
LA 4

Now, I will come to the debate that
d}:: taken place yesterday ang to-

Mr. Speaker, Sir, at the outset, I
would like to take up Shn S. N.
Mishra’s observations made yester-
d.yc

Shri 5. N. Mishra has stated that
he was misheard by the Parliament-
ary reporters on 5th December, 1974,
1 would, however, hke to pomt out
that his entire charge against me
hinged on my note being of 23rd
November, 1972 whch date happens
to be the date on which the forged
memorandum was seen by me in the
dak. Shri S, N. Mishraji in his speech
first mentioned submission of the
forged memorandum on 22nd Nov-
ember, 1872 and then proceeded to
mention recording of my note ag of
23rd November, 1972, and then went
on to mention its despatch along
with the forgeg memorandum to the
C.C.1. on the 24ty November, 1672.

Shri 8. N. Mishraji cannot now ex-
plain away his wrong dating of my
note ag 23rd November, 1972 by say-
ing that he was misreported.

I would like to mention here that
this date becomes gignificant because
Shri 8. N, Mishraji appears to me
to try to build up a case that Tul-
mohan Ramji saw me, gave me the
memorandum and after that, I passed
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the order and that is how the whole
story is being built up...

SHRI SHYAMNANDAN MISHRA:
No, no.

SHRI L., N. MISERA: That jy why
I am explaining the date, Otherwise,
it has no significance. What he had
stated was all right,

Apart from the reporters of the
Parliament, who, Shri 8. N. Mishra
now says, misheard him,6 the Mem-
bers of this august House as also
gentlemen of the Press heard him
and understood him mentioning 23rd
November 1972 in that specific cone
text. Shrj S. N. Mishra's allegation
was widely reported in the national
press which termed Shri S, N, Mish-
ra's observationg ag sensational and
ag having caused a stir.

SHRI FILOO MODY: This is
petty.

SHRI L, N. MISHRA: 1 accept
Shri 8. N. Mishra’'s belated clarifi-
cation, However, I would only say
that with this correction, Shri
S. N. Mishra's allegation regarding
my complicity also falls to pieces,

SOME HON, MEMBERS: How?

SHRI L. N. MISHRA: Mr, Speaker,
Sir, would you kindly permit me to
request Shri §. N. Msshra to make
one more correction? When I engur-
ed, Shri S. N. Mishraji gaid that
12N, that is, Note 12|N iz mentioned
in the charge-sheet, This iz not the
position, It is not in the charge-sheet

+ v« (Interruptions)

SHRI SHYAMNANDAN MISHRA:
I have not said that, I will come to-
morrow,

SHRI L. N, MISHRA: ghri Atal
Bihari Vajpayeeji in a letter hag de-
sired me to clarify my note dated
23rg August, 1072 d TH-EX0e
mination of the matter with speed
ang submission of the fle to me by
the 30th,

PN
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Bir, my note of 23rd August, as
&ls0 the notings on pages 11 and 12,
now popularly known as 1IN and
12|N of the file to which Shri Vaj-
payee hus referred, relate, to my de-
cision fo contest the case in a Court
of law and obtaining the opinion of
the Ministry of Law.,.

SHRI ATAL BIHARI VAJPAYEE:
At the same time?

SHRI L. N. MISHRA: ...on the
legal aspects including discimination.
My note of 23rd August, 1872 called
for a speedy action only in the direc-
tion of contesting the case in a court
0f law and, not for speedy issue of
the licences @y alleged... (Interrup-
tionsg)

SHRI MADHU LIMAYE: Xou got
the cases withdrawn. Don’t tell u
lie. ...(Interruptions) I have prov-
ed it to the hilt, You got the cases
withdrawn. ... (Interruptions)

MR. SPEAKER: Order, please.

SHRI JYOTIRMOY BOSU (Da-
mond Harbour): The order was given
on the previous day ... (Interrup-
tions) 1 have come to know. ...
{Interruptions)

SHRI MADHU LIMAYE: There 1s
evidence of that in the charge-shect.

SHRI L. N. MISHRA: 23rd Augusi
13 the date when this memorandum
question wag not brought. It was
brought in November end, three
monihg later. My notings have noth-
ing to do with the memorandum and
this is August and that is for contest-
ing the case in the court of law. I
will come to the High Court judg-
ment also to which Shri 8. N, Mishra
hag referred yesterday.

Bir, now I will {ake up the allega-
tion made by Shri Madhu Limayej
and Shri 8. N. Mishraji that the
pending writ petitions were With-
drawn from the cowrt on a compro-
mise basis,

Sir, as far as I remember, I issued
no orders an gave no consent at
any gtage for setthng the case on a
compromise basis either within or
outtide the Court, (Interruptions)
After this allegation was made yes-
terday I have tried to ascertain the
position, My information is that no
offer at any stage for the compromise
was made by the Mimnistry of Foreign
Trade in respect of these writ peti-
tions I have ascertained and on that
basis I am speaking, I take full res-
ponsibility for that,

Mr, Speaker, Sir, my complcity in
the matter was again alleged. I deny
this allegation with all the emphasis
at my command. The charge.sheet
mentiong as to who entereq wmnto a
criminal conspiracy during the period
March, 1871 to July 1974 for com-
mitting certain offences. My conduct
end actiong during the pendency of
the conspiracy has been totally
opposed to the objectives set for by
the alleged conspirators. Shri Tul-
mohan Ram had made at least two
representations to me during the
pendency of the conspiracy. These
representations were rejected under
my instructions,

1 totally refute all allegations made
regarding my complicity or any per-
sonal or special interest in the mat-
ter as alleged. Now I hope the re-
levant papers would be seen by some
of my friends in the Opposition in
response to Government's offer May
I request them to have a little pa-
tience and not to take recourse 1o
prejudiced surmises,

My colleague the Commerce Minister

has already made a statement in this
august House on 9.9.1874 explainng
the circumstances in which the deci-
sion to issue these licences wag taken
long after I left the Minustry of Fore-
ign Trade (Interruptions).

To sum up, Sir, the' issue under
discussion has been the breach of pri-
vilege of the House arising out of my
statement in Lok Sabha on 28th
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August, 1974. My statement was
made specifically to refute two alle-
gations and 1 had said (1) that the
licences in question were not jssued
during my period in the Foreign
Trade Ministry nor had I passed order
to this effect and (2) that I had noth-

ing to do with the forging of the .

Memorandum, 1 stand by that state-
ment,

Both these points gtand fully vin-
dicated, I submut, Sir, 1 cannot
therefore be responsible for misleding
the House in any manner whatsoever.

I have always held this House in
the highest esteem. Nothing can be
remote from my mind than mslead-
ing the House on any issue. I repeat,
Sir, that what I tolg the House on
28th August, 1974 in the form of per-
sonal explanation is factually correct
and 1s 1n no way in conflict with the
contents of the charge-sheet a3 allow-
ed.

MR. SPEAKER: What 15 the posi-
tion about the officers noting as 1if
they are directions from the Mims-
ter,

SHRI L. N. MISHRA: So far as
11N and 12|N are concerned I have
mentioned that they have been done
under my direction but to contest in
the court of law and to obtain legal
opinion. These two notes were
written under my direction by the
Special Assistant or perhaps some
other officer—] do not remember his
name—to contesting in the court of
law. (Interruptions)

One thing, Sir, about the issug of
licences, 1 have nothing to do as 1
left the Minstry.

oft wrwt gl arodat @ 5 vy
w1 W7z few wwa oy mar-9 & qu-~
wifod ? ax wrorfiz o wmr )
SHRI L. N. MISHRA: So far as

noting is concerned, 1 cannot run
away frogg the responsibility, I have
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saild 11|N and 12|N notes have been
written by me. As regards 5th it
has been specifically andwered .in
my earlier statement. (Interrup-
tions)

1 want to be heard. There has been
three to four days debate. Can't 1
get five minutes of thig House? I am
a Member of this House for the last
20 years. ] have a right to be heard
and I want justice from this House.

As stated, Sir on 28th two things
were saxd: No, (1) That [ issued the
licences; and (2) I forged the me-
morandum, I did not issue the licen-
ces and did not pass the order. Prof.
Chattopadhyaya has accepted that he
has 1ssued the licences and not me.
As regards forging the memorandum
it iz clear in the charge-sheet that
Shr; Tulmohan Ram and Yogendra
Jha forged false signatures. There.
fore, these two things are clear. I
«m nut responsibie.

About official noling, that 15, 1I'N
and 12/N they are under my direction,
tInteriuptions)

If you want to know more aboyt
5th, I wili suy I ceased to be a Mi-
nister. On the 5th mornming 1 became
Railway Minister. Therefore, what-
ever happens after 1 left the Minis-
try 1 cannot be held responsible,

MR. SPEAKER: We had enough of
it—not once but twice. 1 am not
allowing any point of order. No more
statement.

it wee fagr®t arodd - wezer o,
g1 suazqr | 9w )y 9 famme, WY
oE & W go vt 5 famm & o @
ag $O W17 FET 47 AR WA §Y Wi
g WL ... (WAYW)

qww W W § A ey 6
wyreqT 1 WA 74 |

oft srw fagrdy wredvadt : o
w7 ¥ 97w @ §, wrere afordy
sTRE)
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e Ag: W & AR W
7O 7

Whatever it be, 1t 18 closed.

SHRI SHYAMNANDAN MISHRA
Kindly Lear me Your office 15 -
volved (Interruptions)

MP SFEAKER From Shri Shyam-
nandan Mwhra Shri L N Mishra
himself required a clanfication

(Interruptions)

MR SPEAKER Order please The
matter 15 now closed Not only once
or twite but thrice poinis of order
were raised and .o I am sorry 1
have closed 1t

(Interruptions)

MR SPEAKER Order please Ail
ot you kindly st down I have heard
~—not once but twice or thrice The
matter 1» now closed Kindly lsten
to me You know what 15 the posi-
tion Why do you get up?

So far chances wei¢ given—not
onte or twice but thrice  There
+hould be an end to it Now Shn
Shyamnandan Mishra has conveyed
to me No more pomnts of grder
They were alrcady allowed Now,
Shr: Mishra wants to ask something
about the proceedings He can just
confine himself about the proceedings
He can ask questions about thet
But, no pomnts of order please It
15 now closed

SHRI JYOTIRMOY BOSU sSir 1
rise on a matter of protedure

MR SPEAKER This 15 too much
He wants to ask questions about the
proceedings which the Secretary-Ge-
neral has conveyed He 15 only con-
fining himself to the proceedings
Let him ask questions about the
tape,

SHRI SHYAMNANDAN MISHRA
Sir, the hon Minister has sad—he
had repeeted it--and he had emrher

also mentioned m his statement abcut
my reference to his note (Interrup-
tions)

SHRI K P UNNIKRSHNAN
(Badagara) 1If he 15 allowed, then I
must also be permutted

MR SPEAKER I have allowed him
to ask questions about the proceedings
in the tape, the Secretary-General
conveys that he wants to ask ques-
tions about that

SHRI C M STEPHEN (Muvathu-

puzha) Let him confine himself to
the proceedings only

(Interruptions)

MR SPEAKER May 1 reguest
you that we hear him so that he will

conciude jn two munutes Kindly do
nut interrapt him

SHRI sHYAMNANDAN MISHRA
Sir the hon Minist¢r has put t 1r
my mouth that [ had wa:d on an ear-
lier date that the minute, which he
hag recorded on a relevant file re-
lated to0 23rd November 1872 I had
according to him mentioned the date
23 11-72 and not 23 8 72 That 1s
the mam pont (Interruptions)
Why don't you hear me coolly” Sir,
I had submitteq vesterday that th.s
confusion might have occurred in the
mind of the reporter

SHRIL N MISHRA What about
Press?

SHRI SHYAMNANDAN MISHRA
I am coming to that Becawse 231d
November happens to be the day on
which hon Member Shr1 Tulmohan
Ram was closetted with the hon
Minister of Commerce (Interrup-
twons)

SHRIC M STEPHEN Sir on &
point of order We want to under-
stand you conectly

MR SPEAKER I am not sllowmg
any pomnt of order 1 will just hear
him XNo peints of order, Let me
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[Mr. Speaker]
make it clear. I am not going to allow
any points of order. If Mr. Mishra
wantz to make any statement about
the proceedings, that will be done.
No points of order. I am not allow-

ng.

SHRI SHYAMNANDAN MISHRA:
I really do not know why these peo-
ple take objection to this when 1t is
mentioned in the charge-sheet, that
#n meeting the Minister on 23.11.72,
he said that it had been despatched
to CCIE--what it did say? To examine
and put up the matter early. I was
submitting that there might be &
confusion in the minds of the reporter
‘that 23rd was also the date to which
1 was referring, but that date happen-
«d to be in the month of August. So,
there might be a slight confusion 1n
the minds of the reporter, and accord-
ing. .. (Interruptions)

MR. SPEAKER: I am not aliow-
ing any points of order, Please sit
down.

SHRI SHYAMNANDAN MISHRA-
Sir, can they behave like schoolboys?
Certalsly, we are in our own rights.
I am being interrupted so many times
You do not take objection to these
people behaving like this?

MR. SPEAKER: I have not allow-
ed them.

SHRI SHYAMNANDAN MISHRA-
Sir, then there had been # mixing
of the para. But even so, I gub-
mitted to you yesterday that I had
heard the tapes and the tape docs in-
clude a sentence which had been left
out in the reporting that this was
on 23,8.72.

Now I would agk you to have the
tape pleyed here,

DECEMBER 12, 1974
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SHRI MADHU LIMAYE: Have
You heard the tapet °

SHRI SHYAMNANDAN MISHRA:
Yes, 1 have,

SHRI MADHU LIMAYE: Thig is a
very serious matter, ., {Interrup-
tions) .

SHRI SHYAMNANDAN MISHRA:
You kindly ask your Additional Se-
cretary, With his kindness, it was
possible for me to hear the tape.
The tape does include this sentence
that this was on 23-8-72,

Secondly. I had also made a sub-
mission to you that twice in the same
speech of mine the date 23-8-72 oc-
curred. I had mentioned that the
hon. Minister had recorded his note
Which was right in keeping with the
note that wag recorded on 5 February
1973. There wag only a change of a
word here ang a word there. Other-
wise, the two notes were almost iden-
tical

Let me say very clearly that your
reporter also has not done me in-
Justice to the extent because even
on that date he did mention 23.8-72
two times. And the hon., Minister
should have read the entire speech
of mine and then he would have come
to a dufferent conclusion, But if he
did not persuade himself to do that,
he should have hearg me carefully
yesterday when I said that the tape
does include that sentence then and
there,

MR. SPEAKER: You mentioned it
very clearly,

SHRI SHYAMNANDAN MISHRA:
I made a mention of it yesterday,
and even then confusion is sought to
be created,

SHRI L. N. MISHRA: No, No
(Interruptions) .

SHRI SHYAMNANDAN MISHRA:
He hag done a further misrepresen-
tatlon (Interruptions).



181 Import Licence AGRAHAYANA 21, 1896 (SAKA)

Case (QOP)

MR. SPBAKER: It iz all closed
now,

oty forrd : AT sqaT w7 A
t & wr(fedem WAt § )

e agey o YL

SHRI MADHU LIMAYE: Under
what rule are you preventing me?

MR, SPEAKER: This is not a
continuing process, This is the thurd
or fourth time you are getting up.
No points of order. I have heard
enough.

ot wrw fagrd IR : W 7
AILATT T GFT AT G AT TEY B
AT ATAT T X9 AT W I3 A
)

SHRI MADHU LIMAYE: Why no
point of order? Under what rule are
you preventing me?

MR SPEAKER: I gave enough
«chances to all. This 13 a never-end.
ing debate.

%S AT AT TR TR WL

MR. SPEAKER., No; no more
pointg of order,

SHRI MADHU LIMAYE: You are
violating the procedure. I am on g
point of order.

SHRI PILOO MODY' There is
nothing in the rules under which you
can prevent it.

SHRI MADHU LIMAYE: You are
violating the procedure. ]

“MR. SPERAKER: This is only to
waste the time of the House, I think
the points of order are just obstruc-
tions, Once, twice, thrice, four times
they are coming up. At this rate,
thig will make it endless debate, I am
not going to allow it,
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SHRI PILOO MODY: You can
change the procedure. But there is
nothung in the rules to support you.

MR, SPEAKER: I am not allowing
any more points of order,

oft e forsrd : waT  #Y Frdy
Taawt & gepaTT S9AY q0fEy 1 3Ty A
are famsy #Y qred §, fraet ®) 7@lw
&qTqT A

SOME HON. MEMBERS: No, no.

MR. SPEAKER: No more points
of order. (Interruptions)

SHRI SHYAMNANDAN MISHRA:
Is it proper for the Minster to refer
to the press report and compare it
with the record here when I made
a clear statement yesterday that the
tape does include it? The hon. Mi-
nister referred to the press having
heard it. Is it proper for him to do
so after 1 made a clear statement
saying that the tape does include it?
The main thing is whether he denes
having recordeq that minute on that
date. What does he say about it? Let
him say. Does he deny having record-
ed it on that day? (Interruptions).

MR. SPEAKER: Shri Pranab Ku-
mar Mukher)ee,

12.58 hrs
PAPERS LAID ON THE TABLE

PArTS X Anp XI or Reeorr o Comp-

TROLLECR AND AUDITOR (GENERAL OF

INpIA FOR  1870-71-—UN1ON GOVERN-
MENT (COMMERCIAL)

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI PRANAB KUMAR MUKHER-
JEE): I beg 1o lay on the Table a
copy of the following parts (Hindi
version) of the Report of the Com-

| « ptroller and Auditor General of India
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for the year 1970-71—Union Govern-
ment (Commercial), under article
151(1) of the Constitution:—

Part X—Appraisal ot the work-
ing of the Indian Drugs and Phar-
maceuticals Limited.

Part XI—Appraisal of the work-
ing of the Hindustan Antib.otics
Limited. [Placed n Ltbrary. See
No. LT-8782|74)

Coar MiNEs (FouRTH AMNDT) RE-

GULATIONS, 1974, EmpLovEES' P.k.

(911  AmMNDI.) ScHEME, 1974 AND

ANNUAL RePORT oF EMPLOYEES' P.F.

AND FaMiILy PENSION SCHEMES  FOR
1872-73

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHR1
BALGOVIND VERMA): I beg to lay
on the Table—

1. (1) A copy of the Coal Mines
(Fourth Amendment) Regulations,
1974 (Hind: and Englhish versions)
published in  Not:fication No,
G.S.R. 1197 in Gazette of India
dated the 9th November, 1974, un-
der sub-section (7) of section 59
of the Mineg Act, 1852,

(1i) A statement (Hind: and Eng-
lish versions) showing reasons for
delay in laying the above Notifi-
cation ., [Placed in Labrary. See
No LT-8733174],

2 A copy of the Employees” Pro-
vident Funds (Ninth Amendment)
Scheme, 1974 (Hwindi and English
versions) published in Notification
No. GSR 1255 in Gazette of India
dateg the 23rd November, 1974, un-
der sub.gection (2) of section 7 of
the Employees’ Provident Funds
and Family Pension Fund Act,
19852,

3. A copy of the Annual Report
(Hindi and English versions) on
the wurking of the Employees® Pro-

DECEMBER 12, 1974
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vident Fund and Femily Penmolx
Schemes for the year 1872-T3.
Placed in Library. See No. LT-
734|74].

SHRI MADHU LIMAYE (Banka):
On a point of order,

MR, SPEAKER: No more points of
order, That 15 closed.

ot o fagrt avoedat : (vnfeae):
WETE REET, WY A wEAk) & Afen ¥
art ¥ ) Afea aroew (79 7 7ae

9 91 i
13 hrs.

MR SPEAKER Whautever he sad.
he said

(Interruptions)

o wew fagrdt wnda : afE a1
F QI A9TH ATCA AL HAT |

MR SPEAKER: Whatever 1t is, 1t
15 closed after the Mimster's state-
ment,

o wew fagrdt wrodd} : A7 W
&1 G [ATE FTTZ RN

ity fowd : 77 swedieTer W7
el

MR. SPEAKER: No more points of
order. We proceeded to item No. 5.

SHR1 ATAL BIHAR! VAJPAYEE:
Will you allow the Minister to mis«
lead the Chair?

(Interruptions)

MR. SPEAKER: No, please. BSe-
cretary-General,
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MESSAGES FROM RAJYA SABHA

SECRETARY-GENERAL: Sir, 1
have to report the following messages
received from the Secretary-General
of Rayya Sabha —

(i) ‘1 am directed to inform the
Lok Sabha that the Rajya Sabha, at
its sitting held on Tuesday, the 10th
December, 1874 adopted the follow-
ing motion 1n regard to the Fore gn
Contribution {Regulation) B,
1978 —

“That this house do recommend
to Lok Sabha that Lok Sabha do
appoint a member of Lok Sabha
to the Jommt Committee of the
Houses on the Foreign Contribu-
tion (Regulation) Bill, 1873, 1n the
vacancy taused by the resignation
of Sardar Buta Singh fiom the
membership of the said Joint
Committee and communicate to
this Hous¢ the name of the mem-
ber <o appointed by Lok Sabha to
the Joint Committee ™

2 | am to request that the con-
currence of the Lok Sabha in the sumd
motion and also the name of the
member of the Lok Sabha appointed
to the Joint Committers may be com-
mumecated to this House’

() ‘I um directed to inform the
Lok Sabha that the Rajya Sabha, at
ils sitting held on Wednesday, the
1ith December 1974, adopted the
following motion 1n regard to the
presentation of the Report of the
Joint Commuttee of ihe Houses cn
the Foreign Contribution (Regula-
tion) Bill, 1973 —

“That the time appmnted for
the presentation of the Report of
the Joint Commuttee of the
Houses on the Foreign Contribu-
tion (Regulation) Bill, 1973, be
further extended up to the last
day of the Ninety-thurd (Mon-
soon) Session of the Rajya
aam "y

(iil) ‘I am directed 1o inform the
Lok Sabha that the Rajya Sabha
at its sitting held on Wednesday,

the 1lth December, 1974, adopted
the following motion in regard to
the Joint Commuttee on the Code
of Civil Procedure (Amendment)
Bill, 1974 —
“That this House concurs m the
recommendation ot the Lok Sabha
that the Rajya Sabha do appont
a member of the Rajya Sabha to
the Joint Committec of the Houses
on the Code of Civil Procedure
(Amendment) Bill, 1974. in the
vacanty caused by the resignation
of Shr1 Bipinpal Das and resolves
that Shr1 Mohammad Usman Arf
be appointed to the said Joint
Committee to fill the vacancy ".'
(1v} ' am directed to inform the
Lok Sabha that the Rajya Sabha at
ity sitting held on Wednesday, the
11th December, 1974, adopted the
following motion 1n regard to the
presentation of the Report of the
Joint Committee of the Houses on
the Plantations Labour (Amend-
ment)y Bill, 1978 —

“That the tyme appointed for
the presentation of the Report of
the Joint Committee of the
Houses on the Plantations Labour
(Amendment) Bull, 1873, be fur-
ther extended upto the first day
of the last week of the Ninety-
first session of the Rajya Sabha"’

wraq femd. Hwrg wefawd

f@RTE arr uTIZ F7AT Z | G2 WTR

ST I5°AT 77 ATER ¥ glawT §

(Shrt Madhu Limave then left the
House (Interruptions)

AN HON MEMBER Prvilege
motion

MR SPEAKER Not today No more
points of order This debate 15 closed
now We take up call attention motion

(Interruptions)

MR SPEAKER We adjourn now
for Lunch to reassemble at two
13.01 hrs

The Lok Sabha adjourned for Lunch
till Fourteen of the Clock
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The Lok Sabha re-assembled after
Lunch at four minutes past Fourteen
of the Clock

[Mr. DEPUTY-SPEAKER in the Chair].

st vy fem (30%T) @ wemw
agrea, wgrasy & wwren faw & gradh
arr ¥ @ qgAg gl wr g o
wre fearaan . (sreEm) ...

o A e AI9F w5,
ghoor ma wfeg |

st wy fened : 7® A w9 oY wd
giMtommg iswamg’? fa
& oz® § w1 i Aagg 2 wlwan @
WIS H) BE (ZaT 4T 1 7 797 ATEET |
7 #1 FYL 74 41 [F OF A0 fzey
qfrare & o safer I %Y agq &
wrg A (e T I F ARA X
WTE 39 ¥ 918 T 48 T4 FE & {7y
fe wrg A6 g7 ¥ WET £ AP,
faarg w3 fifag

WEqE AFET, AN AL ¢ SHIA-
TH ¥ 99 F1ETF A1 F qrg g9 A7
FT FIAALIT GAT AT A1 T & F7T
¥ 37 A &7 rdy H1eare, 39 A A9
s &Y w€ | g7 F A &7 A myraw w7
g7 fx TqTdar o qg AA o & 7§
ey femmdy | afsw sy a% wi€
waaen )y wiar | yEiEg 3 faag
1447 § WTOH ATHT AAT wgEq 7 v
ag U T3 Qe zdars vz & fx fow
¥ art ¥ QAW T OF o0 A ;A€
Gy arfeq sz gafog & aew &
TWIq TF I F1 ISTAT A § |

SHRI VASANT SATHE (Akola):
This is from my constituency So, I
would like to support Shri Madhu
Limaye in demanding a thorough en-
quiry and a full statement on the facts
of this serious maiter,
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SHRI SAMAR GUHA (Contai):
I want to make a submission to you.
Today a report has appeared in the,
press that one Anand Margi has burnt .
himself. Yesterday he gave a notice
to the Government that he will com-
mit self-immolation if a pealr-studded
ring of the Guru which had been
taken by the police is not returned.
Today it has appeared in the press
that he has committed self-immolation
inside the Jail. This is really a horn-
ble thing It has taken place inside the
jail after he has given proper nolice.

MR. DEPUTY-SPEAKER: Should
it not be raised in the Bihar Assem-
bly?

SHR1 SAMAR GUHA: This 15 not
a political matter, . .(Interruptions)
The international press will take
advantage of it and it will give a bad
impression about the country What 1s
the actual position, what actually
happened, why that man was not pro-
tected, whv he was not arrested before
he crommitted seclf-immolation, all
these things should bc mentioned in
the statement on behalf of the Gov-
ernment.

SHR1 JYOTIRMOY BOSU
(Diamond Harbour)- 1t 18 now gomng
to be 13 months since I produced
photostat copies of documents against
Shri D P Dhar on the floor of the
House and the matter was left in the
hands of the hon Speaker I have
given all the documents that were
required, including the original docu-
ment that was summoned from the
Postal Department Everything has
been compared and they tallied to the
last full stop My submission before
the House is that the matter be now
brought before the House from the
Chair so that the truth is established
and guitable action taken.

SHRI 8§ M. BANERJEE (Kanpur):
In Kanpur there ig & unit of the
Hindustan Aeronautics Limited where
we are manufacturing Avro 748
planes. But, unfortunately, because of
certain technical defects which could
not be rectified, the production hss



--"i’b Messies AGRAHAYANA 21, 188 (SAKA) - Siuation in Cashew 190,
' from

RS

. -mealmnltto.altoy. Itiaiearul

that 4,000 - employees working in
" H.AL, Kenpur might lose their jobs
or they may be transferred.

. 8ir, the then Minister of Defence
Production, Shri Vidya Charan Shukla
. had essured that nobody would be
retrenched. 1 have seen a press news
that the Minister has also made a
statement in the other House. Since
this matter relates to the future of
4,000 employees &nd their family mem-
bers in Kanpur, it is necessary that
the Minister of Defence Production
makes a statement allaying the fears
in the minds of 4,000 employees. May
I request Shri K. Raghu Ramaih who
was also once the Minister of Defence
Production to convey it to Shri Mirdha
or Shri Swaran Singh to make a state-
ment at the earliest opportunity?
st wimax fam (TAETETE)
Iureaw wgrey, fagd 2 godi & N4
T fadzy sT v g I o= ang 7
Faer 3IUT AIW N, 7 AT AIW
EATHATR, WGAF, M@, TR, 99
g WIT 99 ¥ ArEv ofY, 5 A Mwv
s w7 gt g5 fosry q=qidi
HaF wag FEn A gaaew 8, 97 90g
7T § 1 AEAF gArafEd £y & o
U AT TF WAT—AW & wiggd
¥aAT way O iR gfem 1 awy
Y 1 39 ¥ a3 gfew g v
Tzt §8 T 91 | 37 wiwwlar &
st i gw &F0 B 7 (5 §o @ @
&, e ww wgr ar ) foww weqm &
wfagwrdt &1 797 3w @ § 7 w3y
g Am ¥ et Aol ¥
arqe afcqds ® swe v § o
qg W YT w7 ATHAT AET L, AW H
FATR JATAFE ot vy ey & oY g
gatafeet § 1 & € W< |iv wT g
§ fos e woft agt o7 we—vw W
A forar syreqr & g afgyds &0 ai
war ttr g, s ov oy €, wifs

Mﬂ*aﬁ 12~—13wﬁ:

Industry (CA)
frerr fa¥ @ F—qmm= fam,
wfemmw ww, wfe, 9 gw «wif &

. wTdwat & | 7g grow w4 G @ @y

7 f e a Az wT T g, &
ma ﬁmrfmmﬁmmn
awaey 3

14.13 brs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

SITUATION CREATED IN CASHEW INDUSTRY.
FoLLOWING KErALA HicE CoOURT
JUDCEMENT

SHRI C.M. STEPHEN (Muvatu-
puzha): Sir, I call the attention of the
Minister of Commerce to the following
matter of urgent public importance
and I request that he may meke a
statement thereon:-——

Situation created on the cashew
industry as a result of judgment of
Kerala High Court on 3rd Decem-
ber, 1974 annulling Public Notice
which regulates distribution of im-
ported raw cashewnuts.

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH):
Mr. Speaker, Sir, the raw cashew nuts
required for processing leading to ex-
port of cashew kernels are largely
supplied by imports, The import of
rew cashew nuts was canalised
through Cashew Corporation of India
from 1-8-1970. The policy governing
the distribution of imported raw
cashew nuts has been laid down in
the Public Notice No. 183|73-ITC|PN]
29, dated 3rd November, 1873.

Briefly speaking under this Public
Notice, the Cashew. Corporation of
India is the distributing agency to the .
eligible actual users. The actual users-.
are those processers who had partici-
pated in the. import and export trad- .

. ing of cashew nuts and . operaled

cashew processing factories in any of’
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‘{Shri Vishwanath Pratap Singh]

the calendar years 1968, 1868 and upto
31st August, 1970. The allocation of

imported nuts is on the following con-

siderations—

{a) Allocations are made only to
factories which have filed a declara-
tion as actual users in the prescribed
proforma with the Cashew Corpora-
tion of India and are accepted hy
Cashew Corporation of India after the
date of canalisation.

(b) Any factory closed down for a
continuous period of two years or
more afier 1st September, 1970 is not
eligible for allotment.

{c} Any factory which does not
conform to provisions of law relating
to safety, conditions of service or
fixation and payment of wages to the
workmen 18 also not eligible

{d} The actual guantum of alloca-
tion to each factory is determined by
Cashew Corporation of India on the
basis of labour strength ascertained
from the muster rolls maintained by
the factory and verified by the Cor-
poration

{e) The raw cashew nuts allotted
must be processed in the factory to
which the allotment has been made
and transfer to other factories is not
permitted

Another important condition is that
cashew kernels equivalent of 120 per
cent in terms of yield of raw nuts
allotted must be exported and proof
of this furnished to the Corporation.
This condition is to make the proces-
sing units use a minimum amount of
indigenous nuts.

A number of writs challenging the
aforesaid public notice were filed in
the Kerala High Court and were de-
fended by the Government of India
and the Cashew Corporation of India.
We have been informed by the Ca-
shew Corporation of India and their
Counsel in Cochin that the Kerala
High Court on 3rd December, 1974 has
pronounted the judgement on the
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geveral writs. It is reported that the
Kerala High Court has held this pub-
lic notice ultra vires and has directed
the Cashew Corporation of India to
make an ad-hoe allotment of 250 tons
of imported cashew nuts to each of
the petitioners. We have sought a
copy of the judgement which has not
heen received yet. While it would be
necessary to see the judgement of the
Kerala High Court and to examine
its findings, yet from the information
that we have uptil now we may have
to fle an appeal against this judge-
ment and seek a stay order. The
Cashew Corporation of India has
however, already issued instructions
to its Counsel 1o approach the Division
Bench of the Kerala High Court to
obtain a sthy of the operation of the
oider.

SHRI C M STEPHEN: A very,
very extraordinary situation has aris-
en. Thiz is a matter which concerns a
very large number of workers in
Kerala Ever since canalisation, the
position has been like this. The im-
purt figures are: 1970-71 64,000 ton-
nes; 1971-72 1,57,000 tonnes; 1972-73,
two lakh tonnes; 1973-74, 1,57,000 ton-
nes The export figures also have
been going up- it was Rs, 52 crores in
1970-71. Rs 62 crores in 1871-72; Rs.
69 crores in 1972-73; Rs. 75 crores in
1973-74: and the figure in 1974-75 is
expected to be Rs 111 crores. Therefore
here is a real gold mine as far as our
country is concerned. Sp far as pro-
cessing is concernad, ahout 60 per cent
is done from raw imported raw nuta
end the rest from our country. These
raw nuts are being Imported here
only for one reason; unlike in Africa,
trained workers are available here.
Nuw, the position is that as against
1,57,000 tonnes, the total labour
sirength of the approved factories as
on date is about 137,000 of which
1,07,000 are in Korala and 25300 and
odd are from Tamil Nadu. The prob-
lem here is that the total available
quantity of nuts, both imported nuts
and the locally available nuts, is not
enough to provide work to all the
~iorkers throughout the year. It ia
estimated that three tonnes of raw
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nuts are necessary if one worker must
have work for the full year. Calculat-
ed on that basis, we find that the
workers cannot have work throughout
the year. Evep if the supply is res-
tricted to the labour strength of ap-
proved factories, the workers will
have work only for a maximum period
of eight months in a year. That ia the
position.

Now, this has got to be improved.
1t is in order to safeguard these rights
of the workers that canalising was
resorted to and progressively steps
were being taken whereby now there
1s a procedure we are in a position to
guarantee the wages of the workers
and the workers have started getting
wages regularly. There is a public
sector industry which has 34 factories
cmploying about 37,000 workers and
*which has now assumed a command-
ing position. The whole question 18
that this public notice has now been
struck down This is a major event
that has taken place. The result will
be total anarchy in the cashew indus-
try. Factories which are genuine are
coming to a close, Those factories
which were not facing any risk and

* which have not been taken over, have
also been remaining completely closed
now. After this judgment, these peo-
ple will go on with their demand for
i share of the raw nuts which means
that to that extent, articles supplied
to the approved, and regular fac-
tories will be reduced. That means
that in place of even 7 to 8 months'
work the workerg are getting, that
will progressively come down tp 1
month or 2 months’ work. That will
be the position. The result will be
that the workers will loge interest and
this important and major foreign-ex-
change earning gource will gradually
dry up. Along with the developments
that are taking place in Africa we are
facing & situation of national propor-
"tions and nationa] importance. Here
is an industry, small-scale in nature,
labour-intensive and catering to
137,000 workers and earning for you
valuable foreign exchange of ahout
Rs. 100 crores per amnum, which is
roing to be hit.

2054 L8--7

The purpose of my calling attention
to the Minister iz to make the Minister
to comprehend, visualise and under-
stand the immensity, the depth and
the gravity of the problem of the
situation that has arisen. There is a
real anarchica) position in the sub-
conscious mind of the workers. Any-
thing can happen. That 18 the present
position which has got to be inter-
fered.

I am really pained to read the state.
ment of the Minister wherein he says,
“We have been informed by the Coun-
s¢l of the Cashew Corporation of India
in Cochin, that the Kerala High Court
has on 3rd December, 1974 pronounced
a4 judgement on the several writs.”
This happened on 3rd December, 1874
and we are to-day on the 12th Decem-
ber Nine days have gone by and
the Government of India had to get
mformation from the Counsel of the
Cashew Corporation of India. The
Government of India happen to be the
counter-petitioner No. 1 in these peti-
tions. It js the notification of the Gov-
ernment of India that was attacked.
1t was not a CCI notification that was
attacked. A Government of Indis’s
notification was attacked. The CCI is
only the executing agency. The CCI
has nothing-else to do. Your notifica-
tion was attacked. You are repre-
sented there. Your Counsel has not
passed on any information to you.
You had to resort to the second-hand
information from y Couneej or some-
body else and you say, “‘We have not
received any information from our
man.’ Well T do not want to Comment
upon your Counsel. Yet, kindly
enquire who this grooming gen-
tleman is, who did not care to
pass on the information to you
by which the entire sub-structure of
an industrial super-structure is sought
to be knocked down by one single
stroke of a single Judge's decision. He
cannot tell us. They understand that
the CCI is seeking to file an appeal
before the Division Bench. Is the
Government of India only a silent
spectator? Has the Government of
India nothing to do with this? It is
your order that has been struck down.
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Are you satisfed that as the CCI is
filing an appeal against this, you have
hothing to do about this?

May 1 demand that the Govern-
ment of India must come forward and
not depend on the CCI? It is your
busness. It is your public notice that
has been struck down. It is that after
your public notice was struck down, a
public sector unit is shaking and a
major organized industry is going to
smithereens. Kindly do not remain &
passivist. I would request that a per-
son of a high calibre from your legal
luminaries in New Delhi must be de-
puted to Cochin to file an appeal and
ask for stay. Please do nol depend on
your lawyer who did not even care to
inform you. Top priorily must be
given to it. This 1s my request. Are
you prepared to do #? Thai is my
first question.

I do not think that a solution lies
exclusively limited to this only. When
a crisis developed in the coal indus-
try, you went in. When a crisis deve-
loped in the textile industry, you went
im. You go in only when a crisis de-
wvelops. But there is a case of a labour-
intensive industry employing 1,50,000
workers and where You spend not
more than Rs. 100 per head. This is
the type of employment here. It is
earning you foreign exchange of the
magnitude of Rs. 100 crores a year.
You must examine immediately the
Jegal provisions whereby you wmay, if
the final decision goes againsl you,
come out with a proper statute, so that
this could be taken care of and distri-
pution may not take place. Anarchy
iz looming large and a difficult situa-
tion has érisen and whet has Deen
Built over a number of years is sought
0 be razed to the ground. So, 1 would
request the Government te go shead
with all periousness in this matter and
do pot depend on CCIL. Send some-
body from here to file the case and
pblain stay orders.

A ship is now arriving in Cathin
harbour with about 8,000 tonnes. The
order of fhe court is that all these 27
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petitionets be given 250 tonnes each
and out of this 100 tonnes each imme-
diately. So, if they are given 100
tonnes each there will remain only
5,000 tonnes. There are 240
factorles and a large number of
workers are looking to the arrival of
the ship. You are satisfied to tell me
that CCI lawyer has informed you
and that you are satisfied that CCI
will find some solicitor. As for you
you will sit in the Chair and watch
the game. Is that the attitude of the
Government of India? Do you think
the CCI will do the job? Government
ol India has a job to do? I want to
know whether Government of India
will do the job by amending the sta-
tute or, if necessary, come up with a
statute which will take care of the
future of these workers?

SHR; VISHWANATLL PRATAP
SINGH: The hon. Member has very
forcefully and in great depth analysed
the situation I very much agree with
his analysis of the industry. It 18
very true that the mmported raw
cashew 1s in short supply and to the
extent of about 1,680,000 tonnes per
year, it dovs fall short of the instalied
capacity of the manufutturers, anc
consequently thvy are unable to rur
their factories for the full year. As
he says, it ks also a labour intensive
industry. 1 will huke the figure of tht
hon. Member. Not 150,000 but 1,84,00(
workers are engaged in this industry
It was in this background that the
Governiment of India canalised the im-
port of ruw cashew. Therc was alsl
the export aspect of it. Bo mam
buyers in the international market re
sulted in pushing up the prices of thi
1aw cashew, and this had a cripplinj
eflect on the industry itself, It wa
in this context that the Governmen
adopled the canahsation policy and i
was enshrined in the public nolice issu
ed on 3rd Nevember, 1873. That 12
per cent would be for export ensurel
the export angle. The interest of th
labouters was ensured by saying tha
any factory which does not conforn
io the labour laws and give minimun
wages shall not be entitled to import
ed cashewnuts.



197 Situation in Cashew AGRAHAYANA 21, 1808 (SAKA) Industry (CA) 198

The two vital interests of the coun-
try—the labourers and also the export
earnings—was taken care of in the
public notice. This had a beneficial
effect. And, for the first time, the
Kerala Government could revise the
minimum wages for the workers of
the cashew industry. It also ensured
the stability of this industry.

As mentioned by the hon Member,
the export earnings went up. I will
not go intp the details of the figures.
There is no disagreement on this. The
figures may a lhitile it differ, The
judgmeni pronounced by the High
Court on writs hag left us in an un-
reitled condition in regard to the
policy which we had adopted The
new steps that have to be taken are
under way At this juncture | may
assure my hon. friend that there has
been ng laxity on the part of the Gov-
ernment As soon as information was
1eceived telegrams were seni by Gov.
ernment of India for getting a certi-
fied cupy of the judgment. While the
pronouncement hag been made hy the
court perhaps the actual signatures
may not have been made And we
have not yet been able to get the cer-
tified copy of it. As soon as the certi-
fled copy of 1t was received, highest
legal attention will be paud to it and
Government will lake steps to ensure
that this commodity which 18 scarce is
distributed on & rational basis on which
the livelihood of lakhs of woarkers is
based and also our country’s export
earnings depend The hon. Member
mentioned about the ehips that are
coming with the cashew. Already
allotments had been made—about
5.400 tonnes to Kerala and about 1,350
tonnes to Tamil Nadu and 50 metri¢
tonnes to Karnatak. As we view it,
there ig hardly any cashew which can
be allotted to the petitioners. Since
we have not actually received the
judgment, we cennot say much further
than this. We shall give it the highest
legal attention that can be given by
us,

SHRI VAYALAR RAVI (Chireyin-
kil):" Mr., Deputy-Speaker, Sir, I fully
endorse what my colleague, Shri Ste-

phep, has just now gaid. Also I am glad
that the Minister is very much aware
of the problem of the cashew industry
and the workers, I should pay a com-
plement to the step taken by Central
Government. The problem here is
that because of the judgment of the
Keral, High Court, the cashew wor-
kers 'may suffer and it may make a
draip on our foreign exchange posi-
tion, When everything 18 in proper
shape and whep the Central Govern-
ment has taken steps to implement
the new wage policy introduced by
Keraly Government, this new prob-
lem has arisen 1 would only say
that Centra) Government has taken
@ very bold decision ip implementing
the minimuem wage to the workers.
This has benefited about 1,87,000 wor-
kers A public sector corporation
alsg cane up and 36,000 workers are
working with them  Unfortunately
this judgment has come. 1 fully
agree with Mr Stephe,p that some-
thing should be done on the basis
of a constitutional law. 1 would
like the hon Minister to contest in
the court by the experts—Mr, Ste-
phen is a very prominent labour
leader in the cashew industry who
may get very good awards for the
cashew  workers—about the public
notices which have been  declared
witra vires. Sir, now, the question
is, whether the Government is in
touch onlv with the CCI or are they
in touch wity Govermment lawyers
also? But, I think the Government
solely depends on the CCI. The CCI
engageq another lawyer He is the
Additional Advocate-General  of
Kerala. Yey they lost the case. But,
my suggestio, is, the Govermment
should take the matter very serious-
ly and send some senior lawyers
from here. They should send either
the Attorney General or the Additio~
nal Solicitor General, Some senior
lawvers should go from here ang de-
fend the case On this. I would like
to have a categorical assurance from
the Government They should take
this 'matier very seriously and send
some scnior lawyers from here, 80
that thev wil] be able tn argue the
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case and remedial measures can be
found. Otherwise, this problem will
become complicated. There will be
a chaos, as Mr. Stephen sad Al-
teady, the Port Workers have threat-
ened that they will not allow any
ship to come fo the Port nowhere
in the Kerala Ports. This will create
more problems. The workers have
threatened to go on strike, These
writ petitions have beep filed by a
group of small people who are run-
ning a sort of a cottage industry,
which ig called Kudivaruppu in Mala-
valam—I do no{ know what ig it
called in English—where there is mo
wage, no labour law, no regulation.
This is the problem. Anybody can
say that he ig the exporter and sell
it in blackmarket. This leads to lots
of malpractices. Government of
India channelg are importing lakhs
of tonnes of cashew nut and giving
it a proper shape. I would request
the hon. Minister that he should
“take up this matter and send some
senior lawyers I would like to know
from the hon. Minister what other
measures he is going to take to regu-
late the whole thing.

SHRI VISHWANATH PRATAP
SINGH: 8ir, the hon, Member has
expressed the same concern whidch
‘he Government has and I may as-
ure him that the Government does
wt propose to abdicate ilg responsi-
Silitv in thig issue. We will not
:onsider this to be an affair of the
CI only. Government will shoulder
the legal responsibility on this issue
and will go into it in detail. Ag far
as the suggestion of sending some
senior lawyers or the Attorney Gene-
ral is concerned, this is a suggestion
which wil] receive the serlous atten-
tion of the Government and thig will
be seriously considered.

——

COMMITTEE ON PETITIONS
TweNTIETR RErorr

SHRI JAGANNATH RAQ (Chatra-
pur): Sir. I beg to present the

Arrest of 200
Mambers (St)

Twentieth Report of the Committee
on Petitions.

14.39 hra

STATEMENT RE., ARREST OF
MEMBERS

THE MINISTER OF HOME
AFFAIRS (SHRI K. BRAHMANAN-
DA REDDY): Sir, as directed by
you, 1 seek your permission to state
tue factual position regarding points
raised in this House on the 15th
November, in connection with the
arrest of Shri Digvijay Naraip Singh,
MP and Shri Satyendra Narayan
Singh, MP. According to informa-
tion received from the Government
of Bihar, Shri Digvijay Narain Singh,
MP, Sori Sateyendra Narayan Singh,
MP and 15 others were arrested at
Boring Road, Patna on the 4th Nov-
ember, 1974 at about 12 mnoon, for
violation of prohibitory orders u's 144
Cr P.C and rule 89 of the Defence
of India Rules. It has also been
stated hy the Government of Bihar
that a telegram regarding the arrest
of these two Members of Parlisment
was duly sent by the District Magis-
trate, Patna the same day ie. on the
4th November, 1974, but owing to
unsettled conditions in the town
telegraan was not despalched from
the Telegraph Office on that day and
it wag trasmitted on the next day.
A detailed repory about the arrest
of these Members of Parliament was
subsequently sent on the 6t Novem-
ber to the Honble Speaker by the
District Magistrate, Patna informing
him that the aforesaig Members of
Parliament had been arrested on the
4th November, 1974, The Govern-
ment of Bihar have also stated that
Shri Digvijay Narain Singh, MP.
Shri Satyendra Narayan Singh, MP
and other persons arrvested along with
them were produced before a Magis-
trate op the same day. They were
remanded to jail custody and
at Phulwarl Sharif Camp Jail on ‘the
night between the 4th amd 5th Nov-
ember, 1974. They were reloased
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from the Jail on the 10th Novem-
ber, 197¢.

SHRI D. N. SINGH: 1 am pre-
pared to accept that the condition in
Patna on the 4th was unsettled, and
in view of this admission by the
Bihar Government, 1 would like to
request the Home Minister to tender
a friendly advice to the Goverrment
of Bihar not to go about proclaming
that the movement of the 4th was a
total failure, That is my only sub-
mission. 1 hope he will definitely
give this friendly advice to the Gov-
ernment of Bihar I have notning
else to say.

SHRI NOORUL HUDA (Cachar):
It 1s a shameful on the part of
Governrrent to  arrest MPs under
DIR.

1443 hry

STATUTORY RESOLUTION RE.

DISAPPROVAL OP REPRESEN-

TATION OF THE PEOPLE

(AMENDMENT) ORDINANCE

AND REPRESENTATION OF

THE PEOPLE (AMENDMENT)
BILL

MR. DEPUTY-.SPEAKER: We
take up the Statutory Resolution
seelung disapproval of the Represen-
tation of the People (Amendment)
Ordinance, 1974, and the Bil] of Shri
Gokhale to replace this Ordinance
1 see the name of Shri Janeswar
Mishra here to raise an objection. I
do not know what he wants to say
But thess objectiong should come...

ot wiwwe fey (EFETATT) - W
war ahen woar famr 3w w4, A
% quefer gorm

SHR] SHAMNANDAN MISHRA
(Begusarai): Whep he moves the
Bill.

(Amnd.) Bill
1 beg to move:

“Tnis House disapproves of the
Representation gf the People
(Amendment) Ordinance, 1074
(Ordinance No, 13 of 1074)
promulgated by the President
on the 19th Octoer, 1874".

SHRI INDRAJIT GUPTA  (Ali-
pore): How much time have you
allotted for the gemeral discussion?

MR DEPUTY-SPEAKER: We
have allotted six hours for  both,
1 think five hours for the general
discussion and one hour for the rest

of the stages, because this is a short
Bill.

SHRI MADHU LIMAYE (Banka):
Five plus one.

MR. DEPUTY-SPEAKER: I do
not know, 1 am just telling what
the Business Advisory Committee
had recommended and the House
iad  decided—altogether six hours
including the passing of the Bill.

SHRI P G
({Ahmedabad).
short time.

MAVALANKAR
Six hourg is a very

MR. DEPUTY-SPEAKER: You
have decided that yourselves.

SHRI MADHU LIMAYE:
right.

It is all

SHRI SHYAMNANDAN MISHRA:
1 have no manner of doubt that the
19th October 1974 would be consider-
ed to be a sad day in the histary of
our democracy. Many improper and
wrong ordinances had been promul-
gated in the past, but I must say
that this ig the blackest ang the most
reprehensible of them all. I I can
characterise it, I would like to say
that it has been a historic catastrophe
and, to use a Neptunian phrase, all
Neptune's oceapn is not going to wash
the stain on the Government. For,
what they are doing is nothing else
thay legitimising the corruption in the
elective process itself. But I am not
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swrprised because it ig part of the
counter revolution against democracy
that this regime has been systcmati-
cally carrying out. As the crisis dee-
pens, the ordinence making powers
of the Government geem to be coming
inte greater and greater {play. 1L
seetns it has become almost a matter
of political survival for this Govern-
ment to take recourse to Ordinances.
Just now I do mot have an exact re-
collection but probably about 22 to
23 per cent of all legislation passed
by this Hon. House js contributed by
tne Ordinances themselves.

No law could be considered to be
dishonest. Bug it 18 in order to say
that ap ordinance 1s malafide; it is
dishonest, Ng court would say that
a particular legislation hasg beey dis-
honest but any court can say that an
ordinance has been dishonest and
it could be struck down for ma-
lafide. That being so it would
be proper and ip order to examine
whether thig Ordinance was done in
good faith, with good intentions.

It was rigntly pointed out in one
of the letters to the editor, which I
canot help repeating here, that no
sane man cap help suspecting the
motives of the Government in this
matter. However there is one inte-
regting aspect og this Ordinance. It
exposes the reality behind the massive
mandate s0 proudly flaunted by
this Goverrment. Thig means that
the full shadow of black money col-
lected by selling files, orders quotas
and permits will continue to however
over our ballot boxes and the ballot
box would be exactly equivalent to
the chest box of the ruling party.
That is precisely the intention behind
it is Ordinance gnd I am glad that
the Government hag come out i its
true colour. It also mesns that mo-
ney power will continue fo distort
the will of the people and equality of
opportunity will continue {o elude
the poorer candidates, At one stroke
this Ordinance sweeps off the two
objectives of the provision kimiting

(Amndt,) Bull

expenditure and whal are these two
opjectivea?! One ig that there should
be equui effecuve voice and equal
oppurwinuty in the election procesies
and secondly, the influence of big
money 1 the elecioral process snouia
be eisminated gs far as possible,

The Supreme Court has said:

“If a cundidate were to be Bub-
Ject to the hmnationg of the
ceiling but the political par\y
sponsoring him or hig friends
and gupporters were tp be
free to spend ag much ga
they hke sn connection with
his election, the object of
imposing the ceiing would
be completely frustrated and
the beneficient provision en-
acted in the interest of purity
and genuneness of the de-
snucratic procesg would be
wholly  emasculated. The
tmschief sought to be reme-
died and the evil sought to
be suppressed would enter
tie political areng with redou.
bled force and vitiate the poli-
tical life of the country. The
great democratic ideal of
social, economic and political
Justice and equality of sta-
tus and opportunity enshran-
ed in the preamble of our
Constitution  would remain
merely a distany dream inclu-
ding our grasp.”

Thig 15 what the Supreme Court held
and I should like to kmow whether
any hon. Member in this House dis-
agrees with this view.

The question before the House is
whether we want to control the evil
influence of money on electiong or
not? Do you want money to control
elections or elections to control the
evil influence to the extent possible?
That iz the crucial question which
must be answered before taking to
any measure in this respect. The
heary of the matter iz whether elece
tions should remain or go on becom-
ing prohibitively expensive or they
should becoms financially more
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manageable, so that the ordinary peo-
Rle cep take part in elections, But
the true face of the ordinance is—it
RaYS so ip very clear terms—that the
POOr people have no place in the
elective procesg that we have ip this
country. It js not surprising, there-
fore, that the elected representatives
of the people becomg much more
beholden to the beénefactors during
the elections than to the people
themselves who have elected them.
They are, therefore, bound to seek
aspistance ageinst promise of future
favour. 1 would not say that the
opposition partieg are Simon Pure or
they are not guilty of any of these
evi] practices. But there is nothing
in the gift of the opposition which
can 'make people contribute to their
election funds.

The ruling party's recent decision to
lift the bap on company donation is
aiso a pointer in the same direction.
What the ruling party proposes to
do is, they would get a certificate of
Rs. 2 lakhs op the basis of donations
made by the companies openly, al-
though they would have collected
under the counter Rs, 2 crores. That
is the facade that they want to build
up now. Therefore, they have taken
this view that the ban on company
donationg must be lifted,

SHRI HARI KISHORE SINGH

(Pupri). Are you against lifting the
ban?

SHR! SHYAMNANDAN MISHRA:
Can I have been 5 party to the ban
on company donation, You are 3 new
comer to this House. We did this
in the united Congress,

The other dey we were told by
the Minister whily piloting the Bill
that the alleged smugglers could not
be brought on trial because their
monetsry resources: fould buy them
freedom, security and immunity. trom
the e¢lective. . process, becpuse they
could. buy off the witnesses apd bully
nd subvert the processes of the

_ (Amnd.) Bitl

court. If momey is that powerful in
the hands of ap individual, it j3 my
respectful sybmission that  where
there i3 a confluence of this money
power and the State apparatus, there
would be indeed a very great
tyranny perpetrateq on the people.

There is 5 public clamour for re-
forming the electoral system. Is thnis
is the reform they want to inaugu-
rate? Is it the preface that they are
writing to the electoral reformg for,
which the country has been agitating
all this time? Not evep the most
gullible would, therefore, believe in
their protestations about electoral
reforms. But the Minister of Law
said the other day that thig ordin-
ance dqeg not prevent us from taking
steps in future about electora] re-
forms. But when you had not imple-
mented the unanimous recommenda-
tiong of the Joint Select Committee
on electoral reforms, can anybody
have any faith thay you would be
really sincere about it? There had
beep, many recommendations unani-
mously made by the Joint Select Com.
mittee. Even with regarq to the
ceiling to be imposed on the politi-
cal parties and the political parties
to be made to file election returns,
there had been a recommendation
from the opposition parties, but if
you with all your wmajority are going
to turp it down, where is the sense
in your saying that you are going
to do the sgme in future?

Now the Government claims that
this measure is borp out of solicitude
for 180 candidatey against whom elec-
tion petitions are pending in various
High Courts of the country, Bul
may I ask whether any oppasition
party had asked for protection of this
kind? It s also the claim of the
Government that many of thesy elec:
tion petitions, iy fact the majority
of the election petitions, relate tc
the memberg of the opposition parties
If that 12 so, would it not be in orde
to ask the Government whether am
political party had approacheg th
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Government for a protection, of this
kind? So, your solicitude for the
candidates, for fihe persons who have
bee, involved in this, is rather sus-
picious.

SHRI N. K. P. SALVE (Betul):
Did you in your return of expenses
include expenses which your party
had incurred on your behalf, which
could have been identified ag attri-
butable to your elections?

SHR1 SHYAMNANDAN MISHRA:
My party is very poor. Even so, if
my party wag found to be spending
in connection with my election, the
court should take that into account
in computing my election expendi-
ture. I would have gbsolutely no
objection to it.

May 1 ask my hon. friend to ans-
wer my point? Suppose my hon.
friend, Shr1 Salve shows zero jp his
personal expenditure and shows all
the expenditure as incurred by  his
politieal party, would be the court
entertain that kind of return from
the hon. Member, Salve? Would it
not be a fantastic nonsense? Would
it not be a great insult to intelligence?
If this argument 15 granted, then
every candidate woulg show only
zero a3 his election expenditure and
al) the election expenditure should
be debited to the accounts of the
politica) party. Then you can have
hundreds of jeeps in your elections
and show all the hundreds of jeeps
as provided by your District Cong-
ress Committee or the PCC or AICC.
Similarly, thousands of bottles of
liquor that are being distributed by
some candidates, you claim all that
ig done by the party. Ap impres-
sion has gained ground that it has
been done to save the election of the
hon. Prime Minister. Therefore, I
thought the Government should have
been exira careful in coming out
with 8 measure oy this kind, I am
not pgeing into the case because a
case ls pending before the court. I
would not do that, But if it wa

(Amnd.) Bill

congidered to be 5 disaster that the
Prime Minister's election would be
affected, then probably the moze
honest course was to come to the
House with a constitutional amend-
ment that the Frime Minister should
not be subject to an election peti-
tion, the Prime Minister must be
immune from an election petition, I
do realis that party is now in a
peculiar predicament because, if the
Prime Minister goes, there is nobody
on that side who can be placed as
Prime Minister, So, probably, the
party would go to pieces. We would
have cuommiserated to the party to
some extent if they had beep in that
predicament. ... (interruptiong) . But
first have the courage to come be-
fore the House with a proposal of
that kind If they come forward
with their predicament that if the
Prime Minister goeg their party
will go to pieces, then we would
certoinly show some sympathy, My
hon. friend, Mr. Limaye, may consi-
der some persons to be better than
the Pritne Minister. But I do not
congider any person like that. They
have been just falling in line with
her. They do not have the courage
to come out. I rather think the
Prime Minister to be a braver person
tha, the pusillanimoug and the co-
wardly lot which does not speak of
its ming clearly.

15 hm.

Now, 1 come to the purely legal
aspecty of the Ordinance. The first
thing to note is that the Ordinsnce
has not only a legal aspect but it
has a  politico-moral aspect also,
It iz the most imrmoral Ordinance.
The first duty of the Parliament i»
to get into the politico-moral aspect
of it. I can be a match for any
person so far as the legal aspects are
concermed .

Let me deal with the legal aspects
adequately. So far as the part, vall-
dating the Act in the light of the
observations made by the Suprems
Court regarding defects in legisiation
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is concerned 1t is a umque Ordinance
which is introducing defects and
legitimising them in the present piece
of legislation. The Supreme Court
hag not laxd down any new law.
What the Supreme Court did in the
recent rase op Mr. Amar Nath Chawla
and Mr, Kanwar Lal Gupta was a
restatement of the case of the law
as it exists. Thig is, in fact, the
Ordinarce which 18 altering the law.
This 13 the basic legal proposition
which 1 am trymng to establish.

There are two things betore us
which give the intention of the Gov-
ernment so far as tne promulgatiun
ol this Ordinance 1s concerned. One
15 the statemnent of the hon. Law
Minmister which he '‘made to the press
in an informal chat and the other
18 the explanatory 'memorandum 1s-
sued by tae Government on the sub-
Ject. So, I will dea] with them now
The hon Minister of Law had given
the 1eesons for the promulgation of
the Ordinance Omne of the reasons
given was that the Ordinance was
necessary o make the intention
unaerlying Secion 77 clear That
wus the one thing which he thought
was necessary 1o do. Secondly, he
gave the reasom that the Ordinance
merely restoreq the status quo ante

Trne latest judgment not only ran
counter in hjs opinion to the earlier
Judgments of the Supreme Court
whiclh: said that the expenditure of
partisg should not be taken into a
account but ) also gave a wider in-
terpretation to certain expressions
like, expenditure incurred or autho-
rised by the candidate. These were
the twa propositions which the hon.
Law Minister made when he was
trying to explain thig black Ordin-
ance.

Then, he referred to the two cases
which had also been referred to by
the Supreme Court in this regard.
He referred to two cases, namely,

(1) shri B. Rajagopala Rao Vs.
Shri N. G. Ranga and

( feoma ) Ball

(2) Shri Rananjaya Singh Vs.
Shr1 Bajynath Singh,

‘These are the two cases. A layman
would feel completely at sea as to
h&w the same two cases could yeld
iwo different conclusions, But that
18 what doe hon. Law Minister has
tried to do. He has tried to perform
a feat that the same cases could
have yelded different kindg of con-
clusions, In both these cases 1t was
the Law Mumster's contention, that
the court had adjudged that the ex-
penditure incurred by persons other
than the candidates for election pur-
poseg would not be taken mnto account
in determiming whether a corrupt
practice wag commutted by the can-
didate Now, the Statement of obje-
cts and Reasons has said the same
thung in some other words. It 1s
said in the statement of Objects and
Reasons: “The impression incurred or
authorised® had not been construed
s0 as to bring within its purview the
expenditure incurred by a political
party in its campaign.” Here is a very
crucial word or expression which
must be borme in mind by the hon
House The Supreme Court has not
smd tat what is expended during
the course of a campaign for general
party purposes should be debited to
the account of a particular candidate
The Supreme Court has made a dis-
tinction between the expenditure in-
curred for general purposes of the
party and the expenditure incurred
In connection with the election of a
particular candidate, Yet, the state-
ment of Objects and Reasons says:
“...the expenditure incurregq by
a political party in its cam-
paign or by any person other
than the candidate unless in-
curred by such third person
as the candidate’s agent. In
other words, the provisions
of section 77 and clause (6)
of section 123 have been
intended and understood to
be restraints on the candi-
date’s election expenditure
and not on the expenditure
of & political party.”
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By this interpretation, tne Statement
of Ohjects and Reasons has tried to
convey that the sky ig the only limit
so far as the expenditure of a parti-
cular political party even in a con-
stituency is concerned, that there is
no lLmut absclutely. How atrocious
it is! This is the inter-pretation
which they ask ug to believe! It that
were 30, a ceiling on election expen-
ses was meaningless. Then why do-
n't you come forward in a straight-
forwarq menner and honestly telj the
House that a ceiling on expenditure
by a particular candidate is mean-
ingless and it must be done away
with? That s a course which could
biave been better understood by us.

Now 1t is clear that the Supreme
Court does not adjudge that expen-
diture on general party propaganda
should be taken into account in com-
puting the candidate's election ex-
penses, It does make a concession
tor the expenditure mcurred on party
propaganda or op 1delogical propa-
ganda. I; does ‘make a concession
in that respect. Please do not think
that the Supreme Court has been un-
reasonable 1n this matter The Sup-
reme Court does make  concession
in that regard. It 18 only when the
political party sponsoring a candidate
incurs expenditure i connection with
his electio, ag distinguighed from ex-
penditure on genefal party propa-
ganda and the candidate knowingly
iakes advantage of 1t or participates
in that programmg or activity or fails
to disavow the expenditure or con-
sents to it or acquiesces in it, that it
would be reasonable to infer, save in
special circumatances, that he implie-
dly authorised the political party to
incur such expenditure and he cannot
escape the rigour of the ceiling by
saying that he had not incurred the
expenditure but his politica] party
had dome go. That js the clear ex-
position of the Supreme Court's
stand. And coulg sanybody in his
senses disagree with this view? You
have not disavowed. If I find not
only the resources of the Ganga

(Amndt) Bill
flowing or even the rescurces of the
Brahmaputra but the whole ocean
inundating the Party, would 1 not
take objection to this?

SHRI N. K. P. SALVE: Have
you quoted from the judgmenty

SHRI SHYAMNANDAN MISHRA:
I have quoted from the judgment it-
seif,

SHRI N K. P. SALVE: Which
page?

SHRI SHYAMNANDAN MISHRA:
I can give you the page later.

These are the words of the Supreme
Court | . (Interruptions)

SHRI MADHU LIMAYE: Shrimati
Maya)i has something to say,

SHRI DARBARA SINGH (Hosht-
arpur): She does not need your re.
commendation,

SHRI JYOTIRMOY BOSU {Dia-
mond Harbour): Does she want to
talk about Gaighata?

SHRI SHYAMNANDAN MISHRA:
The Supreme Court has also said’

“This view we are taking does
not run counter to any eaiher deci-
sions of this ourt.”

These are again within quotes. It
bids us, therefore, how the Law Mi-
muster could take the stand that the
recent judgment was a departure
from the judgments delivereq in the
past...

SHRI N. K P. SALVE: That he
will cite,

SHRI SHYAMNANDAN MISHRA:
When the Supreme Court has said in
explicit terms that its judgment does
not run counter to the earlier judg-
ments, the hon. Law Minister has
told ug that it does go against, Now,
whose interpretation this House will
believe more? The interpretation of
the Law Minister or the interpreta.
tion of the Supreme Court? He had
also been la Judge of the High
Court. 1 am quoting the Supreme
Court.,.
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SHRI N. K. P. BALVE: 1 will
also quote the ‘Supreme Court.

SHRI SHYAMNANDAN MISHRA:
I am coming to all that, The Supreme
Court has referred not only to the
cases which the hon. Law Minister
mentioned, but, in addition it has
referred to Madrug Patodia vs. R. K.
Birla and others also, . ..

SHRI JYOTIRMOY BOSU: Chalees
Lakhwala?

SHRI SHYAMNANDAN MISHRA:
The consistent stand of the Supreme
Court has been that whatever goes
into and affects the election of a
candidate, should be addeq to the
election expenses on the basis of
equality of opportumity, That 15 tihe
basis of the himit imposed.

You sre now destroying natural eivi-
hsed law of equality of oppertunity.
.. (Interruptwns) and it would now
wipe out whatever remains of the
limit on ceiling.

Now, I challenge the Law Minister
to quote a single judgment to the
contrary, My hon. friend, Shry Salve,
seems to think that there are some
judgments which run counter. .,

AN HON. MEMBER: Yes.

SHRI SHYAMNANDAN MISHRA:
...to the Supreme Court's judg-
ment. If this was the law, then, may
I ask my hon. friend, Shr, Salve:
why was Shri Amarnath Chawla
made to suffer? You are protecting
the prospective 180 cases, but why did
you not protect Shri Amarnath Chaw-
la's election if this iz the law? ..
(Interuptions) Why not you give
equal protection of law? You should
have granted equal protection of
law, You have done retrospective
validation but protected the judg-
ment at all. Last must be based on
non-discrimination and equal appli-
cation. ... (Interruptions) But the
alss you have not done. You cannot
ride two horses at the same time
Would jt convince anybody that your

(Amnd)) Bill

proposition that the law was that
such an expenditure should not be
debited to the account of a candidate
was the correct law? Then, that
should have been applied by the
Government to the case of Shri
Amar Nath Chawla’s case also,

But you are domng something com-
pletely different...

AN HON. MEMBER: Would you
agree to it now?

SHRI SHYAMNANDAN MISHRA:
I am only stating the proposition be-
lore you. Again you ask me to sn
in judgment. I will not do that,

The plain fact Mr, Deputy Spea-
ker, 1s that by thus judgment, they
are altering the law. It is remark-
able that they want the Supreme
Court to interpret laws according to
the social ethos and environments in
one breath, but when the Supreme
Court doeg the same, they turn
agamst 1t, Would you want it to be
a completely conforming Supreme
Court? You do not want the
Supreme Coury to be keeping with
the spurit of the times? They have
biought out that because your ex-
penditure 1s so becomung so fantas-
uc and so gigantic that the Supreme
Court is bound to take it into ac-
count.

But, now, the basic approach of the
Supreme Court 1s contamned in the
following sentence:

“Before we proceed to discuss
the evidence...”
I am again quoting the lines of the
Supreme Court Judgment.

“Now, before we proceed to dis-
cuss the evidence bearing on this
question, we must clear the ground
by pointing out that not only is the
ineurring of excessive expenditure
a corrupt practice, but also the
authorising of such expenditure
and authorising may be implied as
well ag express.”
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That is the key sentemce in the
judgement of the Supreme Court,

“Where the authorising is ex-
press, there is no dificulty in
bringing home the charge of cor-
rupt practice against the candi-
date. But a somewhat difficult
question on facts may arise where
the charge is sought to be proved
against the candidate on the bams
that he impliedly authorised ex-
cessive expenditure, Whether a
particular expeiditure was implied-
ly authorised by the candidate must
depend on the facts ang circumst-
ances of each case as appearing
from the evidence adduced before
the court.

This question would arise in a
challenging form where the ex-
penditure in connection with the
election is incurred not by the can-
didate but by the political party
which has sponsored him or his
friends and supporters.”

[

Then the Supreme Court proceeds
to ask:

“Can the limit on the expenditure
be evaded by the candidate by
not spending any moneys of his
own bug leaving it to the political
party or his friends ang suporters
to spend an amount far in excess

" of the limit.”

That is what Supreme Cour{ has
said. The Supreme Court has laid
stresg on authorisation and the au-
thorsation in the opinion of the
Supreme Court can both be express
and implied, Would any person hav-
ing the least knowledge of law dis.
agree with the view that the autho-
risstion can be of two kinds? Are
they going to bind the Supreme Court
by saying that you cannot go into
the question of implied authorisation.
They are living in a peculiar world
their own if they think by this
Ordinance they can bind any court to
saying that they would not go into
the guestion of implied autherisation.

a

(Amndt.) Bill

That is the primary duty of the court
to go into the question of implied
authorisation and on this basig they
have established the case of Amar
Nath Chawla that there wag excessive
expenditure incurred,

Now, I come to some of the cases
mentioned. In Ram Dayal versus Brij-
raj Singh ang others, the question
arose whether certain expenditure in-
cured by the Maharaja of Gwalior
and the Rajmata in connection with
the election of Brijraj Singh was li-
able to be included in his election ex-
penses,

The court had pointed out that in
the absence of any connection between
the canvassing activities carried on
by the Msharaja anq the Rajmata
with the candidature of Brijraj
Singh it is impossible to hold that
any expenditure was incurred by
Brijraj Singh which was liable to
be included in the election expenses
of the first respondent.

Further the court had proceeded to
add:

“We agree with the High Court
that under 77(1) only the expen-
diture incurred or authoriseq bY
the candidate humself or by his
election agent 1s required to be
included in the account or return
of election expenses and thus ex-
penses incurred by any other agent
or person without anything more
neeg not be includeq in the ac-
count or return, as such incurring
of expenditure would be purely
voluntary.”

In the latest judgement the Sup-
reme Court has said:

“These observations would show
that mere incurring of expenditure
by any other person in connection
with the election of a candidate,
without something more, would not
make it an expenditure authorised
by the candidate.”

But if there ig something more which
can ressonably lend itself to the in-
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ference of implied authorisation par-
ticularly having regard to the object
of this provision which is to bring
about, ag far as pohsible, equality in
availability of .resourceg and elim.
nate the corrupting influence of big
money then it would certainly be
mcluded in the election account of a
candidate,

It is significant to note that in this
vonnection the court proceedeq to
examine whether the evidente was
sufficient to establisp that Brijray
Singh travelled with the Maharaja in
his helicopted and visited several wvil-
lages for his election campaign and
held that the evidence in this con-
nection was not reliable. This in.
quiry would have been wholly un-
necessary unlesg the court was of the
view that if Brijraj Singh could be
shown to have travelled with the
Maharaja in his helicopter and visit-
ed several villages in connection with
hig election campaign that would be
sufficient to invest the expenditure
incurred by the Maharaja with the
character of expenditure impliedly
authorised by Brijraj Singh. Thu
decision  therefore, far from contra.
dicting the view taken by us, actually
supportg 1t.

So, my submission is in this case
Ram Dayal versus Brijraj Singh the
court was of the opinion that if any
connection could be established bet-
ween the visit of the Maharaja to
sever:l villages in connection with
his election campaign then the expen-
diture incurred on that account would
have been included in the computa-
tion of the election expenditure of
the particular candidate but since no
connection could be established in
this case, therefore, the court ruled
that it could not be taken into account.
The position is quite clear It is only
wrong interpretation of the which
would lead to another view. There-
fore, the Supreme Court is absolutely
right in holding that their judgement
does not counter to any judgement
before and particularly this case be-
comes very very important in this
connection.

(Amnd.) Bill

Then I come to Rananjaya Singh
versus Baijnath Singh where the
Supreme Court says:

“This court had no occassion to
consider whether the elected candi-
date could be said to have authoris-
ed any expenditure by knowingly
taking advantage of the services
of these persons, because no such
argument was advanced before this
Court In fact, such an argument
could not plausibly be advanced
because the salaries paid by the
father to these persons were not for
the purpose of working in connec-
tion with the election”

After one or two lines the Supreme
Court asserts;

“This decision does not. therefore
run conirary to what we have
sald.”

The Supreme Court has found that
thewr view is further gupported by the
decisions earlier in Magraj Patodia
versus R. K. Birla and other and in
B. Rajgopala Rao versus N. G. Ranga
Then finally the Supreme Court says:

“The question, therefore, in cases
of this kind always is whether there
15 something more which may legi-
timately give rise to an inference of
implied authorisation by a candi-
date. What could be something morc
is indicateq by us in the propriety
formulated above, though we must
confess that by its very natwe, It is
not possible to lay down the ex-
haustive enumeration of the cir-
cumstances in which that seme-
thing more may be inferred.”

Now, Sir, I am referring to another
case which had not been referred to
either by the Supreme Court or by
the honourable Law Minister. That
is the case of Shri D. P. Mishra
versus K. N. Sherma, My submission
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there is that the Supreme Court had
held that the Party could also apend
in a Constituency, and not only the
candidate. Thal proposition had been
held by the Supreme Court. In that
case, Shri Mishra had deposited Rs.
T00/- with the Madhya Pradesh
Congress Committee as an applicant
for the Congress ticket, Out of this
amount, Rs. 200'- were meant as
application fer and the remaining
Rs. 500'- were to be wused in the
Cons'ituency. That is, this expandi-
ture was to be canalised through the
P.CC.

Now, the Supreme Court said:

“In our judgment, the High
Court was right in holding the
amount of Rs. 500'- paid by Shri
Mishra as expenditure incurred
on April 1, 1963, and was liable 1o
be included in the statement of
expenditure incurred for the pur-
pose of election.”

If this proposition 1is established,
even the Congress Commiitee can
spend in a particular Constituency,
and not only the candidate himself.
This is the view of the Supremc
Court and it is also supported by this
Government n the case of Shri D. P.
Mishra versus K. N. Sharma.

But, this Ordinance notwithstand-
ing, 1T have a feeling, the court will
not change its basic position, ani
swallow any amount that a Party
may spend in connection with the
election of a candidate I hope I have
been able 1o establish on the hbasis
of the case to which the Law Minis-
ter referred and the Supreme Court
hed also gone into with great care.
1 am ftrying to formulate my own
view in this matter for the consi-
deration of the House.

1 have a feeling that the court wil
not change its basic position and it
would not swallow that the Party may
spend any amount in commection with
the election of a candidate that would

(Amndt.) Bill

not gwallow any kind of a fantastic
amount that may be incurred by any
political party,

Do you think that the Court will
not take into account many of these
things which are very obvious? In
fact, the Court saig in a recent case
that the statement of expenditure by
Shri Amarnath Chawla was an insull
to intelligence because much more
hundred times more, than that
has been incurred by the political
party which had sponsored the can-
didate, No doubt the court would
take the same view in future also.
Do you think that by adding two
Explanations, they can alter the sub-
stantive provision? What does Sec-
tion T7(1) say? It did not have any
explanation appended to it earlied.
Nov, what they are trying to do is
to completely change the character
of the substaniive provision of Sec-
tion 77T by adding two Explanations.

My humble submission 1s that by
adding the explanation you cannol
change the basic character of the sub-
stantive provision that would make a
non-sense of the whole Section itself,
You are trying to add that in a circu-
mlocutory manner—in a round about
manner which would not be accepted
by the court. That wou'd simply
Teduce to nuility the section itself. So,
it is clear that both on politico-moral
and iegal grounds. this measure is
most objectionable, It is an attempt
to pervert the present law. It is an
affront to the BSupreme Court. It
expcses, as I have submitted earlier,
the true colour of the Ruling Party.
May 1 gay that earlier it was the same
view by a Ealaxy of the topmost intel-
lectuals of this country, They had
come out with a statement, Are some
eminent professors including Dr K. N
Raj, Prof. M. N. Brinivas end Prof.
V. M. Dandekar not the top intellec-
tuals of the coumtry? 1 ask you.
They have got international reputa.
tion. They have pointed out that the
Ordinance legitimises in effect the
control that powerful financial and
propertieqd imterests have goguired
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over electoral processes. They further
says.

“It cannot but lead to further loss
of faith in the possibility of reform-
ing the state of affairs 1 the country
without recourse to extra-parha-
mentary methoda”

Now, 8ir, they are diiving the country
to extra-parliamentary methods and
if they wanted to come forth with this
Ordinance and if indeed a majonty of
the candidates involved in the election
petitions belonged to the Opposition
then, they should have held consulta-
tions with the Opposition before com-
ing up with a measure of thi1: kind
When they came with an Ordinance
in respect of the smugglers they did
consult or at least gave a show of
consultation with the Opposition But
mn a matter which concerns the elec-
tive protess which councerns the
majorits of the candidates they did not
have the decency to consult the oppo-
sition Parties So, my charge 15 that
this hay been done in a hole and cor-
net way This 1s dome only for the in-
terest of the ruling partv and in downg
so this paity 14 destroying democracy
in this country We, therefore, oppose
this will gl the foree gt owmt command

MR DEPUTY-SPEAKER The
Resolution 15 hefore the House

THE MINISTER OF LAW JUSTICE
AND COMPANY AFFAIRS (SHRI
H R GOKHALE) Sir, 1 beg to move

“That the Bill further to amend
the Representation of the People
Act, in 1951 be taken into consi
deration

f wAwwr few A7 qprE W
arET ¥ 1 & ¥ fover we fem £

SHRI H R GOKHALE ] will reply
lo the vamious points ravied later on

MR DEPUTY-SPEAKER He hat
written thet he wanted to raise some
shjections.

SHR1 H R GOKHALE May I sub-
mi{ this® This is a Consderation

(Arond ) Bill

Motion and if he wants to make some
points, he can do so in the course of
the discussion

MR DEPUTY-SPEAKER 1 had
said 30 He had written that he want-
ed to object to even the introduction
of the Bill

SHRI H R GOKHALE Ag far as I
know, 1 think there )3 no rule

MR DEPUTY-SPEAKER 1 know
that 1 find here in the Oider Pape
that hig nume has been entered I find
that the name of Mr Janeshwar Misra
{s written here that he wanted to raisc
cerlain objection 1 suppose he has
done 1t with the know.edge of the
Sueaker 1 do not know

SHRI 1 R GOKHALE If you think
that 1t should be done, it 1 a diffetent
matter But 1t will pe setling up 2
new pirecedent 1f at the consmderation
stage this is done

st W g (TATRTEIR)

IJUNGE WEEE WAl #9 AF TgT Al
AEAT e ¥1 g49 771 IT H
qTEIT FY ADF { q4F AT I IAT T
{% 37 AT GEAA 7 5T 977 F—-W17
qe A1 A FArh A F1F 5o 7 {Am
W7 IR A& AR AW AT WA
A TR WIAA 4T WOHIA F1 A |
g7 e gz 2 f¥ w4 aeRm W
faer .7 99 79 T 75 3 (Fg T fa9ry
g4 A7 777 & w7 qitsE wigEn AT
wou & 3w & wioww ¥ {quay 97
wgara 2 1 war wpiag fam wE A
¥ Fv a7 lewyw 9w @ 9w 7
T & WTITT O WRIFAY § § wiwwd
ww TE A

MR DEPUTY-SPEAKER Why not
make these pomnts 1n yo - speech”

Wt wmwe faw #m 1w fadas
¥ Ay o re A umf wT WA
g1
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I gifewrdl § aga o e
Tt ghit, A wow a0 A woR qATE
# ot Y, o & femmm g W
FFATEIIT | a7 GATEE TN A} ACH
A ag ge A% fin g wvaen qafye
st awia oy ) & w ¥ e,
sgaear wigaT § o w7 agw & Svw
& I I g & Ak ¥ ) agw
3T, A & gy fearodi= §, i faw
# ¥ 59 9Ty A fysrore & fog 72
fadas o fegr o <gr &, W Ew
fadws o€ fyar §@ 9w g daw
T X I Q@T ) ¥ @ 9T wIw A
eysz wfeT Jgar g )

MR. DEPUTY-SPEAKER: ; think
the Constitution and the rules are
very clear, that when there is anv

case before the Court, we cannot refer
to that cace.

wit wisae fay - Afsa ag fadaw
A 34 ¥faw & faq & 1 2w w539,
Tt 3 ot wgd ¥

MR, DEPUTY-SPEAKER: We can
not refer to any individual.... I am
teling you that we cannot refer !
any case,

SHRI MADHU LIMAYE: Why not?

MR, DEPUTY.SPEAKER. I am
pointing out the rule. We cannot It
Is sub judice.

oft wiwwe fawr ;o g faer Y
wrar wifge | ww xw faw w Ofied
i #et wgew & oy fam Aw 7 ¥R
¥ forg wfgd

SHRI JYOTIRMOY BOSU (Dia
mond Harbour): How can the Bil'
come here?

SHRI MADHU LIMAYE: On a
peint of order.

of the Peopie 234
(Amadt,) Bill

MR, DEPUTY-SPEAKER: Do not
get excited,

SHRI JYOTIRMOY BOSU: I would
like to raise a point of order.

MR. DEPUTY-SPEAKER: Later on
He has asked whether we can refer tn
cases pending before the various
courts. ] say we cannot because that
15 sub judice.

SHRI JANESHWAR MISHRA: The
whole Bil] ig only for that.

MR. DEPUTY.SPEAKER: [ do not
know about that Shri Mishra made
his speech without that; he referred
to various judgments already given by
the courts. That is a different thing.
You can reter to judgments given by
the courts,

SHRI N. K, P, SALVE: In terms he
sald ‘T will not refer to any case which
is pending’.

SHR] JYOTIRMOY BOSU: On a
point of order, This Ordinance has
been promulgated precisely to prevent
certain action being taken on the basis
of the judgment that the court may
deliver in future applying their mind
to those cases after hearing them, Tt
is, therefore, impossib'e for speakers
in this House to dwell within that
particular rule that when there is a
case pending. you cannot discuss any-
thing about that, because the very Bill
has been brought before this House...

MR. DEPUTY-SPEAKER: I got the
point,

SHRI JYOTIRMOY BOSU: .... to
counteract the normal and naturs!
movement or advancement of cases
pending before courts of law,

Mr. Deputy-Speaker, vou under.
stand things, You also apply your
mind fully to thin and let the House
get a free opportunity to discuss the
whole thing inside out and upsde
down without sparing anybody.
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MR, Wm Within
the rules and the Constitution,

SHRI JYOTIRMOY BOSU: It the
sule itaelf is being flouted by the
Minister by introducing this Bill, I am
helpless. 1 beg your pardon at the
very beginning that it would be very
difficult for us to dwell within that

SHRI H, K. L. BHAGAT (East
Delhi): The logic just now advanced
by Shri Jyotirmoy Bosu is really fan-
tastic (Interruption). I have purposelv
not used another expression, but have
called it fantasticc That way evely
new piece of legislation which
brought here reflects a certain situa-

'tion 1 the country. There are pend-
1ng cases and causes According to us,
according to the Government which
has brought this Bill, a cerlain view
of law whs existing and now the Sux-
reme Court has taken a different view
They say the law means thu. and thi
We will speak on merit.. 1ater on, But
then to say that this is brought in
only to.

SHR} JYOTIRMOY BOSU: Nulhfy

SHRI H K. L. BHAGAT 1 was nut
interrupting you Lel wus at leust
observe thin between ourselves

This B1ll lays down J certain unde:-
standing, g certain position of law. If
it is argued that this Bill may havs
effect on certain other petitions or
pending cases, thut way every legisla.
tion will have some amount of effect
on other pending cases in courts or
cases which arise in future Therefore
1o say that we cannot discuss the Bil
without referring to those cases

MR. DEPUTY-SPAKER: I will hear
you agein. ] do not want this to go
on. You have made your submiasion.
1 will hear everybody. After you have
made your submission, when some-
body says aomething and you get up
and interrupt and refute it, it becomes
endless,

SHR1 JYOTIRMOY BOSU: He has
mentioned my name.
e LH-B

(Amnd.) Bill

SHRI H. K. L. BH&IGAT. Becaure
this Bill may have effect on pending
cases are all the rules washed off? Is
the Constituiion washed off? They
cannot comment on every case that is
pending. It will be absolutely the ne-
gation of the rules, constitution and
law Therefore 1 entirely agree with
you that they cannot comment on cases
which are pending before a court... .
(Interruptions)

SHRI JYOTIRMOY BOSU: I am
only trying to high hght the fact that
the Government has brought forwar.
this Bill to prevent the law taking its
normal course in the cases pending
before the Courts.

SHRI SAMAR GUHA (Contai): 8Sir.
You observed just now that no speaker
who speaks on the Bill or the Ordin-
ance should refer to cases pending in
any court, (I/mterruptions) I want
to bring to your notice that gn Oecto-
ber 18, 1974 after the judgement of
the Supreme Court the hon, Minister
himself gaxd in a Press Conferenue
and I am quoting from a Press repa*t;
*“The Supreme Court interpretation
has laid down a new law. The Ordi-
nance, the Minister said, has become
necessary because 180 election peti-
tiong were pending ip courts inrespect
of Lok Sabha and Assembly
elections So, it is clear
that the hon, Mimste: himself referr~1
to 180 pending cases before courts
which related to M.Ps. and M.LAs.
are Maya. They are a reality. The
M.L A. is reality, the M.P, is reality,
the pending cases are a rea'ily and the
courts are reality They ure not Maya

. (Interruptions) . You have allowed
Mayvy to go out, If the hon. Minist. 2
can refer to pending cases why shou'd
we not? Otherwise g discussion her
is without any isubstance or meaninw
or objective and it will be withou
any realistic background unless the
cases that are now in the courts ‘re
mentioned. In the same Statement it
says: “The intention of the law makers
was that the exvenditure incurred oy
a wvolitical varty should not be taken
into account to decide whethet or nob
the lintit on election expenditure hait
been exceeded. He also explsined
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that the ordinance would have retros-
pective effect in respect of pending
election petitions, it was not, in accord.
ance with past practice, beipg applied
to the very case in which the new law
has laid down by the Supreme Court™
The Law Minisier who 1> go.ng to
pilot this Bill has himself categorical-
ly stated outside Parliament that 1o
some case it would have led to spouu-
lation in respect of pending electio.
patitions. How can you really enter-
tain any idea of a discussion withous
discussing the issue for which this
Bill has beep introduced, It is exactly
to protect the 180 cases and the hon.
Minister has categorically stated so. If
you do not refer to them what woula
be the distussion on the Bill. Whai
wil]_be our arguments. We are not
following Maya, I do not want (o
know whether it is Maya or reality
‘We cannot raise discussion on Maya or
the disembodied spirit, It will have n:
reality. It will pe hypothetical. We
want to have a realistic discusaion....
(Interruptions) .

SHRI 8. M. BANERJEE (Kanpur):
Sir, the ordinance 1s the direct result
of the decision in an election petition
by the SBupreme Court, in which one
of the members of this House, Shri
Amar Nath Chawla was unseated.
Let us forget for 3 moment the other
caseg which are pending, including
the Prime Minisier's case. We are
not discussing them. But I want to
bring to your notice that Shri Amar
Nath Chawla has preferred an appeal
in the Supreme Court for revision. I
have with me a copy of his revision
pelition, which hgs been filed in ac-
cofdance with the Constitution, Na-
tutelly, when I am discussing this
ardinance and the Bill, am I not enti-
tled to discuss what will happen to
this revision petition filed by Shri
Amar Nath Chawla in the Supreme
Coprt? I'have moved an amendment
alsgb. I want your ruling. The other
oomes might not be discussed which
ary sub judice according to you, but
a1 not entitled to discusms BShri
Chiwla's revision petition? A feel-
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ing has rightly or wrongly been
created in the country that this hat
been brought simply to protect cer
tain interests—may be the Prime Min.
ister, or any minister or any MLA or
MP. There are 180 persons, includ-
ing ladies and gents. I would Hke
to know whether I am not entitled
to refer to Mr, Chawla's revision peti-
tion in the Supreme Court.

SHRI P. G. MAVALANKAR (Ah-
medabad): 8Sir, ordinarily what you
have sard 1. right, bul theie has becn
an extraoidinary measurc brought by
the Government. They have brought
this Bill precisely because there are
certain cases in various courts. The
Prime Minister's case is prominent,
but there are 179 other cases. Be-
cause of these cases. the mimster ha-
brought the Bill If the bringing of
the Bill is 1n order and does not vio-
late the ruleg you have invited atten-
tion to, 1 do not sec how we canno!
discugs it. The statement of ohjects
and reasons says.

“However, in the recent case of
Shri Kanwar Lal Gupta versus Shri
Amar Nath Chawla and others, the
Supreme Court has interpreted the
aforementioned expression ‘incurred
or authorised' as including within
its scope expenses incwred by the
political party. . ." etc.

Then see the next sentence:

“In view of the effect which such
interpretation”—that is, the inter-
pretation of Mr. Justice Bhagavati—

“might have, particularly with
reference 1o candidates against
whom election petitiong are pend-
ing, it became urgently necessary
to clarify the intention underlining
the provisiom contained jn section
ki RSP
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oaed in individual as well as general
forms? You cannot expect us mere-
Ir to go into an academic or theore-
tioal. discussion whether there should
be more money spent or less money

spent. We will have to bring up a

number of issues and implications in-
volved precisely because the Minister
has in his statement mentioned that
be is anticipating some technical diffi-
cultieg 1n those 180 cases, including
that of the Prime Minister. So, we
will have to refer to all the individual
oases in detail and point out the im-
plications and important issues in-
volved

ot wy fosrd (F187) - I
wqrew, A T ¥ @ 7 Ay 352(2)
e v & |TeA T v § g faw-
g {¥dz §, grqeidfam &, ag w9
Y g & 1w A AT frw
a1 & oz guv o favw fram @
2 @t araror foow gz W g WY
fewty fram w7 wrar § 1 K W ww
r-wr qr ¥ gw A foedw Afew
3 Ay &7 ¢ K, 39 A AT QX awqar
Nl DN g o A
AT v ¥ faqrawtr § 0 A gw
oty wqT wuf we @ §, wle g
T WOINT WM o) qg AT o
a afy g 1 xw folr o g W
I-HUR §7 K AT 7T

TSR WEYEY, warT Wt oft ¥
@ WY w7 vy feur & g fdt 5 flt
Ay ¥ ®EX WY 93 | 7 oW www 2 w5
wrd & Wt o wgw @ Fet £ oAy
*W WY ¥tz v vk § | oW gEd
el g k...

ME, DEPUTY-SPEAKER: Please
repest your first submission, 1 was
awst looking into & book,

wg fewd M agem t fe
T ¥ A R or W W g g

(Amud.) Bill
£ e o g o N oY qr-bargE
T URE T AN, Iq & WAE

A gt & forkt g wa @1

The point that I made was this that
when there is a general rule and
there 1s a special rule. . .

MR DEPUTY-SPEAKER: Whet
18 the special rule here?

ot gy femd  dar A7 wr fw
fsrarr a7 W gw A7 &8 far woawd
®T @ § | BN UY Aqal 97, HITH 97,
wwt %7 7 ¢ AT g W ¥ ¥
% A gy serera 7 fawrnda &0

SHRI SHYAMNANDAN MISHRA:
The hon Minister of Haillways has
referred 1n his <tatemeni to the let-
ter and stated that it was @ forged
letter It was nobody's business to
say at that stage that the letter,
namely, the representation that had
been made by the MPs, that was a
forged representation But he thought
it proper to say that it is a forged
document even in the privilege mat-
ter

ot vy fody  xt Ay fdasi &
m it e §, o ek gayfew
wr Firaw sy v @ 1 v el ot wrn
{—wiifi: ag s & warwa & wwae
s am & fed W s
G ETATRE N B fea-ermw

T GHTATG WIWET, T AT
AW E o dre fiay & §5 MY w
fumr, wivd dege et e
§, wiifi pirw wre & fotg vt wwwd
% d, ww & & fud f ww o
fedww  wra & | % oW feday o vt
o M w wew At 180 e
T e o) Wi WY agt ey | o
fod 7wy fowad gl & swgw &
fardk 1 wmw wayfes © Giawr & v
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[y a forrd]
7 st adt wgw ) difve o Haw
g weEwd

we & vy sTEAT §—ar e
wgw % vy fedax & 39 fawT ¥
% fed senw TmR o T @ o
wodi § 7 20 T & o1 % ©@a
AT §f W wedt | W™ Ag w A
aY ¢w fod &1 vk fis s fraw fear
givasy fawbaR Fov @ &
gy o Oue W afed

The whole statement is dishonest
from A to Z.

% ST W GHRT FE TG E—N A AT
W AR AR R RCQIE

ot o g QR (TR W)
wraz a1 faoffa &

off vy fod ¥ frq wg wr g
o ag femsimez 81 v & wmw ar
s G 2 oY aew W T gy
wWHY agil—

“The expression ‘“‘incurred or
authorised” had not been construed
s0 as to bring within its purview
the expenditure incurred by a poh-
tical party in 1ts campaign or by
any person other than the candi-

date unless incurred by such third
person as the candidate’'s agent.”

W AE ¥ A wgranE
mdfee gur # 3% 4T SoeRE
g, w wTew g ?
owdfwat a1 wr  faar, Sfes
oWrogee oRidfaT AT W geT—
et el yifis G e @Ay
&q 3% ot T ¥ vy §, Wi
weifast o v 5§ aw i

o A s T §—ug i e
8. ag qrusdde & sormr Wi

(Amnde) Bilt
Y (racRtwr B fu wmd
g et §—ue fowrlt e,
dww fowerd wifed—ig
w wen ¥ B o own g2
On the facts of each case and the evi-
dence adduced in a court of law, the

Supreme Court decides whether the
expenditure 18 authorired,

7g g1 g 1 9T A 0T § UG AT g
F—T Tl (qwacR ) W
zHr ¥, g & ¥, war 99 ¥ fawz
Traemy ?

oft warerea sy 7Y R & IETT
4

ot oy foerd - xolft g & o
ST WTET IBT T g—ax 10 frw-
AT §, Wit A ¥, waigfie
. werwrqw §, i & WO g
t amimgh &, mfzazs § 1 ga MRy
5 B W EATQTT B W wi g o
e ¢ & whgd—ug famr aman A, ..

sft wme few . T 47 K
C (g

ot vy foy 7397 fue vy
R §1—uTa G 1 axfud, gut dewt
@ ® gediqe fifad ) ag el
w §? gz ey At feeltd ) W
A q Wi T wE ug § A ww
a difed—wreiqmr & foar §—-
Equality before law and equal pre
tection of law.
waT WY g HAw i og fadt fe gy
® ag awa g f& A wnige
wdt wvi wY fowrd T 1 g
¥ oy A dfem ¢ 77 ¥ om W
TTHeA ¥, W graiqwa § I WY
W T aay §, " iy
o aru v § W w wea o e
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o § e v awd BN gw ¥ W
Rore wt we wihr TR | —_

%o ¥ gumrgE W WK
WERT CTRAT T EH W7 GAEATH
& § & wre Afex widvedns S w3
W 1 am vgd §—=fy, v fawre Aiw
w@d e fawe eax N
Y wg1 wifegd qr—Ffesiz faw ar 3%
sy ¥ W™ w7 W 9 AT
am, e wediaty & ofed o aeT
TR WG B TE F TR AT A waR

g+t #rzm ot & #ft 9, W
Wq WO TET AT QAT IR AR
& vy g1 ¢ fa ug va wigee wiT -
stz fasr § 1 57 oaa ww feema
¥ Awww 77 (1) seA Wit
97 71 fagwa s | 9% w78 AT /)
1wy oowcTRWS ¥ w7 AN
& fenfew famr oy gaar &7
fow Avg AW ¥ Ay 0 AW
ferfen adft famr o 5@ § 94T AV
gReaws &g g arasrfRafa
AT R IR T
sfew wwarg

16 s,

ot Qo %o Qwo W ¥l FWTH
Fyaffaws T4 L WC AT wERTET

ot wy fd A o7 Af s fr
X % Al T EEA | W wafeR
et =mred gw Y g avg aafed

SHRI SHYAMNANDAN MISHRA
Mr. Deputy-Speaker, there are two
pomnts for your consideration. One
is that, since this Bill seeks to pro-
tact the persops involved in 180 cases
which ere pending now before courts
of whether it would not be mn
for any Member to refer to

in 180 cases which
seeks to protect. After all,

iy

{ 41and ) Bull

these 180 cases form the basis for a
measure of this kind Therefore, you
should consuder whether it would not
be 1n order,—although I have not re-
ferred o pending cases, this i1s a point
which occurs to me

sfiwy fod w7 W1 180 FAA
famram AL swEAE 5 owe-
AW THRTAT & 7 W s
& w97 & a7 qear g fa waie
ol o R i LR T

He should give the detarls He can-
not misleaa the House

SHR1 SHYAMNANDAN MISHRA
My respectful submission 15 that one
will have to go

MRl DEPLTY-SPEAKER Anange-
et of convenence.

stwg foerlt A fareft wr ot
& wmd Q¥ FTA g W =
HTEE A LT AATG 0 W7o T gl

MR DEPUTY-SPEAKFR Tne
ponts any gettan, moy  nteresting
now

SHRI SHYAMNANDAN MISHRA
If the solicitude that Le, at the basis
of this measute relates to the 180
caseg, then one will have to go tnto
the wontents of those 180 cases O,
the Government may be well advised
not 1w biing up a measure of this kind
if 1t does not want those cases to be
referied to If the (ontention of the
hon Law Minster 18 that the basis
lor this measwe 1» those 180 cases
which might be affected i1f no such
Ordinance wete passed or if no such
measure were passed, then the hon
Members would be quite in vrder to
refer to thosc cagses Thal it one
thing for you to consider whether
you would allow this measure to be
discussed and if so whether you
would not permii members to go into
the basis of this messure, m other
words to go into the conmtemls of
those 180 cases.
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Secondly. it seeks to amend section
17 of the Representation of the People
Act. There you have to consider
whether an Amendment in the form
of an explanation negativing the sub-
stantive provision could be permitted
to be moved. If the substantive pro-
vision is allowed to remain. can you
take away the content of the substan-
tive provistion by bringing in expla-
nations which run counter to it? That
is another thing which the Chair will
have to consider. My humble sub-
mission is that, since the original sec-
tion did not contain any explanation.
it is none of the business of this Gov-
ernment to add explanations to it and
reduce the original section 77 to a
nuility. Therefore, this Amendment
is not in order

SHRI H R. GOKHALE: 1 may
make a brief submission only with
regard to these points.

The first thing to remember is thal
there is a distinction between the
doetrine of sub judice not applying to
legislation and of the doctrine apply-
ing to merits of indsvidual cases
which are pending decision in a court
of law. It is well established and I
hope my hon. friend Shri Madhu
Limaye will also concede—if it is
necessary to substantiate it, I will do
go-that the theory that legislation
cagnot be undertaken because there
are certain cases pending, has been
negatived repeatedly and Parliaments
were to legislate. . .

SHRI SHYAMNANDAN MISHRA:
Nobody hes contested that.

§HRI H R, GOKHALE: Mr.
Mshrs, ] am making my pomnt.
Therefore, the ground that as there
are petitions pending or appesls pend-
ing in course, any legislation ~wil
have the effect of being sub judice,
hes no substance. That is one
peint. . . (Interruptions).

I thought bom. Mr. Mishra fook a
vmmaomblentﬁtndolnhhmliﬂ

the
Bill is concerned. That is what be
ssid, . . (Interruptions), 1 am saying
that he has had a choice and

SHRI SHYAMNANDAN MISHRA:
What did you say about me?

SHRI H. R. GOKHALE: If you
kindly hear me, then, I will be able to
tell you ..

PROF. MADHU DANDAVATE
(Rajapur): He did not say anything
derogatory.

BHR! H. R. GOKHALE, AL that
time, he did not say anything with
regard to the merits of any case. You
referred to what you thought were
the merits and the demerits of this
ordinance and as to why, according
to you, this ordinance should not be
a . I fully appreciste and
understand that and I gubmit thet
was the correct attitude 1o take.

Now, if leguslation is not sub judice,
as it is said that it is nobody's case
then, the question arises, whether in
respect of a discussion with regard to
legislation it is lLikely to affect cases
which are pending in couris, as it i
sald that it might affect a number of
petitions and appeals which are pend-
ing in the courts. ..

SHRI MADHU LIMAYE: Who seid
it? .

BHRI H. R. GOKHALE: 1 haw
said it and I will substantiste it.

SHRI MADHU LIMAYE: So man¥
casies 4ve pending. ,
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SHR! H. R. GOKHALE: It is
wrong to say that there is only one
<. in  which thw question has

«risen. . .

SHRI MADHU LIMAYE: How
mény cases are pending?

SHR1 H. R. GOKHALE: I am not
¥eplying to the main debate. At the
moment, | may tell the hon. Member
thet 1 will give hum figures to show
s to how many cases in which the
guestion of election expenses 15 in-
volved are pending in the Supreme
Court. I can tell that at the moment.

SHRI SHYAMNANDAN MISHRA:
None of them has moved for protec-
then.

SHRI H. R GOKHALE: 1 am
oealing with one pomnt and you are
referning to something clse.

The question 15 that theie are
pending cuses und the cases are not
unly one but, as I said, they are more
ihan one There ure quite a good
r.umber of cases which 1 will substan-
t:ate when 1 am replying to the de-
lvate‘

A 1eference was made to what 1
was supposed to have smd in  the
Presy discusston 1 did not refer tu
vhe menits of any single case. I only
mentioned the fact as to how many
petitions were pending  Nobody can
prevent anybody from saymng. . (In-
ferruptwnus). It is a statement of
fact that petiions sre pending To
say that 1 one thung and 1t 18 another
thing to suy that I will pick out a
particular petition—I am not refei-
ving to any particular petition—any
petition, for that matter, and then
discuss the menis of that petition . .

AN HON. MEMBER:- Here 1t is.

SHRI H. R. GOKHALE:. . . so that
the discussion of the merits of that
potition will affect the fair trial of
that cass. That is a very different
matter, They cun certainly say that
20 many cases are pending. If they,

Lamnd.; Bill
want to contradict me, they can do se
and say that 30 meny are not pend-
ing. That is a different matter. But
the fact iz that in view of the judg-
ment of the Supreme Court, it was
thought necessary' that cases which
are pending and in which this ques-
tion has arisen, ought to be covered
by an ordinance to bring the true
effect to what we thought was the
intention of the legislature.

This is not the first time that this
has been done. Legislation has beem
passed by this Parliament, by other
legislatures many tumes on occasions
when, as a result of the judgments
of the judiciary, it has become neces-

SHRI SHYAMNANDAN MISHRA.
There 1s no dispute about it.

SHRI H R. GOKHALE: It has
become necessary to set at right or
at rest any doubt which might have
arisen with regard to the true inten-
tion of the Parhament or of the legis-
lature, Now, 1f this Parliament
approved thig Bill, then it will mean
that the Parliament approves of the
fact that the intention of the legisla-
ture was this. Therefore, my sub-
mussion is. that there is no question of
any discussion with regard to ilhe
merits or demerits, the facts etc. or
questions arising 1 any particular
case

The last point which was ramsed by
Shrn Madhu Limaye was with regard
to the Explanation First of o, I do
not understand how thiz can be a
matter of prelimunary objection at all
because I am asstounded to hear that
this goes to the root of Parliament's
vompetence to discuss a Bill like that.
In the course of discussion the Mem-
bers will be entitled to say this can-
not be done—although I do not admit
that this cannot be done—but You
will be entitled to sav that this can-
nwy be done

Finally, I would say the whaole ar-
gument proceeded on the assumption
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that there is contradiction hetween
the Explanation and the main Section,
it is as it were to negative the mamn
Section that the Explanation has bheen
given. This, I submit, is not correct.
The purpose of the Explanation inter
alig is to clarify what is the intent of
the main provisions. That 1s the pur-
pose for which Explanation has been
given. There is nothing contradic-
tory so far ms the Explanation in the
proposed Bill and the original Section
is concerned. I submut these questions
cannot arise at uny rate at this stage
There is no rule. There is rule in
respect of introduction of the Bill but
there is no rule in respect of motion
for consideration. I am putting it on
ihe ground that these objections have
been raised and, 1 believe, the con-
sideration of the Bill should go on.

. ot wg fed U & At
F IRy AY #0999 A G A
¥fwr @y wis femen w@ afm
F 4% oF A F FZ wTEAT o
(§axodw) arq wfem 7 33 § yefem
Tag g W OF R AR
% ARy fuw fem € € fPma 2
Tfen ¥fem—— (Ceegim) # Al &
grar qrgar At afay & g s w7
feur 41 f& 23 = | UF ART AT
fosr & wada ¥ 40
There are several petitions which
have taken the ground of excessive
expenditure.

A g\ A o gy Wi & o9a F
W NI AR UN W WA AW 47
wfwwre § 1 o frefafmie o ¥
wok § ¥ wed waea ¥ frq us 4w
o s\ g W wawa ¥ feg gad
e wff w7 fogw o Wiz 7
§ o wnw w7 A ST g
Wi v @ W U aRY
w1 e four § oo feies & ewia
¥ Y g Wt WY 3F ot WY ANy

(Amndt) Bill
W k1 o Foelt ok folR
gar(t wm arfr g wrg Afafess |
1w & feafafadma oy gor wfed o
A wre dRy |

SHRI H. K. L. BHAGAT: Refer-
ence to a general situation in the con-
text in which certain legislation is
brought is one thing and commenting
on the individual cuses is another
thing. Ewvery legislution has a certain
background. The Law Minister has
mentioned its background. The Law
Minister has mentioned the general
situation that various cases are pend-
g and this will apply to all coses
which are pending. This is a refer-
ence to a general situation which is
quite different from commenting on
individual cases.

SHRI MADHU LIMAYE: [ do not
want him to restniet the scope of the
discussion

MR DEPUTY-SPEAKER: I would
not give my ruling so easily. I would
hke first to understand what are the
issues,

Now, 1 would lLke to understund
very clearly about the 1ssues involy-
ed We are discussing certain points
of order 1 completely agree with
the Minister that there cannot be any
objection to a Bill at the stage of
consideration. But, gince the name of
the hon Member, Shri Juneshwar
Mishra is mentioned here, 1T thought
he wanted to raise a pownt, This
is already on the order paper. 1
thought that some sort of decision has
been arrived at. It 15 none of my
duty to commeni on what has been
agreed to. Thal 153 why 1 have al-
lowed him to raise his point. Now I
see from the submissions made by
different Members that there are two
issues on which perhaps the Chair is
expected to give g ruling—one is
whether a discussion on thiy B
should preclude reference to the
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Shri Chawla because a review peti-
tion is pending. These are the two
questions which were posed. Let
the Law Minister give some authori-
'tative information about that,

SHRI H R. GOKHALE: Mr.
Chawla’s review petition had been
filed in the court. I do not know
whether it has yet been admitted.

MR. DEPUTY-SPEAKER. These
are Lthe only two questions as far I
am concerned. Mr. Limaye has also
made unother pont. [ did not refer
to it becauss I do not thinh this s
the point of order. 1 thought that
this 1s regarding the merit of the Bill
It 18 for this House to decide. It
has nothing to do with the pomis
of order.

Now, even if we sit for two weeks,
we cannot go into all the 180 cases.
The third point 1s regarding the meril
of the Bill. That s why I did not
pay attention to it. The point here
is that if, suppose, the Chair rules that
this Bill does not bar reference to
the different cases or the facts of the
different cases in different courts,
then, of course, the discussion {akes u
different turn with different compli-
cations. I am saying that it iy very
vital. But the case of Shri Chawla
is peripheral and we need not g0
into it.

Let me firgt state what are the aec-
:p!ed practices. Ome of the accept-
practices is that we do not dis-
cuss the merits or the facts of any
case that is pending before the court.
Phis is one of the accepted practices

SHRI MADHU LIMAYE: That is
in relation to the Bill

MR. DEPUTY-SPEAKER: I am
coming fo that. I will come to this
Bill and that is why | am giving

(Amny.) Bill

great importance to the points you
are making. This is one of the ac-
cepled practices, We do not, because
1t is sub judice. Another is that the
Jaw making power of this House is
un-fettered. Whatever be the case,
the merits of the case, Parliament can
make any law.

SHRI N, K. P. SALVE: Subject to
Constitutional provisions.

MR. DEPUTY-SPEAKER: Natu-
rally. You can even make an uncon-
stitutional law. It is for the Supreme
Court to decide, whether 1t 1s consti-
tutional or unronstitutional Your
right 13 un-fettered. But, we are ex-
pected to take all these into conside-
ration. Even hypothetically, i you
make such a law and you will be
taken care of by the Supreme Court
o1 the High Courts. That 1s a diffe-
rent matter  Therefore, the question
of sub judice does not sland in the
way of law making here. These are
the two things. But, here, I think wu
ot dealing with a situation that i
1ather unusual. I would like. . .

SHRI INDRAJIT GUPTA- Be
very cautious.

MR DEPUTY-SPEAKER: 1 am
very cautious I know.

SHRI INDRAJIT GUPTA- Don't
rush in

MR DEPUTY-SPEAKER: I donot
rush in 1 am not a fool to rush in
where angels fear to tread. Bui, hert
15 a very tickligh issue, because a-
the Members had said and I think 1
have also once heard and saw—I do
not know whether 1 should say the
word ‘beautiful'—the uttractive face
of our Law Minister on the Televi-
siom. . .

SHRI MADHU LIMAYE: Why da
you hear the radio and see the tele-
vision?

MR, DEPUTY-SPEAKER: [ saw
the televigion. When the Ordinsmee
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the Bill now is to give
various Members of Parliament and
Members of the Assemblies ,against
whom there are election petitions.

SHRI MADHU LIMAYE: Protec-
tion from the judgement of the Court?

MR. DEPUTY-SPEAKER: What-
ever it 1s, against whom there are
.election petitions in various Courts.
Thig is the basic thing. This is what
the Members are saying.

SHRI SAMAR GUHA. Protection
from Parliament.

MR DEPUTY-SPEAKER. I fully
agree with the Minister. Once this
House in the exercise of its legisla-
tive power makes a law cor brings
out clearly the intention of that law,
Courts are expec'ed to interpret or
10 act according to that law. Once
we pass this, they will have to go by
that. Here, 1t 15 said that these van-
ous cases are pending and that is why
to give protection to that, we have,

SHRI MADHU LIMAYE:
tiap from what?

MR. DEPUTY-SPEAKER: From
the effect of the judgement. That
is the purpose T think the Minister
also agrees there He said that this
has always been the intention that a
‘cage like this should not be consider-
ed as an excessive expenditure.

SHRI MADHU LIMAYE: That is
his opinion.

MR DEPUTY-SPEAKER: He
comes before this House to make that
wery clear and to lay down the law
#p ‘thet there is no confusion: in future.
‘It §s quite proper. When it is so0, the

Protec-

SHRI N. K. P. SALVE: The pur-
pose is to supersede the Supreme
Court judgement?

MR. DEPUTY-SPEAKER: I dig aot
say that the purpose is to supersede
the Supreme Court. The point is te
make the intention of the law very
clear 5, that the Supreme Court may
not have any doubt about it. I think
that is the point.

Now if it is to protect these various
members, he will help me in deciding
Whether we can stop there without
asking the question whether they
really need thig or they do not really
need this. This iy my difficuity.
find it very difficult to give my ruling.
As T said, it ig rather a difficult point
which has t; be considered very very
carefully and I cannot give my iuling
offhand in this matter unless the
Minister can help me further,

SHRI MADHU LIMAYE: Unless you
hear our speeches.

SHRI INDRAJIT GUPTA: 1 am just
trying to understand what you are
saying. Can thig question which you
have formulated at the end of yoim
observation whether the persona i
volved in these cases actually need
this protection or not be answered
wmthot gomg into the facls of the
capes?

SHRI SHYAMNANDAN MISHRA:
That is the point.

SHRI INDRAJIT GUPTA: Tha
Question has been raised, de:'ﬁ
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the question you have formulated just
now cannot be answered.

AN HON. MEMBER: Yes.

SHRI INDRAJIT GUPTA: What are
we to do?

MR. DEPUTY-SPEAKER: I do not
know,

SHRI INDRAJIT GUPTA: You have
to make up your mind on this.

SHRI MADHU LIMAYE: After
hearing our speeches, you have to
decide whether it 18 relevant or not.
Only the rule of relevance should pre-
vail.

wl

SHRI C. M. STEPHEN (Muvattapuz-
ha): To suy that this Bill bag a limited
purpose with respect to the cages now
pending i3 not factually or legally cor-
rect. This is a law sought to be put
on the statute book. It will have two
eflects. One 1s the effect on the cases
mow pending, the gther on cases which
may be coming hereafter—it 15 a gene-
ral law being formulated.

There are two types of cases. One
aimeqd at the particular issue formulat-
ed by you may be relevant. But hers
i an amendment of the election law
which will have effect not only today
but tomorrow, for all time to come.
1t will have certain statutory effects,
the statutory effect will certainly be
thoge cases which are now pend-
also, That is all, But this is not
only or main purpose—that is a
effect. For fulure cafes also, it
an effect.

My submission, therefore, is that it
the principle we are grappling with.
the purpose of the Bifl, apari from
the principle, Iy only to protect the
cutes noWw pending against the effect
dhmfgﬂﬂmm

.
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{Annd) Ball

the question you postulated msy be
relevant; not conceding that il.ll!m-
levant, it may becoms relevant. But
when a law is enacted, it has some
effect, What it says is that certain
caseg will not have this protection but
certain cases will certainly have pro-
tection. Therefore, in discussing that,
the question as to whether these need
protection need not be gone into at oll

SHRI MADHU LIMAYE: Why not?

SHRI C. M. STEPHEN: Becaus: the
purpose is not to protect. If the eflect
of the law is such as will give protec-
tion, those cases will be protected.

SHRI MADHU LIMAYE: Read the
statement oI objects and reasons,

SHRI C. M. STEPHEN: If the effect
of the law is that they will not get
protection, they will not get protec-
tion.

SHRI SAMAR GUHA: The slatement
of objects and res-ons i categorical.

SHRI C. M. STEPHEN: That is why
I se1d two types of law are possible, If
specifically it iz mentioned in the law
that such and such judgment will be
annulled or such and such cases pend-
ing will get such and such protection
or such and such law which has been
wvalidated will be put in the schedule
of the Constitution, if these thinge
are done, then the fucts with respect
to those cases will have to be consi-
dered. The Minister might have made
a statement that these caseg are also
pending. But my submission is that
the law is an amendment to the elec-
tion law completely. Therefore, let
us forget the fact of some cases pend-
ing, what factg are there. Even if they
are not getting protection, stil] the law
will have to come into effect all the
same. Therefore the facts of the cases
are absolutely irrelevant and cannot
be gone into. They are not before the
Howse. Rules 78 uyg what should
diseussed at thi. » “On
refarred to in rule T bciw made the
principle of the Bill and its provision

¥



247  Res and Represen. DECEMBER 12, 1874 lation of the Peopie 248

{Shri C._ M. Stephen]

may be discussed generally but the
details of the Bill shall not be discuss-
ed further than ls neceszary to explain
its principie.” What we are now cen-
cerneq with ig only the principle of
the Bill, not its application with res-
pect to cases pending or which may
be coming up. What we are nos com-
petent to discuss is only the principle
of the Bill nothing more than thatl..,.
(Interruptions.) The question is whe-
ther for the purpose of discussing the
principles of the Bill certain facts with
respect to caseg pending should be
adverted to or not, whether adveruing
to the facts of cases pending ia absn-
lutely necessary or relevant. My gub-
mission is that the principle of the Bill
cah be complelely and exhaustively
discussed without referring to the facts
pending judicial decision. My 1wo
arguments are: What you are entitied
to discuss at this stage 13 only the
prnciple, and secondly for the purpose
of discussing the principle of a Biil
the facts of the cases w!ich may be
pending are unnecessary and inele-
vant, therefore they need not be ad-
verted to.

SHRI MADHU LIMAYE: If the dis-
cuselon of the general principle rvo-
quireg certain facis to be adduced mn
support?

SHRI C M STEPHEN: Mr, Limaye
ig gving into relevancy and permissi-
bility. Relevancy 1s circumscribed by
certain rules of procedure. Something
may be relevant. But there are cer-
tain rules of procedure which say:
thuy far and no further, even if rele-
vant. Rule 352(i) says that a Member
while speaking shall not refer o any
matter of fact on which a judicial
decigion is pending. There is a distinc-
tion tg be drawn betweep cases pend-
ing and facts pending judicla] deci-
sion. You may generally refer to
cases but you cannot refer to facts
pending judicial decision. The rule of
relevancy is g mandatory provision. I
havg already gubmitieq that it is not
relevant. But even if it is relevant it
cannot over-rule the mandatory pro-
hibition in rule 382(1).

{Amndt) Bill

My friend Mr Limaye gays: what
about tha privileges. The Constitution
contemplates two types of thiugs: ohe
is the rules of procedure. The other
18 the rights and privileges of Members
of Parliament. Article 118 covers the
Rules of procedure. Rules of Proce-
dure have been framed and they have
been codified and they are binding on
us, and therefore we do not look up
io the British Parliament in this
matter. With respect to the privilages
there is article 105(3) 1n our Consii-
tution and that applies to our privi-
leges

“In other respects, the poweis,
privileges and immuniticg of ewh
House of Parliimcnt, and of the
members and the committees uf each
House, shall be such as may from
time to time be defined by Parlia-
ment by law, and, until so defined
shall be those of the House of Com-
mons of the Parliament of United
Kingdom, and of its members and
committees, at the commencemeni uf
this Constitution ™

So, the rules of procedure are framed
here and the House of Commong does
noi come in  But about privileges, wc
nave advisedly refused to {rame the
law and we are being governed by the
precedents of the House of Commons.
according to which where the jurlsdic-
tion of the House comes, the magis-
trate's court does not come in and the
sub judice rule does not apply. There-
fore, privilege matters aré not subliect
to sub judice. This is not 2 privilege
motion. Thig is procedural. Undec
rule 352(1), the principle alone can be
discussed withoug reference to the facts
of any case. When you discuss the
principle, you are governed by the
rules of relevancy ome of which, i.e.
rule 382(1) says that you shall not
refer to any fact which is pending
judiclal decision. You should not
permit any irrelevant or unnecessary

reference to be made.

SHRI N. K. P. SALVE (m;u’}‘i.?fa
the objection t ]
rcaningtt) dsbate on the Bl is pet
pousible unless facts of b
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matters are veferred to. [ shall show
you precedents on this polnt and the
ruling given by the Chair where a
Sinllar situation arose and a member
ralsed an objection that a particular
motiun could not be debated without
relerring to certain matters which
were pending in High Courts and the
Supreme Court. The Speaker ruled
that the motion nonetheless would be
gebated excepting that the facts shall
not be referred to. Actually, no facts
involved in any case are at all ger-
mane to the consideration of this Bull
a1 all. What 15 the object of this Blll?
The object of thig Bill is 1o restuie the
law to ils position status quo amte
Kanwar Lal Gupta vs, Amar Nath
Chawla’s case, the postulates of section
71 ay it was intended and understood
before this judgment was rendered by
the Supreme Court was sought to be
restored, no more and no less. The
facls ¢f each case would remain whal
they are; they would continue, they
Jre unaltered, o far as thig Jaw js (on-
eerned, whether this Jaw is made ~r
3= not made All that we are seeking
10 do is, on a principle, to take a deci-
on, should it commeng iteself tu this
House to pass this Bill. that section
977 will not include party expenses.
That was the clear +1iew of the
Supreme Court also in Boddepalli Ra-
Jagopala Ran vs. N G. Ranga AIR.
1971-78C267, where in terms 1t has
heen stated—and this case has not
been considered 1 Amar Nath
Chawla'g case—

“Expenditure, if any, incurred by
the party which sponsored the can-
didature of the candidate cannot be
taken into account for the purposes
of determining whether the corrupt
practice within the meaning of sec-
tion 123(g) was committed oy the
candidate.”.

Therefore, the ‘entire endeavour is to
restore the law to the position at
which it stood before this decision of
the Supreme Court was rendered
Therefore, the basic premise on which
the entire objection is founded, that
this sart of reference to pardeular
fuets and cases g utlerly indlspensa-

tie People 50
(Arae) Bilt

ble, is, I submit, utterly unienable,
in argument, if I mey ral] it, of des~
palr, and possibly—I do not like to
state that gince Shri Madhu Limaye
has gone away, at his back—I think it
is very highly politically motivated.
They want to bring in irrelevant mat-
ters, utterly matters unrelated to the
principles involved in this. For this
purpose, permission 1, being sought,
and if that 1s so, such permission ehall
not be granted by the Chair, (Inter-
ruptions) .

SHRI SAMAR GUHA.: This Bil; from
A to Z is political,

SHRI N. K. P. SALVE: I am refer-
ring to the decision of the Speaker in
an identical point He was in the same
predicament ag you are in today, And
thig is the precedent, at page 801 of
Kaul and Shakdher, which reads thus:

“On September 26, 1955, ifter the
Minister ot Home Affairs had moved
the motion for consideration of the
Prize Competitiong Bill, 3 member,
un a point of order submitted that
the subject-matter of the jegislation
being sub judice, the discussion on
the motion should not be proceeded
with.”.

The facts were on all fourg on that
point of order. as they are today.

“He argued that the subject-
matter of the proposed legislation
fell wathin entry 34 .. of the State
List and the validity of certain laws
dealing with the same subject had
been challenged in the High Court
of Bombay. The High Court bhad
upheld the contention of the peti-
tioners ageinst which the Bombay
Government had gone up in appeal
to the Supreme Court and the cques-
tion whether the subject-matter fetl
within the State fielq was pending
adjudication by the SUpreme Court,
While the matter wag pending, the
mentber contended, it 'would be afms-
cult to have a real debate without
reference to the matters which were
sub judice.”
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That is what iz stated today.

“The Speaker ruled out the point
of order and observed thar the
debate in the Housa could not pre-
‘judice the hesring of the appeal by
the Supreme Court, The Speaker
allowed the debate on the motion
to proceed, with the only hmitation
that members should not refe: to
the factg of the particular case under
appeal.”

Thig is a precedent, an extremely
healthy precedent. In view of the fact
that under similar circumstances a de-
cision of the Chawr exists, I submit thut
there ig absolutely no warrant at this
juncture for both the points ol order
to allow or to grant permssion to any
Member to refer to any facts whatso-
ever of any particular case which 18
sub judice,

SHRI SHYAMNANDAN MISHRA:
At the moment We are on the subject
of what ghould be the scope of the
discussion, withi, what ambit the dis-
sussion hag to remain confined. May
1 draw your attention to the State-
wment of Objects and Reasons, particu-
larly the sentence:

“In view of the effect which such
interpretation might have particu-
larly with reference to the candi-
dates”

I want you to underline the wourd
“peirticularly” here—

“sgainst whem election petitions
ate pending, it became urgently
necessary to clarify the intention
underlying the provisiong contained
in section 77 of the Representation
of the People Act, 1851, aamely,

(Arandt) Bill

concrete intention. It isviot mentionsd,
in a vague way, it ig the real congrele
intention behind this measure, If thia
is the very basis, the foundation of
this measure, would you not permit
hon. Members to go into this very
foundation?

Then, it hus been urged by some
hon. friends on the other side that we
are at the consideration stage and,
therefore, we have to remain confined
to principles and we cannot go into
the facts. May | submit to you that
there are certain facts before the court
wlich a'e public facts? 1 can get a
cupy ot the affidavit, as that is public
document I can get the submission;
made before the court. Those facts
are really public things. There 1
nothing secret about them Whethet
they will influence the judgment ot
not, that 1= another matter. If thege
fucts are available ty us und if we
seck to present those fact. before you
su that you might consider whethet
this Bill is mn order or this opught to
have been presented or not [ think,
that 15 perfectly a legitumate thing fo:
us to do.

Only by using the word ‘“facts”,
please be clear in you; mind that you
are now tiying to impose a blanket
ban which cannot be accepted because
many facts are really available to us
Those facts can be obtained from court
on fee, on an application and s0 on.
Those facts cannot be barred from us.
Do you really suggest that those facts
can be barred from us? It canot be
If I want the facts from the courts.
they will be made available to us. How
can you take objections to those facts
being presentad to the House? If
those facts are really available tp us
by the courts, you cannot come in the
way of presenting those facts before
the House.

SHR] NAWAL KISHORE SINHA
(Muzaffarpur): They are mere allegs-
tions, not fects. .

SHR! SHYAMNANDAN WISHRA:
Then, the facts would emergs alise
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of? Wherefrom would we produce the
faits? Would we produce the facts
from our hats?

SHRI JYOTIRMOY BOSU: Let the
Governiment circulate all the plaints
in respect of 180 cases so that we are
sble to apply our mind and come pre-
pared to digcuss this Bill in a useful
way.

SHRI SHYAMNANDAN MISHRA:
80, my humble submission ig that if
this measure seeks to insulate, and
that ig the primary intention of this
meagure to insulate 180 cases from the
effect of the recent Supreme Court
Judgement, then thig House will have
to go into many aspects of 180 cases
It is the Government which has made
the basis of this measure. It is not
shis House which has made the basis
of this meesure.

8ir, the hon, Minister, the Govern-
ment, can accept the veiled woman as
a bride. But this House cannot accept
the vieled womsn as a bride. If you
say that we only touch the profile but
not those cases, that we accept the in-
junction of the hon. Minister in this
matter, upto what point to go, from
what point to come back and all that,
that cannot be accepted.

MR. DEPUTY-SPEAKER: Very
colourfu) language that the Bill is a
veiled women,

SHRI BHYAMNANDAN MISHRA:
Once you permit yourself to use these
very cases as the basis of this measure,
you cannot prevent us from using the
sme cases as the baals for our argu-

MR DEPUTY-SPEAKER: I am in
» jam!

SHRI N, K. P. BALVE: The precs-
deat {3 clear betore you, Sir.

MN. DEPUTY-SPEAKER: It you
heve quoted that precedent, 1 must

virnd.) Bill

have to go into the entire case and
satisfy myself that it is on all fours
with this.

SHRI H. K L. BHAGAT: Sir, 1
would request you to kindly read the
last paragraph, as a whole, of the
Statement of Ob,}ecln and Reasons
with me,

1 quote:

“However, in the 1ecent case of
Kanwar Lal Gupta vs. A, N. Chawla
and others (Civil Appeal No. 15423
of 1972 decided on 3rd October.
1974), the Supreme Court has inter-
preted the afuremcutioned expres-
sion “incurred ur authorised” as
including within [ty scope expenses
mcurred by a volitical party or othe:
person referred to above”

“In view of the eflect which such
interpretation might have. .

1 lsy emphasis on the expression

‘might have’,
“In view of the effect which such
interpretation might have parti-

cularly. "

Again, 1 am emphasizing the word
*particularly’.

.Yparticularly with reference io
the candidates against whom elec-
tion petitions are pending..”.

Now this is the operative part of the
Statement of Objects and Reasons:

“, .t became urgently necessary
to clarify the intention underlying
the provisions contained in section
77 of the Representation of the Peo-
ple Act, 1851, namely...”

This is the dominant intention of the
Bill;

“ that in computing the maxi-
mum amount under that section, any
expenditure incurred or authorised
by any other peraon or WBody
of persons or political parties
should not be teken inlo aceount, As
mwumtinm.th‘l
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President promulgated on 19th Octo-
ber, 1874, the Representation of the
People (Amendment) Ordinance,
1974

If you read the whole paragraph,
you will find that there is no scope for
interpreting it differently. The main
purpose of this Bill is to clarify the
position of the law, principally and
predominantly. Reference to the cases
comes. But incidentally as I submitt-
wd, the expression here is ‘might have',
It might have the effect or might not
have the effect, Therefore, to say that
this Bil] is being brought predom:-
nantly or principally or primarily to
protect any particular caseg is totally
wrong interpretation of the Objects
and Ressons of this Bill. The main
purpose is to enunciate the principle,
to clarify the position of law., That
is why the paragraph savs:

..In view of the effect which suth
interpretation might have particu-
lerly with reference to the candi-
dates....”

Thie is also for application to all
future cases which might occws. There-
fore, to put an interpretation that the
Government hag considered all those
cases, has gone intp the facts of the
cases, is wrong. How can Govern-
ment do that? The fact; have to be
established by courts. The facts will
be found out by courts, Therefore, the
predominant intention of this Bill is
to clarify the position in principle. in
law, It mght have repercussions on
the pending cases or it might not have.
Every legislation that is brought forth
into this Houge will have one repre-
cussion or another on any other case
irrespective of the fact whether in
the statement of Obhjects and Reasons
a general or incidental reference to it
is made or not.

My hon. friend, Shri Shyamnandan
Mighra, was giving a very interesting
interpretation about facts, He says
that they know the facts from the
Press. The facts on which the court
hag to judicially determine ure not yet

?’H?‘w{e a6
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factg in the real sense of the term.
Rules specifically say that the facts on
which judicial verdict are pending are
not ac! facts. They may be alle-
gations, they may be absolutely false
allegations. You may treat them as
facts, but the court may ultimately
spy that they are not facts.

Even with regard to privilege mat-
ters, though arademically it can be
said that. irvespective of the power of
the court, where certain facte have to
he ascertained which are common- to
a privilege motion and to a judicial
dotermination, on which conclusions
cun be drawn by the Parliament or by
the court, academically, theoretically,
it could be said that the Parligment
has the power. Yet, in fact, in prac-
tice, even in the Privileges Commit-
tee—I had been a member of the Pri-
vileges Committee—where the same
facts have to be determined by the
court of law and the same lacts have
1v be determined' by the Privileges
Committee, the practice in the Privi-
leges Committee has been not to start
a paralle]l inquiry but to wait for the
determination ©of the tacts by court.
Cases have been kept pending in the
Piivileges Committee, walting for the
court verdict. Therefore, my respect-
ful submission is that where the gb-
ject of the Bill is to protect the pend-
ing cases, the law is had. The object of
the Bill is to lay down the law for
future time which may affect pending
cases or which may not affect
pending cases and a reference to this
comes only as a matter of incidence, as
an incidental matter and which is
rightly referred to as only an inciden-
1a] veference, That is the major inten-
tion to clarify the principle as laid.

Now all these things they are bring-
ing in obviously with political mo-
tives and to draw ceriain conclusions
and for certain purposes. Therafore,
my submission iy to read that
Bill primarily intendeds to protect
pending cases would be wrong in
light of the submissions T have

SHRI] INDRAJIT GUPTA (Al
Unfike many hon. Members who

E issz

g
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been speaking, I am like you not a
lawyer, ...

MR. DEPUTY-SPEAKER; We are
in the same boat.

BHRI INDRAJIT GUPTA: I am re-
ferring to the question unce again, with
your permission. The question you
have posed before the House ay the
end of your observationg a little while
ago, according to you, is: whether or
not these pending petitions actually
require the protection of this ordinance
and Bill. Now, to that, I wish to add
a supplementary question. How are
We tp be a gatisfied on this point?
Who is to satisfy us on that? Some-
body hag to satisfy us. Simply this
bald statement made in the Statement
of Objects and Reasons will not suffice.
Somebody has to satisfy us. We can-
" not just take, at the face value, an
assertion made by the Government
through the Law Minister. Therefore,
it is obvious that when replying to
this question, some in‘ormation, some
data have to be supplied by the Gov-
ernment, It has not been supplied 80
far. He says, ‘When I reply at the
end of the whole discussion. [ will
give certain facts’. But that should
have come here first of all in the body
of the Statement of Objects and Rea-
sans.

Now, Sir, in that my difficulty is this,
that, if out of these 180 cases, there are
some, whether they are a few or many
or if it is only one case, I do not know,
in whith the sllegation...

EHRI JAGANNATH RAO JOSHI
(Shajapur): One at least I know.

SHRI INDRAJIT GUPTA:... {5 con-
cerning excessive election expenditure,
expenditure in excess of the prescrib-
ed ceiling, even it it is only one case,
1 suppose, Mr. Gokhale can come und
say that since all these cases involve
hon. Members, either of this House or
of gther Houses ...

SHR] SHYAMNANDAN MISHRA:
Asmemblies,

(Amndt.) Bill

SHRI INDRAJIT GUPTA: Aj alw
the Houses in the States, he may argue
that even if there is only one such case
and if the other 179 cases rest on other
pieas, not on the plea of excessive ex-
penses, 'even then, since the rights of
al] members are equal, I am duty
bound, in order tp protect the rights
of that one member, out of 180, to bring
an ordinance like this. I am giving
an extreme example because he has
already stated that he could not give
the exact figure, that there are a good
number of cases pending, which deal
with excessive expenses.

The pomnt of prmeciple involved
seems to be that even if there is one
cage involving excessive ‘expenditure,
whether the Government has a vight
or not—I am not going into the merits,
merits we will discuss later—to come
forward with this type of legislation on
the ground of protecting the right of
that member. My difficulty is...(In-
terruptions) 1 would have understood
if this ordinance was in terms of What
is stated in the Statement of Objects
and Reasons, and the Government had
taken this step—because nobody likes
ordinances in any case—and if the
application of thig ordinance had been
specifically restricted to only pending
petitions gnd the Government had said
that as for the future, let us all sit
down and have a discussion, we want
to consult the Opposition what to do
but for the time being, because these
cases are pending and we want to pro-
tect them, we are having this ordi-
nance which specifically states that its
applicability extends only to the pend-
ing petitions, as for cases in the future
we are mot doing anything just now
and we will sit with the Opposition
as expeditiously as possible and have
a discussion and take their views into
consideration.

17 s )

BHRI SHYAMNANDAN MISHRA:
That is in fact what the hon. Law
Minister said to the Press that for
future we are prepared io discuss this
matter. We do not stand permanently
for this view that this expenditure
should not be included in the nocount
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of expenditure of a particular candi-
thte. For the future our mind is open
on the subject. This ig precisely what
he hid said to the Press.

(Interruptions)

SHRI MADHU LIMAYE: Would Mr.
Mishra be satisfled if Mr. Gakhale
says that on compassionate grounds
the judgement should not apply to the
Prime Minister?

SHRI INDRAJIT GUPTA: I would
humbly submit the Chair wil] have
to now squarely face this gquestion.
There is no way of avoiding it.

MR. DEPUTY-SPEAKER: You have
put me in a square. I am a round
Ppeg in g square hole.

SHRI INDRAJIT GUPTA: Ag 1o
whether it ig possible to proceed with
the consideration of this Bill in its
present form until and unless the
House is given satisfaction that really
these pending petitions requireq pro-
tection—1I do not mean by that as some
friends seem to be suggesting here, 1
do not agree with them, that g1} the
facts relating to all those petitions are
to be discussed. (Interruptions).

SHRI SHYAMNANDAN MISHRA:
My hon. friend must address himself
to thiz question if the Governtent
tries to influence the judgement of the
court in the vital aspect; is it not the
intention of the Government to in-
fluence the judgment of the court in
180 cases or say even 25 per cent of
“hose cases in one vital aspect by this
megsure? It is their intention to in-
Pusnce the court. That is the object.

SHRI INDRAJIT GUPTA: Anyway
as far as those documents are eon-
cerned pertaining to those cases which
ave: scoessible documents and not se-
eref documents, if any hon Member
thinks that he can cull out something
out of those vital documents which is
reldvant Tor the discussion, this is for
fhe Thelr to judge whether it s rele-

(Amndt,) Bil

vant or not relevant. For the time be~
ing | um saying—I am fnishing by
posing this question—whether the
consideration of thiz Bill can proceed
without the Government giving some
satistaction to this House on the ques-
tion whether these 180 cases really re-
quired protection or did nol regquire
protection. Nothing has been put be-
iore us except g baid statement or
assertions contained in the Statement
of Objects and Reasons,

SHRI H. R. GOKHALE: Sir, the
question whether the House is gatis-
fled or not is a question which the
House will detide when the motion for
consideration is put to the vote, It is
not a Question of some Members say-
ing that they are not satisfled. It is not
a legal point on which dqiscussion of the
consideration motion can be siopped.
Even at the end of the discusaion if the -
Houge comes to the conclusion on the
material which is put before the House,
if the House comes to the conclusion
that on these facts it cannot be taken
into consideration the House will vote
it out.

At this stage, it cannot be stopped
from being considered,

SHRI SHYAMNANDAN MISHRA:
We are only seeking guidance with re-
gard to the scope of the discussion;
we are not trying to prevent the dis-
cussion. We are only seeking guid-
ance from the Chair so far as the
scope of the discussion is concerned:
we are not preventing the discussion.

SHRI H. R. GOKHALE: You gid
not say that. But, it wag saig here
that before some discussion, considera-
tion cannot procede. To that I was
replying.

SHR! 8. M. BANERJEE (Kanpur):
Mr. Dcputy-Speaker, Sir, it has bepn
very ably argued by my hon. frisud,
Shri Indrajit Gupta just now and I
would request you in this particuler
case not to rely op the legel wisdom
of the hon, Law Minister because he is
& party to it and he capnot be ohiec-
tive But he will alwayn be subjective,
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him just as I rely on you. But, I make
my own decision.

SHRI 8. M. BANERJEE: I wn not
a lega] luminary.

MR. DEPUTY-SPEAKER: Nor am
I. I go by commonsense.

SHRI 8. M. BANERJEE; What I say
is that in this particular case, since the
Law Minister is directly involved, I
would request you to direct him—the
Government-—to call the Attorny
General beforc the House. I am pre-
pared 1o move an oral or even a writ-
ten motion......

MR. DEPUTY-SPEAKER:
come to that.

I shall

SHRI S. M. BANERJEE: Sir, 1 re-
quest you to direct the Government to
summon the Attorney-General to
come here. In this particular case—
Shri Kanwarla] Gupta »s. Shri Amar
Nath Chawla—Shri Chawla has al-
ready filed an injunction petition in
the Supreme Court. And naturally,
every election petition is likely to be
discussed I am going to quote that
argument in the election petitions. I
request you therefore to call the At-
torney General to come and address
the House, I shall move the motion.

SHRI H. R. GOKHALE: The narrow
question is ag to what shoulg be the
scope of the discussion. The question
is not whether the consideration
motion should be moved or not. Am
I right in understanding this? -

We may start the discussion on the
consideration motion and, if, in the
meanwhile, there are questions which
are of such nature which require your
ruling, you can give your ruling.

BEVERAL HON. MEMBERS: No, no,

MR. DEPUTY-SPEAKER: I am not
giving my ruling. I am just trying to
put it to you. Now the question is:
whether, in course of discussion, Mem-
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thoge 180 cases pending before the
court, This is the question before me.
Now, if we start the discussion—I
have said it—there i nothing to stop
it. ‘The only point ig about the scope,
Whether they can refer to the debis
Thig is a limited question. If 1 go by
what the Minister says, we start the
discusion. At this stage, I can nei-
ther stop nor permit members to make
references to those cases.

At this stage, I can only gay that
eher you proceed gr leave the deci-
sion to the wisdom of the House.
But, if anybody, at this stage, makes a
reference, 1 cannot gtop him and if I
cannot stop him, 1 cannot stop others
later on. That will be discriminatory.

SHRI N. K. P. SALVE: There are
Members who gre willing to speak, as
Shri Shyamnandan Mishra spoke, with
out reference to the cases. Those who
can speak without reference to the
caseg may be called now. If it is not
unnecessary filibustering, then, there
are Members who can speak and whe
can effectively participate in the dis-
cussion of this Bill. Shri Shyamnandan
Mishra made a very eloquent and fer-
vent plea to the House objecling tu
the Ordinance. But, not a word, not
a sentence was there in his speech
which referred to the facts of any of
the cases which are pending. My
submission, Bir, is that until your
ruling, you may be plensed to direct
that the discussion should commence
excepting that the Members should
not refer to any of the facts until
your ruling comes forth on this point.

MR. DEPUTY-SPEAKER; I think I
was g little irresponsible even to say
that the discussion wil] go on and
levwve it to the House, to the wisdom
of the House I think that is some-
what irresponsible for me. In a
moment of weakness, I was trying to
run away from my responsibility.
Now, I think. T have to do my duty as
long ag I sit here. Let us be very
clear. I am in a jam, not long jump.
Let me put it to you, I am in a long
jam, 'The scope of this Bill iy to re-

berg can refer io the facts of any of  place the Ordinance, and therefore,



283

[Mr. Deputy Speaker]

we have also to refer to the Ordi-
nance. What is an Ordinance?
An Ordinance is an extra-ordi-
nary law made by the President
When Parliament ig not in Session be-
cause the circumstances are so urgent
that this particular type of law is
called for. I think that is clear. Now,
in the Statement of reasons for this
Ordinance, Government have gaid—I
am referring to the reasons for this
Ordinance—

“The Supreme Cour{ in the recent
case of Kanwar Lal Gupta vs. A. N.
Chawla and others, had, however,
given a wider intrepretation to the
expression ‘incurred or authorised
so a8 to include within its scope ex-
penses incurred not omnly by the
candidate or his election agent, but
also by a political party. There was
every likelihood of such wide intre-
pretation being followeqd in other
election petition which were pend-
ing and in which the issue related
to the question of incurring or autho-
rising of expenditure at gn elec-
ﬁm“}

They also further say:

“In that event, candidates who had
fought elections on the basis of the
provisions of the law in this behalf,
ag they were, well-understood and
according to the previous decisions
of the courts, would have been ex-
posed to the risk of their elections
being set aside, which situation
would undoubtedly have been un-
fair to such candidates. It became
herefore, necessary to clarify the
intention underlying the provisions
contained in section 77 of the Rep-
resentation of the People Act, 1851,
nemely, that in computing the ma-
ximum amount under that section
any expendityre incurred or autho-
rised by any other person or body
of persons or political parties should
not be taken into account.”

So 1 think it ig very clear that the
whole purpose of the Ordinance and
the Bill is to protect the members of
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thig House or of the other Houses in
this country from the effect of the
Supreme Court judgement, We caunot’
get away from that.

Therefore, this question is yery Im-
portant whether—and this is the basis
of this entire Ordinance and the Bill—
members can be debarred from refer-
ring to these various cases and the
facts thereto. Shri Salve has pointed
out to me a certaln case. I say I
cannot give my opinion on that un-
lesg 1 study whether that particular
Bil] is the same like this. This is a
very unusual Bill.

SHRI S. M. BANERJEE: The Law
Minister wants us to discuss this with-
out referring to those cases. It is just
like the bikini suit where we can see
everything but not what we want to
see.

MR. DEPUTY-SPEAKER: People
are tired of bikinis now.

SHRI N. K. P. SALVE: I may sub-
mit that you may rule thaf they refer
to it.

SHRI MADHU LIMAYE, You cannot
dictate. Once you say they cannot
refer; now you say they can refer.

JqTLO WAYEH HE FAT AUET A

771 2 5 gm AR A E OrET % wEeal §Y

Fgart a7 W | AT a0 &€RA

qiz W% AT QLAY @1 7 A

F21 fF AR WY T7EZ QTR AT IEA

feaf A, WY g Wrsz@ faar =17

ax wog oTd % seai ¥ g fer
feat | 17 qv wfaw ) W 5 w0
qTaz GiF WIET AZY IAAT | Wa &%

w7 ol & 7w wr wT @ X e

wrafew & @ & 2 arfaw Jhew ife

&1 Wie A fur, ¥few ¥ ARa
a1 e ¥w Ay v | Afww ww § wEw
Rl 3T FgFa b I
¥ Frgraiey qUwet o ¥, WA
@A
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“A summary of the grounds taken
in the pending 180 cases be prepar-
ed by the Law Minister for cur
edification and enlightment"”,

SHRI C M. STEPHEN (Muvathi-
puzha): That ig not before you,

SHRI MADHU LIMAYE. I am ad-
dressing the Chair.

IGIEAR 33158, FT ATy 7§87 &1
arxTfasiy? sur sty AR GTIRR?

T gRTT RT A w
“The Bill relates o a matter

which involves nullifying a judg-
ment of the Supreme Court”.

SHRI C. M. STEPHEN: No.

. SHRI MADHU LIMAYE: 3o i sug-
gest that you leave it to the discussion
of the Members. They will exercise
restraint and they will mention only
such facts ss are relevant to their
arguments.

SHRI DARBARA SINGH (Hoshiar-
pur): Absolutely wrong.

SHRI NAWAL KISHORE SHARMA
(Dausa): You canmot do it. This is
not possible.

ot wy forndy : o 7g Arie NTE

TT Y I refuse to be dictated to by
Congress members.

) SHRI NAWAL KISHORE SHARMA:
This is not to be done at your whims,
at the whims of the Opposition or of
the ruling party.

SHRI ¢. M. STEPHEN: You may
start referring; we wiil object under
the rules.
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ot Ay fwd : % w7 @ s
18T § f& 4w 97 AngT g | FW AN
ara Y fag %73 % faq {» ag fasr 180
anmt & fon &Y, afw SEw
aafsa & fom, w7 aary agd & fag,
mrar 7t 2, g8 180 «f4a % arsem
FT g4l &0 |

RATHT 1T ATE W7 g FEA|-
WIS &1 W9 T T AW w4
@ AT Y 9T 7 ®F 109 ¥ WA
qitza T a1 3

SHRI JYOTIRMOY BOSU: The
question which has to be replieq 10
through this Bill's debate iy whether
the 180 cases which have been afford-
ed protection by the promulgation of
the Ordinance deserve protection on
their merits. Without that it is almost
impossible {p say a word in favour or
against this Bill. The Law Minister
should be directed immediately to pro-
duce the plaints together with affida-
vits, statements because the Rae Bareli
case 13 the most brilliant; I have got
the affidavit and statements also; 32
jeeps ...

MR DEPUTY-SPEAKER: Do not
go into all that.

SHRI JYOTIRMOY BOSU: I have
not menitioned the case; there is no
case before the Supreme Court or the
High Court named as the Rae Bareli
case. The plaints, afidavits and state-
ments have to be circulated to the
Members and adequate time has to be
given so that we are able to apply our
mind.

SHRI DARBARA SINGH: You put
in g motion to the House.

SHRI JYOTIRMOY BOSU: All right;
1 will put in a motion, under the same
rule under which Shri Raghu Ramaiah
does, that the Heuse hereby gecides
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that tne plaints, together with affida-
vits, and statements be circulated to
the House and sufficient times be given
to the Members of the House for mak-
ing a thorough study so that they are
able to come to their own judgement
whether the ordinance has nullifled
the Supreme Court judgement and
gone out of the way to afford protec-
tion to the persons who have been
accused... (Interruptions)., All right.
defendants or respondents. I am not a
lawyer. Only then could the mcot
question be decided whether the 180
cases deserve protection gn their merit
or not. That is the moot question. So
it should be circulated; the time should
be given and then only we can discuss;
then only the Bill could come before
the House for discussion.

SHRI P. G. MAVALANKAR
(Ahmedabad): I must say, Mr
Deputy-Speaker, that it ig rather
extra-ordinary for Mr. Stephen to
get up and suggest to the House that
they had consulted among themselves
and also they consulted the Minister.

SHRI C. M. STEPHEN: 1 did not
say that at all.

SHRI P. G. MAVALANKAR: I beg
your pardon; some senior Member
from the Congresg Party got up and
suggested after some apparent conr
sultationg with the Minister and
among themselves and asked you to
give & certain ruling.

MR, DEPUTY-SPEAKER: They can
always make suggestion.

SHRI C, M. STEPHEN: I must
straightaway say that he had made
two allegations: consultation and
subnission. I do want to say here
and now that there were no consul-
tations, There was no submission to
the Chair, We said: let anybody
make a reference and we will object
ungder the rules.

2
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MR. DEPUTY-SPEAKER: Let us
have things clear. At one stage Mr.
Salve did get up and say: you may’
rule that reference may be allowed;
he gaid that, I hope that has gone on
record. 1 have taken note of that
too,

SHRI P, G. MAVALANKAR: ] also
saw some movement going on, Let not
the Government depend on the op-
position’s mercy and vice versa, Let
us go by rules and conventions: Mr.
Salve quoted the Speaker’s ruling in
1955, We do not know at this stage
what was the precise nature of that
Bill and what were the implicalions
of that Bill Without studying them,
how can we compare the two? [ have
some compromise formula for your
consideration. If yoy say merely,
“Let the dcbate ocontinue. If some-
body says something irrelevant, the
Chair will stop him” that will be very
difficult because many things would
have gone on record by then. Before
you ask a member to sit down, there
will be a lot of noige from either side.
Instead of that, if the Law Minister
were to provide g digest of the broad
aspects of the 180 cases which are
pending, for which he has come with
this Bill, then we can study it and
refer at least lo those aspects without
going into details. The Chair may
kindly allow the members who pa:ti-
cipate in the discussion to refer to
such of the cases—one or more—by
way of illustration to strengthen gome
of the general and fundamental points
which we may be making on this
Bill. If this via media is accepted,
we will be able to refer to the impor-
tant aspects involved.

The hon. minister hag said that Mr
Amar Nath Chawla has filed a review
petition in the Supreme Court. The
Supreme Court has already given its
judgment. If this Bill ig passed, will
the Supreme Court have to give &
fresh judtm-nt on that revision peti-
tion on the basis of this new Billt I
want to know how you react to this
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MR, DEPUTY-SPEAKER; How can
I react?

SHRI DINESH CHANDRA GOUS-
WAMI (Gauhati): Sir, the oppesition
members have contendeg that this
Bill has been brought forth to save
the election petitions of 180 persons
against whom election petitions are
pendng, and, therefore, these things
should be referred to in thig Hcuse.
But if we look to the Statemeut of
Objects and Reasons, it is clear that
the purpose of thig Bill is not really
to protect the election caseg of the
180 petitions, but the purpose of this
Bill 15 1o restore the position of sec-
tion 77, as Shr1 Salve put 1t, status quo
ante Kanwarlal Gupta case. The pur-
pose of thig Bill 15 to properly convey
the intentions of the legislature, &0
far as section 77 1s concerned. Sy far
section 77 was interpreted to mean
that while the election expenses in-
curred expressly by an individual
candidate would be counted, the ex-
penses incurred by the political party
would not be counted for the purpcse
of computing and deciding whether it
exceeds the limit or not. That was
the decision of many judgments of
the Supreme Court, In the latest
case of Shr1 Kanwar Lal Gupta the
Supreme Court gave a judgment
which, to a certain extent, ig contra-
*dictory to its earlier judgment, There-
fore, it was thought just and proper
that the intention of the legislature,
so far ag section 77 is concerned,
should be made clear and unambigu-
ous,

If you please look at the Statement
of Objecls and Reasons, it says:

“The expression ‘incurred or
authorized’ had not been eonstrued
80 as to bring within its purview the
expenditure incurred by a political
purty in its campaign or by any
person other than the candidate un-
less incurred by such third person
ag the candidate’s agent. In other
words, the provisions of section T7
sand clavse (8) of section 123 have
‘been intendsd and understood to
be restrainty on  the candidate’s
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election expenditure and not on the
expefiture of a political party.”

That was the main intention of sec-
tion 77 as it wag framed and jt stood
the scritiny of judiciary till now, The
main object of this Bill is to make
that intention clear. Whether it ulti-
mately, and if so how, reflects on the
180 election petitions is an incidental
question and it is also a moot ques-
tion,

In fact, while my hon. friends are
referring to the question of the pend-
ing election petitions, they have not
really placed before you the sentence
in the Statement of Objectg and Rea-
sony In its proper perspective. It
88YS;

“In view of the effect which such
interpretation might have parti-
cularly with reference to the candi-
dates ageinst whom election peti~
tions are pending, it became urgent-
ly necessary to clarify the inten-
tion underlymg the provisiong con-
tained in section 77 of the Repre-
sentation of the People Act....”

It is not ag if this Bill has been
brought in to protect the interesty of
the persons against whom election
petitions are pending. Thig Bill has
been brought in only to clarify the
intention, If the House agrees with
the intention for which the Govern-
ment has brought this Bill, ¥ the
Houge agreeg that the intention of
section 77 should be as it is explained
in the explenatien in this Bill, then
whether it affects the electiong peti-
tions or not is a matter with which
we are not at all concerned, because
it may depend on the election peti-
tion and the way in which the Sup-
reme Court interprets it in the differ-
ent election petitions,

What we are concerned with ig that
the latest judgment of the Supreme
Court on seotion 77 did not remlly
reflect the intentions of the legisla~
ture and, therefore, there iy the risk
that the legislature's intention not
being very clearly reffacted in the
judgment, it mey adversely affect
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some of the pending election petitions.
Therefore, we wanted to express in
clear and categorical terms how we
feel gection 77 should be understood.
When this actually becomes law, how
it will affect the election petitiong is
a matter with which thig Houge is not
directly concerned with, though inci-
dentally it may come in.

Therefore, for the purpose of a
discussion of this Bill the reference to
the election petitions is absolutely an
irrelevant matter, Therefore, my res-
pectful submission is that, following
the conventions and the rules that sub
judice matters are not referred to in
this House, you should not parmit a
reference to the election petitions
because that will open the floodgate
and will glso prejudice those cases.

SHRI KRISHNA CHANDRA HAL~
DER (Ausgram): As to what Mr.
Goswami hag mentioned, his argu-
ments are contradictory.

Here in the Satatement of Objects
and Reasons, it is mentioned:

“However, in the recent case of
Kanwar Lal Gupta vs, A, N. Chawle
and others (Civil Appeal No. 1549
of 1972 decided on 3rd Oectober,
1974), the Supreme Court has inter-
preted the aforementioned expres-
gion “incurred or authorized” as
ineluding within ity scope expenses
incurred by a political party or
other person referred to sbove. In
view of the effect which such inter-
pretation might, have particularly
with reference to the candidates
against whom election petitions are
pending, it became urgently neces-
sary to clarify the intention under-
lying the provisions contained in
section 77 of the Representation of
the People Act, 1851,..."

It has been clearly mentioned here
that jt became urgently necessary to
clerify the intentions underlying the
provisiong contained in section 77 of
the Representation of the People
Act, 1951 with reference to the
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candidates against whom
petitions are pending.

election

I want to know from the hon
Minigter, not only 180 cases, how
many caseg are concerned with excess
election expenses, We are geing to
amend gection 77 of the Representa-
tion of the People Act, 1851, ¥From
1952, there have been 30 many Gene-
ral Elections. 1 want to know how
many election petitions were filed
against elected Members where elec-
tiong were set aside for incurring
more expenses than prescribed in
section 77 of the Representation of
the People Act, 1951, If it is the only
check after passing this Bill, that is
a different matter.

Before Mr, A. N. Chawla's case,
naturally, there were many elections
which were get aside for incurring
excesg expenses. So, I want to know
what necessitateq the Government to
promulgate this Ordinance and to
come before the House to pass this
type of anti-people Bill. I want to
know this from the Government,

ot e faw (3A1gTE)
JTEAM  AYIEA, A% W A4 W A QAT
gmfa 7@, € A7 § LAV Wa o
qarey aq § A7 4% fer § SA KA
ad sa17 @ gAT § WIT g9 Y AT war
f& o% a7e. AY ¥ A Aafew &1 aw
FuT AV arfawTd g ar A A% wq G
RUEE {8 SUALLE LR 813
34 ¥ SR 1 W A AW Wil
Yhea gudt @79 &7 8w ¥ Az ) faa
AEa% § 39 %) T@r § 34 e W
N aguar § gratfe 3@ /WY
AF BT saTE &) wifrw €Y §, 0w
rgagitael sra fodg argas?
A s R ws g
# 3@ Y QT gIAT IgAr §—

“In view of the effect which such
interpretation might have particulsr-
ly with reference to the candidates
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against whom election petitions are
pending, it became urgently neces-
sary to clarify the intention under-
lying the provisions contained in
section 77 of the Representation of
the People Act, 1951...."

wa ware ag grar § fs oF aTw ar
oy o w17 ¥ @ € v fedrmare
# Y awon w WP, 3@ ¥ éwy
€ o 7 wd—ax gw O
1§ maay Ay § A, wredY §, waraw
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fratetk fcte el o« @
% 9C fewre wd

MR, DEPUTY-SPEAKER: What
hag the Minister got to suy?

(Awend.y Bill

SHRI H R. GOKHALE: I have
made my submissions, There is no
opposition to the motion for cunsi-
deration. The short point is whether,
in the course of the discussion, the
memberg will be allowed to refer to
materials or facts in pending cases
That is the narrow question and 1
have made my submission earlier. I
have said that reference to facts, to
the merits of a particular case, is
undesirable because it is defiuitely
prejudicing the trial which is going
on. If you say that so many cases are
pending without reference to the
name of the party, without reference
to what ig the dispute pending, what
are the allegations and counter-alle-
gations in that particular case, that is
entirely a different matter. Now it is
for you to decide. ...

AN HON, MEMBER: Statements
and affidavits.

SHRI H, R. GOKHALE: I have
said, facts and materialy ‘Materials'
would include affidavits.

1 would submit that thig has been
unprecedented, it has pever been al-
lowed. I hope you will accept that.

SHRI MADHU LIMAYE: Shall I
move my motion for adjournment of
the debate under rule 109?

UEAE ARIRA, WAL HARIA HT
ECE R R TR EEENC ol
YA A AT &% A AR e
31
I want to move it ang then make a
brief speech.

MR, DEPUTY-SPEAKER: I must say
thig ig the most difficult situation in
which I find myself. I thought my
good friend, Mr, Salve was coming to
save me . . .

SHRI MADHU LIMAYE:; I am mov-
ing my motion for adjournment of
the debate.

MR. DEPUTY-SPEAKER: That is
only postponing,
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SHRI MADHU LIMAYE: Mean-
while, I would give you more points.

MR. DEPUTY-SPEAKER; Mr.
Salve did go on record at a particular
stage that I might rule that reference
to these cases might be made. 1
thought that if that was the consensus,
that would make my task very easy.

SHRI N. K. P. SALVE: Reference
within the rules.

MR, DEPUTY-SPEAKER: Now,
that view of Mr. Salve has not been
countenanced by the Law Minister.
So, the ball comes back to my court.
I do not know. I find it very difficult,
because if we go just by techmcalities,
then, of course, no reference can be
made to the facts of any cage that is
pending adjudication. But here it is
the very basis of the Ordinance, and
the Bill itself refers to those pending
cases, That ig the difficulty . . .

SHRI C. M. STEPHEN: What about
the ruling that Mr, Salve gave?

MR. DEPUTY-SPEAKER: 1 have
to gtudy what exactly was the Bill
at that time, I have not been able.

SHRI C. M, STEPHEN: That was
specifically for that purpose. Thia is
a genera] Bill.

MR, DEPUTY-SPEAKER; You
cannot expect me, as a guper man, to
read that Bill, to read this Bill ana
also attend to the business of the
House, Yes, That has been saig on
that occasion. I am not disputing
that. But what is the background,
under what circumstances, I have not
been able to go into that. Sometimes
even whepn I call the officers of the
table just to check up with them
something, I am distracted, and some
members are distracted whep they
speak. There are certain facts which
I want to check and I call them.
1 would not be able to read all what
and, therefore, if you want me to
base my ruling on that...(Inter-
ruptions). He has referred to some
‘ases.

(Amndt) Bill
ot 7w foord : S Rwyd ?

SHRI N, K. P, BALVE: It is a pub-
lic property. :

SHR] MADHU LIMAYE: You must
mention the case.

SHRI N. K, P, SALVE; I wish you
were here when I spoke. It is not a
private property, .. (Interruptions),

MR, DEPUTY-SPEAKER: Why
lose your tempers over this? Mr.
Salve had drawn my attention to a
precedent and he hed read out from
page 901 of this Book on Practice and
Procedure of Parliament. But, ag I
said,—although I am not disputing it,
in what context and what was the
Bill . . .

SHRI N, K. P, SALVE: That I have
already said. I wish to again respect-
fuily submit that the specific issue
raised jn that case was the jurisdie-
tion matter ang the subject was the
same, The subject matter of the
Bill was to have a direct impact on
the 1ssues involved ip the court, On
that, the ruling was . . .

At ay fend : ag fam fasgw

{aTE

SHRI N. K. P. SALVE: I am mak-
ing my submission. Let them make
their submissions, If it be correct
ultimately that the Bill had a direct
effect or a direct nexus with the issues
involved in the case and, therefore,
the Speaker ruled that that did not
matter excepting that the facts of any
case would not be referred t», what
I submit is that the facts of that case
and the facts of this case are entirely
on all fours,

oft wy foud : ww § @ 9T,
ael W § 7

ot wtw pwre ek © a8 A
e g A

MR. DEPUTY-SPEAKER: This
brings a new element ang a new dim-
ension to the discussion and it has »
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relevance to my ruling, if it 18 neces-
sary &t all. I shall feel very much
relieved if I could rely on this, but, at
least, you will give me the benefit of
going through this Bill and this case
and the precedent because I cannut be
caught, This is g very important
matter and what I say is guing to
have very very far-reaching effect, 1
know that. Therefore, it will not be
fair to me and fair to the House to be
rail-roaded into a ruling or ‘into a
decision. I would like to benefit
from that and, if the Members on this
side would like to contend that this is
not on all fours with this . . .

ot aq feqd . & mrg A7 w3z
AEAT | R HIT FT HAE E

MR. DEPUTY-SPEAKER: This rul-
ing will be pending in that case, but
the Minister had only got up to move
for the consideration of the Bill when
objectiong were taken and all these
points of order arose and on which we
have had a long and beneficial dis-
cussion, I think we can continue with
the Minister moving the Bill and
then the scope . . .

AN HON. MEMBER; We are to ad-
journ at 6 O'clock.

MR. DEPUTY-SPEAKER: He will
continue tomorrow.

SHRI H, R, GOKHALE: I will reply
to the speech of my hon. friend, Shri
Shyamnandan Mishra, when 1 get the
opportunity of replying to the whole
debate.

I be' to move;

“That the Bill further to amend
the Representation of the People
Act, 1951, be taken into considera-
tion.”

For the purpose of consideration of
the preeent Bill, it is enough to refer
to the provisiong of Section 77 of the
Repressntation of the People Act, 1951
which provides that the total of the
expanditure in connection with an

(Amndt.) Bill

election, incurred or authoriseg by the
candidate or his election agent bet-
ween, the date of publication of the
notiucation calling the election and
the date of declaration of the result
thereof shall not exceed such emount
as may be prescribed. Clause (6)
of Section 123 of the said Act has
specifi.ally includeq the incurring or
authorising of expenditure in contra-
vention of Section 77 as a corrupt
practice,

In the Indian election law, the
emphasis has always been on impos-
mg a curb on the candidate or his
clection agent incurring expenditure
in connertion with the election of the
candidate ip execess of the prescribed
Itmit. This specific intent.on, under-
lying the provisions of section 77, has
generally tound support in the judicial
pronouncements on the point during
the last two decades. In other words,
tue expression “incurred or authoris-
ed” had not been construed so az to
bring within its purview the expendi-
ture incurred by a political party in
its campaign.

However, the Supreme Court in the
recent case of Kanwar Lal Gupta v.
Amar Nath Chawla and others (Civil
Appesl No. 1549 of 1972) has, by its
observations, 1mported ap element of
doubt ints the hitherto well—accepted
and well-understood principle under-
lying section 77 of the 1851 Act. 'This
judgment by giving a wide meaning
to the expreasion “incurred or autho-
rised” has created a serious problem,
particularly with reference to candi-
dateg against whom electiop petitions
have been filed and are still pending
decision. For no fault of theirs their
election might be set aside because
they had participated i the elections,
bhaving regard to the then prevalent
position in law, which had also
received judicial approval. To meet
thig situatiop oreated for the candi-
dates, it has become necessary to make
clear the intention underlying sec-
tion 77 of the Representation of the
People Act, 1851, namely, that in
computing the maximum amount
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under that section any expenditure in-
curred or authorised by any other per-
son or body of persons, or political
parties, would not be taken into ac-
count.

The President promulgated the Re-
presentation of the People (Amend-
ment) Ordinance, 1974 to aveid a
situation wherein it would have be-
come necessary to follow the wider
interpretation given by the Supreme
Court in pending election petitions. It
has, however, been made clear in the
Ordinance that the amendment will
not affect the decisiong of Courts made
before the coming into force of the
Ordinance, which have become final
The present Bill seeks to replace that
Ordinance.

Government have not beep unaware
of the seriousness of the problem re-
lating to election expenses and have,
in fact, endeavoured to place before
the Joint Committee of Parliament
constituted by the Speaker for the
purpose the recommendations made by
the Election Commission in regard to
the legal provisions relating to elec-
tion expenses., and the Committee.
which included representatives of
most of the major parties, after giving
serious thought to the problem came
to the conclusion that due to various
practica] difficulties it is mot possible
to require political parties to account
for the expenses incurred by them for
the election campaign of their candi-
dates. The Committee, however,
favoured the continuance of the exist-
ing legal provisions providing for
restrictions on election expenses since
in almost all countries of the world
wherg representative form of Gov-
ernment prevails, provisions ag to
election expenses have been made.

A Bill to amend comprehensively
the Representation of the People Acts,
1950 and 1951 has already been intro-
duced in Parliament and is pending in
tite Lok Sabha, There will be enough
opportunity for the Members to make
suggestions in the light of the deci-

(Amnd#) Bill

sions of the Supreme Court during
the consideration of the Bill in the
House.

In the circumstances, I am sure all
the sections of the House would appre-
ciate that the President, in promul-
gating the Ordinance on the 18th
October, 1974, gnd the Government, in
bringing the Bill for replacing that
Ordinance, only wanted to ensure that
candidates who hiad contested electiong
and whose petitions might be pending
in the various High Courts and the
Supreme Court on the understanding
of the provisions of the law as hitherto
interpreted by the Courts should not
te made to suffer any undue hardship
cohsequent upon a sudden departwre
in the judicial interpretation of the
provision.

With these words, Sir, I commend
the Bill for the consideration and ac-
ceptance by the House.

MR, DEPUTY-SPEAKER: Motion
moved:

“That the Bill further to amend
the Representation of the People
Act, 13531, be taken into considera-
tion".

There are two amendments to this
motion tabled by Shri Atal Bihari
Vajpayee and Shri Samar Guha. Both
the Members are not present. So, the
question of moving the amendments
doeg not arise, Now, I do nol know
what we ghould do. The next speaker
is Mr. Jyotirmoy Bosu, But, he ig a
hot potato.

SHRI JYOTIRMOY BOSU: Mr.
Deputy-Speaker, 8ir, I commence my
speech now, [ take it ithat you are
going to adjourn the House. I can
continue with my speech tomorrow.

MR, DEPUTY-SPEAKER: You
please continue until I adjourn. I
shall adjourp the House exactly &t
8 O'clock.

SHRI JYOTIRMOY BOSU: Mr.

Speaker, 8ir, I disapprove this Bill
lock, stock and barrel, The question
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is: this Bill, as I can see, has been
brought forward on the floor of the
House in order to benefit and protect
a particular person who has great in-
fluence over the State machinery and
the Government in the country—I say
to benefit not only the people of the
country as such but also the adminis-
trative machinery of the country. We
have been in Parllament for a long
time and I would like him to kindly
tell us one single instance where the
Government has, with quick steps,
what ig called, ‘double marching in
the army’, proceeded to bring in the
Ordinance, They could not even wait
til] the commencement of the gession.
They brought in this Ordinance only
iwo weeks before the Parliament was
due to sit. 1 am posing this question.
You will kindly enlighten us as that
will make the debate more lively.

MR. DEPUTY-SPEAKER: Is it my
duty to enlighten the Members?

SHRI JYOTIRMOY BOSU: I am
making a submission. You can reject
it. You have been a Professor and, as
far as 1 know, you have not ceased to
be a professor, Therefore, I request
you to impart education. That will be
quite in keeping with....

MR. DEPUTY-SPEAKER: 1 think
this tribe of professor should not in-
crease.

(Amnd.) Bill

SHRI JYOTIRMOY BOSU: The
question—the adjournment will take
vlace immediately—that is before the
House js this, This Ordinance has
beep, enforced with grest speed. Has
there been any instance where an
Ordinance has been enforced with
great speed ag this one?

MR, DEPUTY-SPEAKER: It is
six, Now, what do we do? Shall we
adjourn now?

11574 hrs.

BUSINESS ADVISORY COMMITTER
Frrrrern  Reporr

THE MINISTER OF WORKs AND
HOUSING AND PARLIAMENTARY
AFFAIRS (SHRI K. RAGHU
RAMAIAH): Sir, with your permis-
sion, 1 beg to present the Fiftieth Re-
port of the Business Advisory Com-
mittee,

MR. DEPUTY-SPEAKER: Now the
House standg adjourned to meet ggain
at 11 AM. tomorrow.

11.58 hrs.

The House then adjourned Sl
Eleven of the Clock om Friday,
December 13, 19T4/Agrahayana 22,
1806 (Saka).
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